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PARLIAMENTARY DEBATES 
(Part I—QuestioM and Answers) 

OFT1CIAL REPORT

S7U6

PARLIAMENT OF INDIA 
Wedneiday, 2nd May, 1951.

T h e  House m e t a t H alf-past E ight o f  
th e  Clock.

TMr . Speaker in the  Chair]

ORAL ANSWERS TO QUESTIONS 
Indians returning prom Indo-Chiwa

*3708. Shrl R. Sabramanlan: (a)
Will the Minister of Finance be pleated 
to  state whether it is a fact tha t 
Indians from Indo-China are not 
allowed to carry with them household 
articles after their arrival in India, 
such as cloth, jewels, w ithout paying 
customs duty?

(b) Is it a fact th a t on account o f 
inability to pay the customs, the 
household articles of Indians were con
fiscated and if so, how many cases ol 
this kind were there?

(c) In view of the fact tha t other 
countries such as Burma, Indo-China, 
Malaya, Pondichery etc. are allowing 
the Indian Nationals while returning 
home to India, to carry with them 
household articles upto a certain valu
ation free of custom duties, why do not 
the Government of India also show 
this concession?

(d) Taking into consideration the 
m iserable plight of Indians, do the 
Government of India propose to issue 
instructions to the Customs authorities 
to perm it Indians to carry with them 
cloth, jewels, and other household 
articles to the extent of Rs. 5,000 and 
if not, why not?

The Minister of State for Finance 
(Shri Tyagi): (a) Special instructions 
have been issued by the Government
of India to allow Indian evacuees 
returning from Indo-China a generous 
duty free allowance in respect of their 
personal and household effects.

(b) In no instances have the house
hold articles of such evacuees been
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confiscated on account of their in ab ility  
to pay the customs duty.

(c) As mentioned, in reply to (a) tb^ 
ooncession has been granted.

(d) Necessary instructions have al
ready been issued to the Custom* 
authorities concerned that besides the 
concessions admissible in respect of 

personal and household effects under 
ifae Transfer of Residence Rules such 
•racuees should be allowed generous 
duty free allowances in so far as their 
personal and family jewellery is con
cerned on the strength of a certificate 
of position and status granted to them 
by the Indian Consul-General.

Shri R. Subramanian; With reference 
to part (b), may I know the total value 
of the property involved and tb# 
amount cnfiscated?

Shrl Tyagi: Nothing has been con
fiscated except some gold which was 
found hidden on the person of a few^ 
• f  these evacuees.

Shri Rathnaswamy: Is tto  Govern* 
■lent aware of the fact tha t the pro
perties of certain Indians who were 
e m p lo j^  in Government service in 
Indo-Oiina were confiscated because 
they were closely associated with the 
Indian Congress there?

Shri Tyagi: I regret this is beyond 
me.

Pandit Krishna Chandra Shamu; 
W hat is the quantity of gold found on 
the person of evacuees from Indo
China?

Shri Tyagi: I do not have the exact 
am ount of gold, but it not much.

Shri Sidhva: May T know whethei 
this rule applies to Indian 
from Indo-China or all Indirin.s who qo 
there for business or for touring pur* 
poses?

Shrl Tyagi: It is for evacuees alone. 
Those who bring artirles for rom- 
mercial purposes do not come under 
this.
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Shri Sidhva: May I know whether 
this applies to Indian evacuees who 
come to India perm anently or also to 
Indians who visit Indo-China and come 
back?

Shri Tyaffi: This order pertains to 
«vacuees only.

Shri Bathnaswamy: May I know whe
ther those properties were withheld by 
the Government of Indo-China?

Shri Tyaffi: I have no information 
about those properties. It does not 
l>ertain to my Ministry.

P rojects

*8711. Shri Jnani Bam: Will the
' M inister of Defence be pleased to state:

(a) the number .of Projects (Parts of 
m ain camps) coiistructed during last 
w ar abandoned in Ranchi, Hazaribagh. 
Manbhum, Asansol and Singbhum 
districts; and

(b) the amount realised by the sale 
thereof?

The Minister of Defence (Sardar 
Baldev Singh): (a) and (b). A state
ment is placed on the Table of the 
House.

STATEMENT

Flaoo. No. of projf'otg Amount realised 
, abandoned from halo.

Kanohi 18
Hasaribagh 6
Maubhum 19

22
liinghbhuth 43

Total 108

Rm.
37.10000 
28,386.0*0 

1.00,175 0 0 
1,40,058 14.0 

1,37,870 0 0

5,09,588 14-0

Shri Jnani Ram: May I know if 
several houses were left to dilapidate 
without being sold?

Sardar Baldey Singh: It would be 
better if the hon. Member puts a se
parate question after studying the in
formation given in the statement.
Labourers at Dam Sites or D. V. C.

*8712. Shri Jnani Bam; Will the 
Minister of Natural Resources and 
Scientific Research be pleased to state:

(a> the number of labourers working 
a t different dam sites of the D.V.C.;

(b) the names of Labour organisa
tions woikii^g a t different dam sites; 
and

(c) the num ber of Labour Ofilcers, 
who visited the different dam sites to 
look into the interests of the labourer!?

H ie  Minister of Natural Besonrcei 
and Scientific Beaearch (Shri Sri 
Prakasa): (a) to (c). The inform ation 
is being collected and will be laid on 
the Table of the House, when available.

Shri Jnani Bam: By w hat tim e is it 
expected th a t the inform ation will be 
received?

Shri Sri Prakasa: We have w ritten  
for the inform ation. I t is a difficult 
process, because the num ber of per
sons engaged as labourers varies from  
day to day. If approxim ate figures 
will satisfy my hon. friend, I shall give 
them:

Bokaro
Maithon
Tilaya
Panchet Hill 
Konar

Total

2223
1100
3600

750
^6000
13673

Shri Jnani Bam: Has any petition 
been filed by any labour organisation 
there for recognition by the authori
ties?

I am not aware,Shri Sri Prakasa:
but I shall enquire.

Tobacco Consumption

*3713. Pandit Monishwar Datt
Upadhyay: (a) Will the M inister of 
Finance be pleased to state w hat was 
the total tobacco consumption in India 
in the year 1950?

(b) W hat was the consumption in 
Biri and snuff in 1950?

(c) How many licences were issued 
for tobacco factories in 1950?

The Minister of State for Finance 
(Shri Tyagi): (a) Consumption of 
tobacco during 1950-51, as measured 
by clearances from excise charge, was 
528 million lbs. approximately.

(b) Consumption of BMs and Snufl» 
as such, is not known. The figures of 
clearances from excise charge of 
tobacco for the production of Biris and 
Snuff during 1950-51 are, however, as 
follows:

Biris 107*0 million lbs. appr.
Snuff 5 * 7 million lbs. appr.

(c) By “tobacco factories**, I pre
sume the hon. Member means “Snuff 
and Biri factories”.

No excise licences for such factories 
were required prior to 1st March 1951. 
Nor will they be required now, with tho 
abolition of m anufacture duties on
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biris and snufl. The actual flgurti
of licences issued during the in te r in  
period are not readily available/

Pandit Miuilahwar Datl Unadh^aj:
May I know the consumption of tqbaccf 
for chewing purposes, cigars and 
cigarettes?

Shri Tyagi: For which year d o ^  mkj 
hon. friend w ant figures?

Pandit Munishwar Datt Upadhyay:
Sam e year.

Shri Tyagi: Consumption for cigars 
and  cheroots was 52*8 million lbs. and 
lo r chewing purposes 133 million lbs.

^ ^  m a rf irv m ?

[Seth Govind Das: Has the consum
ption of tobacco increased or decreased 
during 1950 as compared to 1949?]

wnft : #  arfinf
«rr I

fShrl Tyagi: It was more than what 
was consumed in 1949.]

^  fTH t PfvTifr tin,

f jfr arr t  ?

[Seth Govind Das: How much more?]

w n f f : iT f r r r e r e f #  w  

11

[Shri Tyagi: At present, I do not
know the exact figures.]

^  ^  ftrm r aftr

finrtHT ^  an% ^

^  an^ ?
[Seth Govind Das: W hether the

quantity  of cigars and cigarettes, tha t 
are imported from abroad durlnjt 1950 
was more as compared to 1949?]

ift w nft * ijl^ 3T!nr

rShrl Tyagi: For this, I need se
parate notice.]

Ilmenite Sand

*3714« Shri Sldhva: Will the Minister 
of N atural Resources and Scientillc 
Research be pleased to refer to the

answer given to suppleihentary quMt*
tions raised on my starred question 
No. 2459 asked on 24th March, 1951 
and state what has happened to the 
consignment of ilmenite sand whioii 
was detained a t Ifhe port of BoaabayT

The Minister of Natural Kea«
and Scientiac Research (SkH Sri
l*rakasa): The Government of Bombay 
report tha t the m atter is stili under 
investigation.

Shri Sidhva: In the meanwhile where 
ia this sand lying?

Shri Sri Prakasa: In Bombay, Sir
Shri Sldhva: May I know if Govern' 

ment intend to charge any amount for 
this article which has been removed 
illegally from the Government pro-

Shri Sri Prakasa: There is no illega
lity involved. I explained the case 
fully on a previous occasion. Ucence 
was given to a particular firm to ex
port 1500 tons of Ilmenite to J a p a ^  
Later on, we learnt that the monozite 
icontent in this particular sand was 
more than what was permitted for ex
port. Therefore, we had to examine 
the sand. That is taking time.

Shri Sidhva: May I know whether 
any licence has now been given to any 
concern for the removal of this sand 
from that place?

Shri Sri Prakasa: No, Sir.
F undamental Education at Alifuh

♦3715. Shri Sidhva: (a) Will the
Minister of Education be pleased te 
state whether it is a fact that 
U.N.E.S.C.O. has given a sum of 45000 
dollars for fundamental education a t 
Alipur a Centre covering 300 villages 
in Delhi State?

(b) Is it also contemplated to give 
further sum of 12000 doUars for public* 
libraries in India?

(c) If so, in what manner will these 
sums be utilized?

1  y ^ t i  - ^  ( J )

L  J t u f j J i  i .  f j J

c i f  H

J. J  A  ^

1  y iW *  flf

* ^  U , U). tjJU
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l*J K ^ u u  ^

^  u)>S<|(jj|5 )jf If

AtdO. If Jlj- (̂ J«)
-  L>*1^

[The M inister of Education (M aulana 
A ^ d ) :  (a) No. Unesco has, however, 
made available to the Government the 
i^rvices of specialists in fundam ental 
education and their advice has been 
utilised for the work of the J a n a tt  
College a t Alipur.
. (b) A provision of $ 12,600 has been 
made by Unesco for the Delhi L ibrary  
Project for 1951. This will be avail
able to the Government in the form 
of services of foreign and Indian direc
tors and equipment.

(c) Does not arise.]

«fVfinw T: 'srtt iRftT ^

ft: w r m  f«pin srr r ? r  t  i
f*RT It f t  VT ftniT ^  T p

t» ftwpft TIP̂T % f̂f̂TT vr ^

[Shrl SldhTa; The hon. M inister baa 
Stated th a t arrangem ents have been 

made. May I know how these arrange
ments are being made and w ith w hat 
am ount and where?]

[Shri SIdbva: B ut you told th a t a r
rangem ents are being m ade a t the  

Alipore centre. The details of the a r 
rangem ents m ay please be given.]

-  »5|5l

^  e)l » l l»» (*UhxJf K

.  ^  U , L,. l*J ^  i
[M aulana Azad: Arrangements have 

been made for the specialist advisers 
and their services are being utilised 
for social and rural education in 
DeDil.]

*fV fiiT«nrr: a r m  ?RTr«rr ^

^  f  ?ft

I

I  ui«^ ^  ^

I  -  A  ^*u .e

u"1  4S-

3)^ "  <s

**« i  Jfr- ^

^  >**-• u>*-

y  fX ^  J  j f t
JitA ym  i .

}>l L  u > ^ » W

^  ^  ^    

A )  J  •>*>-*

-  A  ^

L t ^  i j  i .

^  L  JXL*liW

^  f iu  <Mh i ^  

‘-^<1 L  \ j A  ^

fJU o \ ^

1 ^  lJuiiu* Hi ^

^  ^  M  y  /jw ;»

* A  i .
i. i  lrf<yl t-if
JV  ,̂ 1 >>i» ro ^

• A

[M aulana Azad: A rural education 
centre by the name of Jan ta College
has been established in Alipore. H e ^
is being taken from the U.N.E.S.O. 
adviser in running this institution. 
Some days af*o, in reply to a question 1 
had stated that in ihe first instance 
Mr. Hotz had com-? here and now 
Mrs. Hotz is working in his place. The
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U.N.E.S.C.O. has made available to Ui 
the services of its advisers and specia
lists for the purposes of social educa
tion. We are taking their help. B ut 
the lib rary  project is quite a separate 
thing. The U.N.E.S.C.O. has passed a 
resolution suggesting that a library 
•hould be established for the propaga
tion of fundam ental education. In 
pursuance of this proposal, India should 
establish a lib rary  of this kind. There
fore, this m atter was settled with the 
U.N.E.S.C.O. and arrangem ents were 
made for establishing a library in Delhi. 
The expenses have been borne partly 
by the U. N. E. S. C. O. and partly by 
the Government of India. The Delhi 
M unicipality has also sanctioned an 
annual grant of Rs. 25,006 for i t ]

TO n tf tp f  ^

1 7 ^  % fW  f t w

t w  # ^  ^ »rqr f
1ft ? aftr ann: anfl ^  

ftfirr an# «rrsrr t  ?

[Seth GoTlBd Dms: Has any am ount 
been spent out of the sum of 12,600 
dollars sanctioned for the establishm ent 
of a library? And, if nothing has been 
spent out of it, on w hat items it is 
proposed to spend it?]

-  ^  J - U .  «pU kL J

ixc. ^

W 4  »» t H n

-  ^  llS  fy yA  ~ ^

[M aulana Azad: I had Just drawm 
your attention to the fact tha t neces- 
i i r y  m aterial for equipping the library  
will be purchased and the services of 
the  Directors will be procured. I am 
not in a position to tell whether some
thing has already been spent out of 
ttiis sum or not—probably something ia 
being spent out of it.]

HTffT ^  T̂̂ RTT

if ft? w fPr«n̂  Htn
% irenfhT wrfijw f  v r  

w  w r  t  ?

[ S u d s r  Soehet Slagh: M ar I ■>!(
IB to what subjects have been Includtd 
In the basic educatioD and «li*t l§
tlw  standard of the sameT]

)t{ ,l< -  vT-Jj

H  L  c r 5 ^  cyliiK

i t -  J U - f i i *  •

h  i  ^  H  )»^

W Vi-

( j J  -  ^

fM aalana Acad: At present I am
not in a position to give you the details. 
This question has been asked a num* 
ber of times in the House and papers 
have been laid on the Table of tb€ 
House. The basic principle underly* 
Ing the fundamental education is that 
the illeterate persons should not only 
be taught the three R’s but in addi
tion to this they should be provided 
with other facilities so that they may 
develop their mental faculties as well. 
Many subjects ^h lrh  were deemed 
necessary for their mental education 
have been included.]

w # I t  R fj • w r  ftwTT 
•h h  ^  ^  m  f¥

*M<II % f t

f r r r  w?rr f  aftr fir*fr flCRrr f  ?ff 

w f ?  ■
ICh. B aablr Slofh; Will the baa^  

Minister be pleased to state whether, 
scholarship is being given to every 
s t ^ £ t  of the Jan ta  College and if ao.

-  ^  •»** -  

[MMdaaa Aaad: It is realised thaK 
there are still many such students. wIm» 
abouU be given ta ^ .]
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Co8miM:T^^ AT Dam S ites  in D.V.t*.
•871«. fShri Xnanl Rain: Will the 

Minister of Natural Resources and 
Scientillt Research be pleased to 
state:

(«) the number of contractors at 
different dam sites in D.V.C.; and

(b) the works for which contracts 
have been given to them?

. ^ e  Mlnipter of Natural Resouim  
fuid Sdeutillc Research (Shrl Sri
Frakasa): (a) and (b). The informa
tion is being collected and will be laid 
on thr Table of the House when avail
able.

Shrl Jnani Ram: Is it a fact that 
these contractors are sub-letting the 
work to petty contractors?

Shrl Sri Prakasa: I have had no 
complaint of this nature made to me, 
Sir.

Shrl Shiva Rao: In view of the 
defects in the term s of the existing 
contracts pointed out by the Auditor 
in his latest Adm inistration Report on 
the Damodar Valley Corporation, may 
1 know, Sir, whether any attem pt is 
being made to rectify those defects so 
a^ to elim inate for the future possi
bilities of disputed claims arising, as 
they have done In the past?

Shrl Sri Prakasa: As I have said, 
Sir, on more than one occasion, tho 
whole m atter is being discussed bet^ 
ween this M inistry and the D. V. C. 
The hon. Member knows the law under 
which the D. V. C. works; and it is not 
always easy to get all the information 
needed quickly. But I may also state. 
Sir, for the inform ation of the House 
th a t another inter-state Conference is 
being held on the 5th where this and 
ether m atters will be fully discussed.

Shri Shiva Rao: May I know whf^ 
th fr  the hon. M inister will direct his 
attention particularly to the term s of 
the contracts and scrutinise them so 
as to remove those ambiguities which 
kave resulted in higher prices being 
pkid  on disputed claims?

fihri Sri Prakasa: I am thankful to 
the hon. Member for drawing m f  at- 
^ n tio n  again to this m atter and I can 
assure him tha t I shall do all th a t is 
necessary.

Wwl B. R. Bhavat: May I know. Sir, 
w ith e r  the attention of the Govern
ment has been drawn to the Auditor’s 

lort mentioning two points: that
re is no schedule of rates as re^ rd s  

and that big tendets

6ven mostly by negotiation and hot 
r open tenders and if so, whether

G p i^ n n ie n t propose taking up th is  
m ^ te r?

Mr. Speaker: I th ink  u e  t3l
suggestions for action. This m atte r 

has been fully gone into on previous 
occasions and I th ink  there  w as n 

half-hour discussion also,...
8hri Sri Prakasa; Not only during 

that half-hour discussion bu t on other 
occasions also......
 ̂ Mr, Speaker: when the hon. M inis

ter promised th a t he would look into 
the m atter and bring in an am ending 
legislation.

Shri Sri P rakasa: and the m atter is 
being looked into.

Shri Jnan i Ram: May 1 know if 
additional claims are being filed for 
every item of work tha t is being done 
in  the D. V. C?

Mr. Speaker: We are entering into 
details of these contracts; these are  
m atters for examination.

Sardar Sochet Singh: Is it wrong or 
illegal for contractors to sub-let their 
work to petty contractors?

Mr. Speaker: T hat is a m atter of 
ephiion on law.

Expebt Committee on Indian Com
panies Act

^S717. Shri S. N. Das: Will the
Minister of Finance be pleased to 
ftate:

(a) whether the Expert Committee 
set up to examine the question of re
vision of the Indian Companies Act^ 
1913, has submitted its reports; and

(b) if not, how long it will take to 
submit its reports?

The Minister of Finance (Shri C. D. 
DMhmukh): (a) No, Sir.

<b) It is difRcult to estimate at th is 
stage how much longer the Committee 
will take to submit its report bu t from 
the progress so far made and the work 
still ahead of it. it is not likely to be 
able to do so before the end of A ugust

Shri S. N. Das: May I know when 
this ' ommittee was cons1|ituted and 
when it commenced its work?

Shri C. D. Deshmnkh: The Commit*
lee was constituted towards the end o f 
October 1950, but it got into stride only 
from about the middle of Decembcff 
when the Chairman returned from 
abroad.

ikhri S. N. Das: May I know w h e 
th er  a t the time of constituting th li  
Committee any time for submission o i 
the report was Axed?
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Shri e .  D. Deahmiikh: I t  was ind i
ca ted  ihui its rep o rt should be sub
m itted  a c t  late* ttiaa th e  end of F ebru - 
a tf 19f0.

flihri S. N. Das; W hat are the reasons 
for the delay then?

Shri C. D. Deshmvkli: I have men
tioned just now, Sir, tha t the Com
m ittee could « tart work only after the 
return  of the Chairm an from abroad 
Which was in the middle of Deceth- 
ber. D uring the intervening period 

the Secretariat of. the Committee was 
ehgaged in analysing comments and 
proposals received from various quart
ers, also, analysis of the provisions of 
the present Indian Companies Act, to
gether with a com parative statem ent 
showing the parallel provisions in the 
E n^ ish  Companies Act, 1948. From the 
middle of December to the middle of 
January  1951, the Committee was en
gaged in tabulating and analysing the 
various comments and memoranda. 
Then a sub-committee was formed, to 
go into the provisions of the English 
Companies Act. In general the volume 
of work to be investigated by the Com
m ittee is so large tha t it could not 
complete its work by the date first 
mentioned.

Shri Haanm anthaiya: May I know 
to t how m any days the Committee has 
sat for work?

Shri C. D. Deshnmkh: I am sorry I 
have not got the information on how 
many days actually the Committee has 
ssit. The Committee has been work
ing thrdttghout this period.

Damodar Valley Corporation (FncAW-
ciAL S et up)

^3718. 8hrl B. B. Bhagat: Will tim 
Minister of N atural Resources aad  
Scientific Research be pleased to refer 
to the answer given to starred ques
tion No. 2332 asked on the 19th March 
1931 and state;

(a) whether the financial set up of 
the Damodar Valley Corporation hns 
since been discussed by the represen
tatives of the Governments of West 
Bengal and Bihar with the hon. Minis
ter of Finance; and

(b) if so, whether any decision has 
been taken in the m atter?

Tlie linBiatter ef Natural Reaonrees 
mmM Seieutllt Reaearch' (Shri Sri 
Prakasa): (a) and (b). The proposed
meeting between the hon. Finance 
M inister and the representatives of the 
Governments of West Bengal and 
Bihar has not yet taken place. An 
In ter-S tate Conference will be held 
on the 5th May, 1951. The whole 
question af tlia teaac ia l set-up of ttia

Damodar Valley Corporation will be 
then discussed.

^ Shri B. R, Bhagat: May I know whe
ther any specific agenda has been drawn 
up for this meeting? «

Shri Sri Prakasa: Yas, Sir.
Shri B. R. Bhagat: What are the 

points tha t will be taken up for discus
sion a t the meeting.?

Shri Sri Prakasa: (1) The status o f 
the Financial Adviser of the Damodar 
Valley Corporation; (2) Method of re
payment of the loans advanced by the 
Central Government to the Govern

ments of West Bengal and Bihar for 
inancing  their shares of funds of the 
D4modar Valley Corporation: (3^
Indianisatlon of the Board of fCooi- 
sultants of the Damodar Valley Cor
poration, and (4) Association of an 
em inent Engineer with the Damodar 
VlUle/ Corporation. Besides these 
four items, the Maithon dam project 
is also likely to be discussed. .

Shri Kamath: Is any amendment ol
the Damodar Valley Corporation Act 
also under consideration?

Shri Sri Prakasa: No, Sir.
Shri Jiuud Ram: May I know the 

place where the meeting is to be held?
Shri Sri Prakaaa: Delhi, Sir, perhapg 

some com er of this Parliam ent House.
Civil and Miutary P ensions

*1719. Shri Barmau: (a) Will tha 
Minister of Finance be pleased 
state the amount of external obliga
tions of India in 1947 (i) for paym ent 
•f  Civil and Military Pensions, (il^ 
an account of sterling and dollar 
companies exporting profits, (ill) on 
account of earnings of insurance com
panies incorporated outside India?

(b) How have the positions improv
ed in subsequent years and how 
eur external obligations on the above 
heads stood in 1950?

n e  M inister of Flaanee (Shri C. D. 
Deshmukh): (a) and (b). India's lia«
bility for the paym ent of Civil and 
Military pensions in England amount
ed to £5382 million and £5*795 mil
lion during 1946-47 and 1950-51, res
pectively.

As regards (ii) and (iii). Informa
tion is available only for the ac*countr 
lug year of the respective companies 
preceding the 30th June, 1948. For 
this period, the profits of the sterling 
companies operating in India were 
Rs. 2,551 lakhs and of dollar com^  ̂
pauiei Ra. m  iakhs. la rn ings of the 
insurance companies Incorporated 
abroad wera Rs. 98 lakhs.
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I may add tha t not all proAts earned 
during a year are necessarily rem itted 
abroad; some part is usually retained 
in  India. It is, however, not possible 
to give even an approxim ate estim ate 
of the profits so retained during this 
period.

Shri Barman: Is it a fact tha t due 
to our imports being contracted on a
c.i.f. basis we have to undergo a heavy 

•external obligation as far as our 
^balance of pa3rments is concerned? If 
MO, have Government taken any steps 
to contract our imports on an f.o.b. 
basis and have the cargo insured with 
isome companies in India?

Shri C. D. Deshmukh: That depends 
on the feasibility of arrangem ents in 
any particular transactions. I do not 
see that any general arrangem ent can 
be made in regard to c.i.f. or l.o.b.» in  
regard  both to the private and the pub
lic sector.

Shri Barman: Is it a fact tha t a t the 
present moment most of the exports of 
Jute goods are contracted on an f.o.b. 
oasis, and is it possible for the Gov
ernm ent to induce the foreign im porters 
to have them contracted on a c.i.f. 
basis?

Shri C. D. Deshmukh: I am not 
aware of the problem having been in
vestigated, but I shall be prepared to 
have it examined. Offhand I should 
say  tha t any such attem pt would not 
be very successful if it involves inter
ference with established trade prac

tices.
Shri T. N. Singh: May I know whe

ther any bullion has been allowed to 
be exported in lieu of these profits— 
arc the profits earned being paid in 
the shape of bullion?

Shri C. D. Deshmukh: No, Sir, th a t 
4s not permissible.

R etrenchmewt

•3720. P andit M unlshwar DntI
tJpadhyay: (a) Will the M inister ol 
1>efenoe be pleased to state how 
many m ilitary personnel of the Minis
try  of Defence have been discharged 
as a measure of retrenchm ent upto 
31st March, 1951?

(b) W hat is criterion for Judging 
the liability for retrenchment?

(c) Is there any arrangem ent for
the rehabilitation of these discharged 
persons?

The M inister of Defence (Sardar 
BaldeT Singh): (a) 50,000.

(b) The only criterion for j o d ^ g  the 
liability for retrenchm ent was the fight
in g  value of the  xmits. T he reduction 
i) l 60,000 icovers only s u d i u n its  w hich

had com paratively less fighting value 
from an operational point of view.

(c) Yes. A separate cell has been 
created in the M inistry of Defence to  
work out schemes for the rehabilitation 
Qf the discharged personnel. The m ain 
^venues of resettlem ent are—land colo
nisation schemes, provision of vocation
al/technical training, registration w ith 
employment exchanges etc.

JPandit Munishwar Datt Upadhyay:
May I know w hat personnel, of w hat 
ranks and of w hat States have been 
retrenched?

Sardar Baldev Singh: I said 50,000 
men. If the hon. Member w ants details 
of these 50,000 men I am afraid  I have 
not got them  here.

Pandit Munishwar Datt Upadhyayt
Would the hon. M inister tell me the 
personnel and the States to which they 
belong tha t have been retrenched?

S ardar Baldev Singh: I have only got 
the total figure of 50,000. If my hon. 
friend w ants figures State-wise I am 
afraid I will require notice.

Pandit Munishwar Datt Upadhyay:
How many of these persons who have 
been retrenched have been rehabili
tated?

Sardar Baldev Singh: Arrangem ents 
have been made to tra in  500 persons in 
the M inistry of Labour training centres. 
So far 245 postings have been made. 
And several States such as Hyderabad. 
Rajasthan, Kutch and T ripura have 

offered to take suitable demobilised 
personnel in their police forces. Up 
to now 1,580 men have secured em
ployment in the police forces.

Pandit Munishwar Datt Upadhyay:
May I know whether side by side with 
retrenchm ent, recniitm ent of new per
sons is also going on?

S ardar Baldev Singh: Yes, tha t is a 
normal process. B ut when retrench
m ent is taking place, the recruitm ent 
is on a very very reduced scale.

Pandit K unsm : W hat is the total 
sum required for the rehabilitation of 
the discharged personnel?

Sardar Balder Singh: I require notice, 
because several schemes are under con
sideration and they have not yet been 
finalised. If the hon. Member wants
io  know the to tal am ount required 
to rehabilitate these 50,000 men, the 
Information is not yet available.

Shri T. N. Singh: May I know whe
ther this discharged personnel !s being 
rehabilitated in the cities moetly, or 
whether these men are rehabilitated in
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the villages where they are behig 
given lands a t certain  concessioaal 
rates?

Sardar Baldev Singh: As far as re
habilitation schemes are concerned, no 
particular distinction is made. Where- 
ever they can be foimd employment 
they are helped to get employment, in 
the cities as well as in the ru ra l areas. 
We have several schemes—land coloni
sation schemes—which are in the rural 
areas. Those schemes are being finalis
ed, and quite a large num ber of this 
•discharged personnel will be absorbed 
in the land coloriisation schemes.

Shri Ghale: May I know how much 
money has been credited to the 
Madhya B harat Government for the 
rehabilitation of this retrenched
personnel? •

Sardar Baldev Singh: No separate
simis have been credited to different 
States. The money is credited to the 
Centre and is made available for re- 
habilitatio/i schemes. .

Pandit Thakur Das BhargaTa: Is it
th e  experience of the m ilitary autho
rities tha t only about 5 per rent, of the 
discharged soldiers require rehabilita
tion, and the others return to their 
homes from where they were recruited?

Sardar Baldev Singh: It is very dim- 
cult to say w hat the percentage is. 
But a large num ber of these military 
people when they are discharged go te 
their homes and they do not need re
habilitation facilities. The rehabilita
tion facilities are provided for those 
who are  in need of them.

Sardar Sochet Sins:h; How many of 
these 50,000 retrenched military per
sonnel belong to the Indian States 
Forces and how many to the Indian 
Army?

Sardar Baldev Singh: I have not ts<it 
that information. I would require 
notice.

Ch. Ranbir Singh; How many acres 
of land have so far been reclaimed for 
rehabilitation of the discharged Defence 
personnel?

Sardar Baldev Singh: I am afraid 
I am not in a position to answer that, 
as reclamation is not done by our 
M in ist^ .

Pandit Miinbhwar Datt Upadhyay:
May I know whether the persons who 
are being now recruited are mostly 
technicians or ordinary soldiers?

Sardar Baldev Singh: They are In 
different categories, both technicias^ 
and others as well.

Tax Evasion

•S721. Shrl M. P. MDahrt: Will t t e
M inister of Finance be pleased to 
state the number of cases of tax-eva- 
sion referred to the Income-tax 
vestigation Commission from tha 
State of Bihar?

The M inister of State for Finance
(Shri Tyagi): Forty-three.

Shri M. P. Mishra: Wtiat is the total 
sum of money involved in all these 
cases?

Shri Tyagi: The total amount of 
money involved in all the rases will be 
available only when the Investigation 
Commission has made its report. Up 
tin  now out of these 43 cases the In
vestigation Commission has reported 
only 29 to the Government. These 
reports give information regarding the 
term s and conditions on which the set
tlement is arrived at. These conditions 
and term s are examined by the Govern
m ent and after examination, final 
orders are issued. So the Government 
has been able to issue final orders in 
regard to only four cases out of these 
29. These four cases involve an in
come of 17*56 lakhs and income-tax 
due over this income is Rs. 11-63 lakhs. 
There is another batch of 25 cases of 
one group of industrialists which is 
under consideration of the Government 
and the final conditions have not yet 
been approved and this Involves a 
hidden income of 4*58 crores and the 
income-tax reported by the Commis
sion is Rs. 1 * 09 crores.

Shri M. P. Mishra: May I take it that
only 2 cases out of 43 cases have been 
settled so far?

Shri Tyagi: I submit that only 29 
eases have been reported so far by the 
Commission. The rest are still pend
ing and they are under consideration. 
Out of these 29. four have been flne^ 
ized, so far as. the Government orders 
are concerned.

Shri Nasimddin Ahmad: How does
the Bihar figure compare with the 
figures of other Provinces?

Shri Tjftgi: I cannot say province- 
wise because I have not compared the 
tgures, but it all depends upon the 
Industrial centres wherever they are.

n ir i M . P. Mlahrm: How many of
these cases are such as may be called 
aocially im portant according to the de* 
flnition of the Finance Minister?

Shri Tyagi: The 25 cases which have 
come and which are receiving the con
sideration of the Government are 
aoeially important. ' .
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,,|fr. Speaker: Let us go to the next
(tUMtlM.

Operations by I. A .F .
n m . Dr. M. B1 Dm: Will the 

Minister of Defence be pleased fo 
ftate:

(a) the total num ber of operationf 
conducted by the I.A.F. for dropping 
supplies to the marooned villages in 
East Punjab and Assam after flood 
and earthquake in the year 1950; ana

(b) the total number of pilots and 
planes that took part in those opera
tions in each of the two States?

The Minister of Defence (Sardar, 
Baldev Singh): (a) 18 sorties in East 
Punjab and 216 sorties in Assam.

(b) In the East Punjab Operationh 
one aircraft took part with 2 officers to 
pilot, and in Assam not more than « 
aircraft a t a time took p art with ? 
ofRcers to pilot each aircraft.

Dr, M. M. Das: May I know the diff
erent varieties of supplies tha t were 
dropped by the I. A. F. to the maroon
ed people?

Sardar Baldev Singh: The supply 
dropped consisted of rice, jeerah, salt, 
tea, paddy, paddy-seeds, postal mail, 
medical stores, kit bags, cigarettes* 
hurricane lanterns, tents, aluminium 
Utensils, blankets and sugar.

Dr. M. M. Das: What is the total 
am ount of foodgrains tha t were drop
ped to each of these States from the
aeroplanes?

Sardar Baldev Singh: I have not got 
separate details of these items and I 
win have to get the inform ation if the 
hon. Member will put another question.

Dr, M. M. Das: May I know whether 
th# hon. M inister is in a position to let 
U8 know the minimum and maximum 
num ber of miles tha t the I. A. F. had 
to fly for dropping these supplies?

Sardar Baldev Singh: I have not got
th r iriioimHiion here but if the hon.

ir to know the mileage
alrcrafts, I will

to find out.
8liH I. N, HacarlKa: May 1 know If 

any people from the marooned areas 
were als') resruc i by the I. A. F .’

Baldev Singh: No, Sir. The 
(|u<*stlon of r<*sou<ni? neonle from these 
marooned areas does not arise, as the 
tfueition relates to the dropping of 
sut^plles from the air.

Slirl Challba: Mav I know whether
ttie nrlvatp monoo’an^s of Jokni Tea 
Company helped in the operations and

took people across the river in Assanv 
and dropped food to the m arooned 
people?

Sardar Baldev Singh: I have not got 
any inform ation about private planes, 
f  nave only inform ation about th e  
Indian Air Force.

Dr. M. M. Das: I w ant to know th e  
aerodromes from which these planes 
o r a t e d ?

Sardar Baldev Singh: I have not got 
ttie inform ation about the aerodromes.

Mr. Speaker: Next question.
T. B. Clinics in Old Dclhi

m u . Dr. M. m  Das: Will th» 
Minister of Health be pleased to state:

(a) the dates of purchase and in
stallation of the X-ray machine in the 
Tuberculosis clinics in Old Delhi;

(b) the cost and, installation chan
ges of the machine; and

(c) the average monthly num bers 
of X-ray taken and screening done 
by the machine in the clinics?

The Minister of Communications 
(Shri Kidwai): (a) to (c). A state
ment is placed on the Table of the  
House. [See Appendix XXIII, annex- 
ure No. 42.]

Dr. M. M. Das: From the statem ent 
supplied, I find tha t the X-ray machine 
for the T. B. clinic in Old Delhi cost 
Rs. 44,000 and it was purchased and 
installed in March, 1960. Thirteen 
months have passed, but the machine 
has not worked due to the lack of A. C. 
current. I want to know from the hon. 
M inister why during the time of the 
purchase of the machine the nature of 
current available in Old Delhi and 
the nature of current required for 
running the machine were not taken 
into consideration?

Shri Kidwai: I hepe the hon. Mem
ber realizes tha t the T. B. clinic is run 
by the Municipal Board. The A. C. 
current is available but for one reason 
• r  another, the line was not prepared. 
I think it will be available in a short 
time.

Dr. M. M. Das: In view of the fact 
that due to lack of common sense on 
the part of the authorities, it was not 
possible to run the machine, may I 
know w hat is the proposal of Govern
ment to utilize this machine?

Shri Kidwai: I said tha t the line is 
being constructed and in a short tim e 
it WUl be working.

Pandit Munishwar Dati Upadhyay:
Is the X-ray service done free or is there
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any charge and if so, is the clinic self
supporting?

vlOiri *Kldw»l: No; there is a charge, 
b u t 1 do not know w hat the hon. Mem
ber means by *self-supporting\

{ Dr, M. M. Das: May 1 know w hat is 
Vie estim ated date on which this 

JM chine is expected to function?
8hri Kidwal: Let us hope w ithin the 

next six weeks.
wrwr TW : / w r  

5ft p rr ^
^ 0  41* ^  ^  *T5fl«T<r

^  ^  [̂TT VT^
% «frnj5) f  ?

[LaU Achlat Ram; Will the hon. 
M inister be pleased to state whether 
the X’ray machines in the T. B. clinics 
are sufficient to meet the requirem ents 
of Delhi?]

PfSfifT# : 4  W  ^
^  ftp W

i  m  ^  ^

^  vrt>t I
.. rSkri Kidwal: I am not in a position 

to , say which of the hospitals hero 
have got X-ray machines cr not and 
Whether they are sufficient to meet 
the local requirem ents or not.]

H inbustak Aircraft Factory

•S724U 8hrl Thlmmappa Gowda: (a)
Will the Minister of Defence be pleas
ed to state whether the Board of 
Directors of the Hindustan A ircraft 
JTactory have decided to expand the 
Factory?

(b) If so. what is the estimated 
cost of such expansion?

(c) Is it proposed to take over the 
Civil Aviation Unit at Barrackpore 
under the management of the Hindus
tan A ircraft Factory?
^T he Minlater of Detoioe (Sardar 
BaldeT Singh): (a) Yes.

rt>) The cost of Capital expenditure 
due to  tkia onmiiaion is estimated to 
be «bout Rs. 73 lakhs up to Ihe end 
«f 1951-M.

(c) Yos. I t has already been taken 
with effect from the 1st AprU 1951.

Shfi Thimntappa Gowda: May I know 
w ĵliiether in th« p re ^ n t scheme Govem- 
■iitit t^ro^oae to employ any foreign 
ORperts or technicians in this factory?
l i  so, how Many?

Sardar B alder Singh: Yes, Sir. If tho 
nature of the work requires the assis
tance of foreign toohnicians, they will 
be employed and according to the pre- 
seai programme, we propose to get 
them. I am not in a position to give 
the exact number, but 2 or 3 foreim  
o j ^ r t s  are coming to help us in th« 
work tha t we have undertaken.

Shrl Thlmmappa Gowda: May I know 
under w hat term s of senriee?

lUurdar Baldev Singh: I have not got 
th e  term s of employment. Thgy m uft 
be with the factory and if ^ e  hon. 
Member is interested and if he puts a 
separate question, I will be able to 
give him the information.

Prof. S. N. Mishra: May I know whe
ther the rate of profit during the last 
year was lower than that in the previous 
year, and if so, whether the expansion
if? flnanrinliy justifiable?

Sardar Baldev Singh: This question 
which the hon. Member is asking was 
answered some days ago. I have not 
got the information just now; but thO 
reasons for the lower profits were fully 
explained in reply to a tuestion which 
was put a few days ago.

Shri M. L. Gupta: May I know hoW 
much loss was suffered by the factory 
in the recent fire in the Bangalore 
Exhibition?

Sardar Baldev Singh: 1 have no in
formation.

Shri A. C. Gaha: On what terms was 
tiie Civil Aviation Unit at Barrackporo 
taken over? Was it a Government con
cern or a private concern?

Sardar Baldev Singh: It bolongod to
the Government. It was in charge of 
Tata Aircraft Ltd. Now. it is being 
taken over by the Government itself.

Shri Shankaraiya: May 1 know if tho 
expansion programme would include 
the manufacture of the different kinds
of aircraft, that is, bomber.s. jets, 
dakotas and other things?

Sardar Baldev Singh: It is our inten
tion to m anufacture all kinds of air
craft in the Hindustan A ircraft Ltd.

Shri T. N. Singh: May I know im 
which direction expansion is mainly 
taking place, whether it is a general ex- 
gansion or in cerUin speciaUsed direc-

te rd a r  Baldev Slngfa: In c'eruln
specialisea directions.

Shri T. N. Singh: May I know w hai 
they «re?

Bfr. Speaker: Let us not go into thoiO 
details. Next question.
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Shil A. C. Ouh*: One question, Sir. 
^Whether......

BIr. Speaker: Next question.

«ft « r | i ! i : ( it) w r f iw n

^  Hr w r

iHT?T y n r

( 3 ^  s T ^ )  % 3 n r ^

.anw r ftrpyr ^  f w r

t  ?

( ^ )  ^  1TFT (q )  VT ^

% 3nnrr ^  ^  ^

TO  ĤTT f  ?

Archeological Survey of Mahoba 
(U. P.)

[*3725. Shri Janffde: (a) WiU the
M inister of Education be pleased to 
sta te  whether any survey has been 
made by the Archaeological Survey of 
India in respect of the ancient ruins 
a t  Mahoba (U ttar Pradesh) or the 
old inscriptions on them?

(b) If the answer to part (a) above 
be in the afflrmative. has any trace 
been found of the palaces of Ala and 

'^ d a l  or of their weapons?]

:(i>l3T U J ,-)  uiT f L x *

J  i  -  >  ( ^ 0

-L>**

oW  M  
“ \ j * r

[The Minister of Edncatlea (M anlau 
A m ) :  (a) Yes. Sir. The ruins at 
M ahoba were extensively surveyed by 
Sir Alexander Cunningham In the last 

.o m tu ry .
.(b) No, Sir.l

: w r  ms!5fw ftm r »Nt 

•miwriNt ftf StRTPl f tw w  ^  ilftWT 
J t  f tm  ftwft w  lihr^ ift «wr wnur

f  f r o  % an??[T 3OTJ % *ft W

% V I  SWT ^  ?

[Shrl Jangde: WiU the hon. Minister 
of Education be pleased to sta te  whe» 
ther any survey has been made by the 
Archaeological Survey of India in any 
place other than Mahoba so tha t any 
traces of the weapons or palaces df 
Ala and Udal could be found?]

^  lS 3  ^ J ^  : k>l)f

jc - ^

[Maulana Azad: As far as the Grov- 
em m ent are aw are no such traces have 
been found anywhere.]

•ft ftv ft: ^ <jri5T!n -irrfjT 
f  f r  % TRT «fi^ i

m 3ft fT55T I, aft ^  ^»re % !rw 
JTOfT t .  ^  ^  ^  ^  v r  ^  

ff̂ nmr 3n«B Tffr̂ rr % arp^-
f̂ spw fWraiRr an
W  V

[Shrl Dwivedi: I w ant to know whe^ 
ther any arrangem ents are being made 
by the Archaeological Survey of India 
for the preservation of the old fort 
near Mahoba. known as Barigarh fort 
dating from the times of Ala and UdalTl

yXilS

*j fr*}** 4  U* .

U f  f S i  iJwyT ^

Jh- Jf i ^

^  », - A  H  ^9< i- J

- A  ^  I  W,*> 9%. 

i  ^  U » V

^  J  y}  V

- £  ^  JW»
[MmiUb» Awtd: Yes. The ruina

found near Mahoba have been dlvldad
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Into th ree parts. One is Mahoba p ro  
pw , the second Is th a t about which the 
non. Member has ju st referred and is 
locally called as 'B hitari Kila* (Inner 
fort) and which is situated on a 
lUU top. The th ird  part is the place 
which is famous by the name of Dariba. 
A rrangem ents have been made by the 
Archaeological Survey of India for the 
preservation of all ttiese three places 
and they are regularly being looked 
after.]

A. I. R. Office , Madras

Shrl Bathnaswamy: Will the 
M inister of Inform ation and Broad-
eiuting be pleased to state:

(a) the strength of the gazetted and 
non-gazettediBfcosts in the All-India 
Radio office at Madras?

(b) whether appointments there are 
filled up by the Union Public Service 
Commission or directly by the Depart
ment; and

(c) how many Scheduled Castes 
candidates are employed in the non
gazetted posts?

The M inister of State for Inform ation 
and Broadcasting (Shri Diwakar): (a) 
A statem ent is laid on the Table of the 
House. [See Appendix XXIII, an- 
nexure No. 43.]

(b) Appointments to Class I and 
Class II posts are made in consultation 
w ith the Union Public Service Commis- 
■ion, except for a 20 per cent, quota 
to the cadres of Assistant Station Direc
to r and Program m e Executive, where 
appointments are made by promotion 
on the recommendation of a Depart
m ental Promotion Committee. Appoint
m ents to Class III and Class IV posts 
are  made by the Director General or 
by  the Head of a subordinate office in 
accordance with the rules laid down 
by the M inistry of Home Affairs.

I

(c) Sixteen.

Shri Rathnaswamy: May I know who 
are the Members tha t constitute these 
D epartaen tal Promotion Committees?

Shrl Diwakar. They are ad hoc com
mittees which are constituted at the 
particular time when required.

Shri Rathnaswamy: W hat is the p er
centage of appointments th a t w ere 
directly m ade by the departm en tal 
heads concerned, and m a y  I know w he
ther those appi>intment.s w ere a fte r
w ards regularisf?rl by the Union Public 
Service Commission?

Shri Diwakar: I have already men
tioned tha t a 20 per cent, quota is 
reserved.

Shrl Ratlmmswamy; May I know whe^ 
the r any of these 18 appointments held 
by sc h ^ u le d  castes are in the gazette# 
rank?

Shrl Diwakar: These are 16, not 18. 
W hether they are gazetted or not,
I cannot exactly say.

Shrl Rathnaswamy: May I know whe
ther the ratio  set apart by the statu te
for the scheduled castes is being ob
served, and if not, whether instructions 
have been issued to the departments 
concerned to see tha t adequate repre
sentation is given to the members of the 
icheduled castes?

Shri Diwakar; Yes: it is observed
subject to the availability of properly 
qualified personnel.

Pandit K unsni: The hon. Minister 
stated in reply to part (b) of the 
question tha t appointments to gazetted 
posts Were made in consultation with 
the Public Service Commission. Am I 
to understand tha t the Information and 
Broadcasting M inistry disregards th e  
recommendations of the Union Public 
Service Commission whenever it likes?

Shrl Diwakar: Never.
Pandit Kunzm: W hat does mean 

by saying that appointments are made 
in consultation with the Union Public 
Service Conmiission?

Shrl Diwakar: That is only a way of 
saying things according to constituuon.

Shrl AmohOch Chand: May I know
Sir, how the Madras All India Radio 
sUff compares with the Delhi AU Indie 
Radio staff?

Shri D iw akar I do not understand 
what is m eant by comparison.

Mr. Speaker: I think it is going into 
adm inistrative details too much. Let 
us confine ourselves to the questions 
of principle.

Shri T. T. Krlshnamachari: W hat is 
ttie percentage of tem porary staff in 
the A. I. R. Madras?

Shrl Diwakar: I would like to have 
notice.

Mr. Speaker: Next question.
P o in t  F o u r  PnooRAMME

•3728. Shri Sidhva: (a) Will the
M ini*;ler o f Natural R r s o i i r r p s  and 
SrientlOc Research be plr.afied to state 
whether any .scientist experts arrived 
in India or any neg^)liations r re  
afoot with U.S.A. to rail thorn for 
the purpo.ses of helping in mineral and 
ground work development under 
President Truman’s Point Four Pro
gramme?



^>T ?  f  *TT IV T it <1T ^  W 

a r P r v ^  5 ? ^  «rrf?T#

^  ^  ?

[Seth Govind Das: How long wiU
those scientists who ore being in v iM  
to come, stay here ana if the n^<jl 
arises whether they will extend 
period of stay beyond the fixed tii i^  
or will they leave w ithin the prescrib
ed tim e lim it?] ’

«ft ^  WT9f: so ft ^  ^

^SRTI  sn ft ^  W  ^

^  t  Pp f* p ^  ^  
^  i f&nr#

^  ?>ft, «r? T̂ift
3 ? ^  I

[Shri Sri P rakasa: No programme 
has been chalked out as yet because It 
is not possible to know at present f6r 
how Ion? will they be needed. They 
will stay as long as they are needed 
here.l

Shri Ram ath: Is there fjoing to be
any co-ordination nf efforts b e tw ^ n  
the American ground-waier geologijjt 
and our own underfjround* water expert 
such as Paniw ala M aharaj?

Shri Sri Prakasa: I have no know
ledge about Paniw ala M aharajas. Bufc
coordination in every spn trc is neces
sary and desirable includ.n^ coordtnar 
tfon between my lion, friend and my
self.

Dr. Ram Subhair Slnfrh* In v’ew of 
the fa d  that the hon. ivlmisler does nfrt 
know as to whether the vr^perts will 
submit their report to the Covernment 
of India or the ‘Toven.ment of the 
United States of Amerir'a, \nay I know 
under w hat conditions their services 
were obtained?

Shri Sri Prakasa: I uridorstand that 
their report will be submitted to us.

Shri Jnani Ram: May T know whe
ther the ground work eni'ir'eers visited 
the eastern parts cf the country and 
examined the prospects of inland navi
gation?

Shri Sri Prakasa: As I have already 
stated, I do not possess any further 
information as regards their actual 
working.

Dr. Deshmukh: Sir, the hon. Minister 
was very hesitant in replying to the 
aiiestion whether the ren.»rt‘; witl be 
first submitted to ->ur Government or 

May I ask him if it has not been 
laid down that before any Information
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(b) If so, w hat are their p lan t and 
are they likely to examine any dam 
or development projects?

(c) W hat will be the comnaitmeots 
ef India in this respect?

The Minister of Natural R eso n r^  
and Scleatmc Research (Shri Sri 
JPrakasa): (a) Yes, Sir. Four experts 
had been asked for, namely,—

(I) one Economic Geologist,
(II) one Ground W ater Geologiat,
(iii) one Geophysicist; and
(iv) one Engineering Geologist.

Of these two, namely, the Ground 
W ater Geologist and the Economic 

’Geologist arrived in January  1951 and 
March 1951, respectively. Negotiations 
to obtain the other two experts, pU(. 
^Engineering Geologist and a Geo
physicist, are continuing.

(b) The Ground W ater Geologist is 
a t present engaged in directing quan ti
ta tive ground w ater studies in Easterm 
Kutch. The Economic Geologist will 
work a t the Manganese Belt in Madhya 
Pradesh and will la ter visit the Lead- 
Zinc Mines at Zawar (U daipur). The 
programme for the Engineering Geolo
gist and the Geophysicist will be drawn 
up as soon as their special experience 
and qualifications are known.

(c) The passage expenses to India 
and back to the U. S. A. of the experts 
and their salaries are being paid by 
the United States. India is responsible 
for (a) provision of laboratory and 
oflfice facilities and secretarial assis

tance, and (b) travel costs w ithin India 
for journeys ia connection w ith offi
cial work.

Shri Sidhva: When these reports* are 
completed, may I know whether they 
will be presented to the Grovemment of 
India first or to the U. S. A. Govern
ment?

Shri Sri Prakasa: I do net know the 
exact convention on the sub ject. I shall 
try  to find out and act accordingly.

Shri Sidhva: May I know whether 
the two other scientists in respect of 
whom negotiations are going on, are 
also to outline dam development pro
jects, or to ascertain and collect infor
mation regarding earthquakes and land
slides in India?

Shri Sri Prakasa: As I said in my 
answer to the main question, we shall 
assign their work as soon as we know 
-the exact qualiflcations they possess.

wm : ift ^  ?TRt "TT 
srr ^  <TT

fipT 5 ! ^ ,  afK 35TVI ah
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about geological surveys is given te any 
nation or to any U. S. A. Officer or 
U. S. A. Govemmunt. it shall be the 
p roperty of the Guveminent of India 
and the officer concerned shan be bound 
not to diaclose tha t inform ation to any 
other person except the Government 
of India except with their permiaaioa?

Shri Sri Prakasa: i t  is true 1 was
hesitant because I did not know the 
facts exactly. But in between answer
ing the flrst question and answering 
th e  following supplem entary queatton. 
I  got the information; and so I said 
th a t it will be subm itteJ to the Govern
m ent of India.

Geological Survey of Rayalaaeema
^S7Z9. Dr. M. V. Gangadhara SlfH:

Will the M inister of N atural Eeaoareea 
and Scientific Research be pleased to 
s ta te :

(a) whether it is a fact that a 
Geological Survey of R ayalaaeeim  in 
M adras State was sanctioned by tlie 
Governm ent of India ;

(b) w hether the mineral v/ealth of 
Rayalaaeema  in Madras State have 
been surveyed ; and

(c) if so, what are the minerals
found in each district, the quantiiyr 
and  the cost? =

The M inister of N atural Rese^roea 
a n d  Sdentiflc Research (Shri Sri 
P rakasa): (a) Yes, Sir.

(b) The Geologi<?al Survf^y of India
have since 1939 carried out surveys in 
the  field season each year in the Rayala- 
seema districts of Ananlapur, BeUaiy. 
Chittoor, Cuddapah and Kumo i: in
Madras State. Out of rougnly 28,000 
square miles of the Ravaiaseema area, 
nearly 5,500 square miles nave already 
been systematically mappeci a rd  the 
work is being continued each season.

(c) A statem ent giving the informa
tion available is placed on the Table 
of the House. [See Appendix XXIII, 
annexure No. 44.J

Dr. M. V. G angadhara Siva: T4ay I
know whether it is a fart that an im
portan t r a r ^  mineral has been disco
vered in the Kurnool district of Rayala
aeema and if so what is the progress 
made in extracting it?

Shri Sri Prakasa: All the fact.5 that 
I have in my possession 1 have given 
in the Statement aov' pU '^d  on the 
Table of the House. It the hon. Mem
ber will study it he will find in it ail 
that he wants to know.

Dr. M. V. Gangadhara Siva; Which 
of the m inerals exlrac^^d arc exported 
to foreign countries and w hat is the 
net amount realised?

Shri Sri Prakasa: I  cannot 
straight of! all the details tha t the 
Ifem ber wants.

Dr. M. V. G asg ad ta ra  Siva: Is it the
aim of the M inistry to encourage ,the 
starting of private industrial concerns 
in Rayalaseema?

Shri S ri Prakasa: That is a asatter of
l ^ ^ y  which will nave to b^ di^ugflif^

District Council in Tribal Arias 
OF Assam

♦3730. Shri Saprawnga: (a) Will
the M inister of Home A n lra  be 
pleased to refer to the answer given 
to starred question No. 1418 asked 
on the 13th February, 1951 regarding 
District Councils in Tribal Areas of 
Assam and state when Government 
propose to set up the District Councils 
in the autonomous districts of Assam?

(b) What are the reasons foi not 
^ t t in g  up the D istrict Councili a t ao 
earlier date?

The M inister of Home Alfalm (Shri 
Rajagopalachari): la) and (b). Govern
ment intend to form Distriv?t Councils 
as soon as the rules for the constitution
of the D istrict Councils now under cir
culation to the members of ^he present 
Advisory Councils, are finalised and the 
constituencies delimited and the final 
voters* rolls are published. It is ex
pected that the election will be held to
wards the end of the current calendar 
year.

Shri Saprawnga: How many of these 
autonomous districts are represented 
in the State Legislature and how many 
are not?

Shri Rajagopalachari: I am sorry I
do not have the material before me.

Shri Chaliha: Msy I know whether 
Government intend to consult the Tribal 
Chiefs and headmen before setting up 
these District Councils?

Shri Rajagopalachari: The present
Advisory Councils are being consulted 
and it is considered that tha t would be 
enough.

Dr. Ram Subhag Singh: Is it a fact^
tha t some inhabitants of these auto
nomous districts of Assam, -especially 
the Nagas. are going to ho]d a plebis* 
cite from the Ib'th May onwards to 
carve out an independent State of 
Nagaland?

Shri Rajagopalachari: It is desirable 
that that m atter is not given importance 
in this House.

Shri Saprawnga: May I know whe
ther the present Advisory Councils are 
also supposed to give advice to th«
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M agistrates of these districts in the day 
to day administration of the areas?

Shri Rajagopalachari: The function
of the Advisory Council is to give ad
vice to the adm inistration. These will 
be substituted by elected bodies. The 
question was as to the time to be taken 
for forming the new councils. The 

present Advisory Councils will disap
pear very soon.

Shri B. R. Bhagat: May 1 know whe
ther these Advisory Councils are func
tioning in all these autotiomous dis
tricts or only in some of them?

Shri Rajagopalachari: Except in the 
Naga District.

Electricity to Suburban Areas of 
Delhi

•8731, Shri M. Naik: (a) Will the 
M inister of Natural Resonroes and 
Scientific Research be pleased to state 
w hether any scheme is under the 
consideration of the Government of 
India to supply electricity to the 
residential quarters as well as public 
Institutions in thfe townships recently 
set up around the Capital?

(b) If so, when is the scheme going 
to be given effect to?

(c) W hat is the probable expendi
tu re to electrify all the suburban 
areas?

*Thc Minister of Natural Resources 
«md Scientific Research (Shri Sri 
Prakasa): (a) to (c). There is no 

scheme in hand with ihe Government 
of India to supply electricity to any 
such township. There are, however, 
certain schemes with the Delhi State 
Electricity Board and the New Delhi 
Municipal Committee; A Statem ent 
giving details of the schemes; the 
probable dates of their completion as 
well as the cost of each scheme, is 
placed on the Table of the House. [See 
Appendix X X IIl, onnexure No. 45.]

Shri M, Nalk: From the Statement
supplied by the hon. Minister I find 

^ th a t a sum of Rs. 7 lakhs is entered as 
the cost of ru ra l electriflcaiion of the 
Southern ^ o n e  of the Delhi State. May 
I know wnether these schemes include 
the supply of electricity for usual elec
trification purposes only or do they in
clude supply of electricity for indus
tria l purposes also?

Shri Sri Prakasa: I ar'i sorry I do 
not have tha t information here.

Shri M. Naik: May I know whether 
there is any scheme under the contem
plation of the Government for starti^ig 
big industrial factories ru in d  about 
D ^hi?

Shri Sri Prakasa: Not, Sir, under the 
auspices of my Ministry,

Shri Deshhandhu Gupta: How many 
applications for electricity—both for 
power and light—are pending with th i  
authorities concerned a t the moment 
and how long will it take the Govern
m ent to supply electricity to these^ 
applicants?

Shri Sri Prakasa: Sir, the problerft 
th a t my hon. friend has raised is a diffi
cult one, because the population of 
Delhi has gone up by leaps and boundsy 
ana the electricity p lant is where it 
was. I think tha t when the Nangal- 
B hakra project starts working, we shall 
have all the, electricity we need.

Shri M. Naik: Sir, a total of Rs. »2 
lakhs is set apart for schemes of th e  
.New Delhi Municipal Committee. M ay 
I know during w hat period this en tire  
sum is going to be spread over?

Shri Sri P rakasa; I am soiry I have 
not been able to catch the hon. Mem
ber’s question. These schemes are in  
a prelim inary stage and the estim ates 
of expenditure are being vjorked out. If 
the hon. Member wants the approxi
m ate cost of item (a) I may say tha t 
it is approxim ately Rs, 5 lakhs.

Shri M. Nalk: I was referring to the 
schemes of the New Delhi Municipal 
Committee which total to about Rs. 92 
lakhs and I asked over w hat period 
this expenditure would be spread out.

Shri Sri Prakasa: Information, as far 
as is available, is in the statement. If  
the hon. Member will please see me 
after the Question-hour—and the Quee* 
tion-hour is now over—I shall give him 
all fu rther inform ation he may re

quire.

»Ir. Speaker: The Question-hour is 
over.

Shri Dwlvcdl: There is a question^ 
Sir, about G a n d h i t e a c h in g  propa
ganda. Will you please allow it? It is 
very important.

Mr. Speaker: The Quettion-hour is 
over, and tha t is more important.

WRITTEN ANSWRHS TO QUESTIONS

I n t e r n a t io n a :. E n g i n e e r i n g  
C o n . I r^ENCE

•3710. Dr. Des'tmukh: WiU the
Ministci of Nat ) Kcsourccs and 
Scientific Keseaich- pleased to state:

(a) the names i nations that sent 
their ro p ro se n ta t't > to ihc In terna
tional Enginecriii;; 'onference held in 
January  1951; ana



W rltttn Antwtr$ i  MAY lOSl Written A tu w tn saw

(b) the actual cost incurred on the 
conlerence?

The M inister of N atm al Resources! 
ana 6cieaiinc tiesearcn (b u n  8ri 
i*raluuui>: (a> A list ot the names ot 
Uxe nauons tha t parucipi»iea in Uie 
in terna uonai iitngiueering conlerences
16 laid on tne Taoie ot the House. 
Appendix A A lii, aim exute -io.j

(b) I t is not possible to give at pre
sent the actual cost incurred as the ac
counts nave liut yei Ueea xiiiaiisca. iiie  
U)tai cost is lULeiy to be dooui kin, 
4;/u,0UU.
P rimary and Secondary Education

ilJCAMlNATIONS

*3727. Sliri Kishorimohan Tripathl:
(a ; vviii tue iViiuji&ier ui l*<uuc;iuuii De 
Pieasea to state wuether it is a lact 
m at tne C eatial ±ioaia oi huucauun 
has aavjisea educational autnoiiues 
in the Qiiieient Mates to change the 
system ana reaucu tne nuxuuer ot 
examinations in iei»pect ot tr m ia r y  
ana t>econaary iiiautaiion? ~

(b) W hat is the minimum and 
maximum period ta.^en oy a student 
m  going tni’ougn Prim ary and becunu- 
ary iiHiUcauoii wnere he receives 
promotion year after yearr

(c) Is there any proposal to reduce
the perioa as reierieo  to m part {b) 
aoove? ,

The M inister of Education (Maolana 
A zaa;: ^a; xes. In e  ce iu ia l Auvx^oiy 
ttoara oi i^ducation m aae cenam  recom- 
m enaauons as to tne numoer oi exa- 
nunauons to be neid at tne scnooi 
siage ana these recoixuneudations were 
101 warned to the State (iovernmeau> 
(tnen n o v n ic ia i Liuveiauieats, luocal 

Aoxmnisirations and States).
(b) The practice varies irom State to 

State, in e  mmunum peiiod lor t'ri-  
m ary Education is d yeais. i he maxi
mum period lor r ’rm iaiy Education is
/ years, l a e  jaiaanum  period lor 

Secondary Lducauon is 4 years. In e  
maximum period lor Secondary Educa- 
uon is 7 years.

(c) This is a m atter for S tate Gov
ernments to deciae.

Gandhian Teachinc (Propagation)

•87S2. Shri Dwivedi: Will the Minis
ter oi Jiaucation be pleased to su te :

(a) w hat efforts are being made by 
the Government of India towards the 
propagation of Gandhian teaching as 
contributory to world peace ;

(b) in w hat parts of the year 
seminars and symposiums in this 
connection are proposed to be h e ld ;

(c) whether distinguished thinkers, 
philosophers, and other intellectuals 
61 P A

from foreign countries have been 
invited to r this pu rpose;

(d) if so, from what countries; and

(e) w hat is the estimated expendi
ture in connection with the hoidmg of 
the seminars and symposiums?

The Minister of Education (Maulann 
Azad): (a) I t is proposed to hold a  
Seminar on International understand- 
mg with special reference to Gandhian 
teachings m 1951.

A proposal to offer Fellowships to 
two foreigners for study of Gandhism is 
also under consideration of the Got^ 
em ment.

(b) Details are under consideration.
(c) No.
(d) Does not arise.
(e) Financial implications are being 

examined.
Mineral Oil Rssourcis

*3733. MaulTi Haneef: WiU
Minister of Natural Kesources _ 
bcientific Research be pleased to state:

(a) the names of the plac'et of 
mineral oil resources in India;

(b) the names of difTerent kinds of 
mineral oils tha t are produced in 
those resources; and

(c) the quantity of average annual 
production of each kind of mineral 
oil?

the

The Minister of Natural Re
and Seientiflc Research (Shri Sri 
Prakasa): (a) Petroleum is a t present 
produced in India only in Assam.

(b) Crude Petroleum only is obtained 
from the oil wells in Assam. This Is  
then refined a t the Assam O il Com
pany’s rclinery at Digbol and a list of 
the products obtained by refining is  
laid on the Table of the House. [ S tt  
Appendix X X llI, annexure No. 47.J

(c) The average annual production 
of Crude Oil in India is about 2,50,000 
tons. Information regarding the ^^anti- 
ty of average annual production of the 
various kinds of mineral oils is  not 
ftvailable.

•nflwwft (WTw^ftnrt)

¥1 FTT ftr :

<»l) f tw R , m r  t m  P i f tw r  
a n a m

ir r f tm #  « n ff  irrtir  i m
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f r o  IK Ir ^

v n f t  1̂ ;

(ifr) TWt W pfiniTM  #  5TT  ̂

A x - i m i  s r r f t ^  

w n ffv t¥ n r^ [ f tm  f ;  ^

(€ f )  i r ^  ^  ^  ^  ^  

f fw R  q f#  ?rr& i h - f m t  a r r f t ^  

¥TTf ^  y n ^ t i

i ?

Aboriginal Studknts (Scholarships)

[*3734; Skrl Onoa: WiU the Minis
ter of Education be pleased to state:
(a) the ra te  of scholarfihip given by 
the Government of India to the 
aboriginal students studying in 
Science, A rt and Medical Colleges 
respectively ;

(b) the num ber of non-Christian 
aboriginal students of F irst Year Class 
in Ranchi College who are given 
scho larsh ip ; and

(c) the rate  of scholarship given to 
the non-Christian A rt and Science 
aboriginal students studying in the 
First Year class?]

The Minister of Ednoation (Maolana 
Aiad): (a) to (c). The hon. Member’* 
attention is drawn to a statem ent laid 
CO the Table of the House. [See  Ap» 
pendix XXIII, annexure No. 4U.]

Acquisition of Lands by Delhi Im 
provement Trust

•S735. Shri Dethbaadha Gapto: Will 
the M inister of Health be pleased to 
sUte:

(a) the amount of premium and 
ground rent separately realised by the 
Delhi Improvement T rust since its 
formation till 31st March, 1951 from 
the sale of (i) Nazool plots; and (ii) 
land acquired from private persons and 
subsequently developed by the Trust;

(b) the amount of acquisition pric? 
paid and development charges incurred 
by the T rust on lands mentioned in 
part (a) (ii) above;

(c) the am ount spent by the Delhi 
Improvement T rust during this period 
on slum clearance;

(d) the amount paid by the T rust to 
the CP.W i>. on the development snd

constructions carried out through them  
during this period;

(e) the establishm ent charges iil< 
curred by the Trust; and

(f) the maximum and minimum 
rates of prem ium  per square yard  of 
free-hold and lease-hold sales effected 
by the T rust during this period?

The Minister of Communications 
(Sfari Kidwai): (a) The accounts for 
M arch 1951 have not yet been finalised 
and the inform ation which follows 
relates to the period ending 28th F ebru 
a ry  1951.

(i) NTaBOol Soiiemo*.
Ppemium Rs. 141,49 la k h s

Ground rent Rs. 14-70
(ii) Trust Sohemes.

Money R«. 75-27 *»

Orourui rent NU

(b) Aoquisition char
ge* Re. 49* M »r

DevHopment 
ohargos ^ R«. 40-17 »>

T otal Rs. 90 S3

(•) R«. 49 7S Lakhs

(d) Works outlay Rs. 124*72 lakhs
Departmental

Charges Rs. 17-ai »»

T otal Rs. 142 03 »»

Re. 34 37 lakhs.

(f) A statem ent contain?ng the in
formation required Is placed on the 
Table of the House. [See Appendix 
XXIII, annexure No. 49.]

 ̂ National Anthems

•S730. Shri Balwant SInha BMrta:
(a) Will the Minister of Home Affairs 
be pleased to state whether the vocal 
versions of our National Anthems have 
been finally standardised?

(b) If so. what steps are being taken  
to popularise them and by w hat time 
are they expected to be popularised 
throughout the country and abroad?

The Minister of Hosne Affaln (Shri 
Rajagopalachari): (a) and (b). The 
orchestral and vocal version of the 

National Anthem has been standardised.
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I t will be published and distributed to 
all educational institutions and made 
available to other organisations, p-ama-

Shone companies and commercial firms 
1 India and abroad.
The orchestral and voca! version »if 

Bande M atram  has not yet been stand
ardised but it is expects i  to be aune 
in the near future. Thereafter similar 
steps will be taken for popularising the 
version.

R eco v e ry  ov B i l l s  due f ro m  G o v e rn 
m en ts  OF N e th e r la n d s  and M alaya

*3737. Shri Sanjivayya: (a) WUl
the Minister of Home Affairs be pleas
ed to state at what stage the recovery 
of bills pertaining to the cost of main
tenance of the internees during the 
w ar of the Government of Netherlands 
and the Malayan Government stands?

(b) What steps do the Government 
of India propose to take to make a 
speedy recovery?

The Minister of Home Affairs (Shri 
Rajagopalachari): (a) and (b). The 
Netherlands Government have paid up 
Rupees 1 crore and 12 lakhs 77 thou
sand three hundred and fifteen. 
Rs. 4,66,267 are still outstanding. It 
is hoped tha t this amount will be 
received soon.

The total amount due fro n the Gov
ernm ent of Malaya is Rs. 1,27,02,600. 
The bills for this amount were present
ed to tha t Government in 1946 and
1948. They however, contended that 
as the internees, were sent to India at 
the instance of His Majesty's Govern
ment, it was for that Government to 
make the payment. We are In corres
pondence with the Malaya Government- 
and with His Majesty’s Government. 
Recently the Malayan Government 
asked for clarification of certain points 
which has been done. It is now hoped 
tha t the outstanding rlaim  will be 
settled soon.

N ewspapers and P eriodicals Managed 
BY F oreigners

*3738. Shri Balwaat Sinha Mehto:
(a) Will the Minister of iBformatiOB 
and Broadcasting be pleased to slate 
how many of the Dailies. Weeklies and 
Periodicals published in India are 
^nanced and managed by foreigners?

(b) By what per cent have they in
creased after the attainm ent of Inde
pendence?

The Minister of State for Information 
and Broadcasting (Shri Diwakar): (a)
and ^b). The information is being col
lected; in the case of proprietory con
cerns information may not be readily jiyailabl ,̂ /  . /

Council or T echnical A ssista nci at 
Colombo

*3739. Shri S. V. Nalk: WiU the
Minister of Finance be pleased to stato;

(a) whether Government have made 
any request for the supply of trained 
personnel and technicians to the Coun« 
cil of Technical Assistance at Colombo:

(b) for how many technical hands 
Government have made request and 
for what fields of development; and

(c) whether services of any persons 
have been made available to India till 
now under this plan?

The Minister of Finance (Shri C. D. 
Oeshmukh): (a) Yes.

(b) A statem ent *?ivf>̂ *? th# required 
information is laid on the Table of the 
House. [See Appendix XXIII, annex* 
ure No. 50.]

(c) Not yet: but negotiations for 
obtaining certain experts are at a fairly 
advanced stage.

D irector or Housnvo
*3740. Shri Kamath: Will the Minis

ter of Health be pleased to state:
(a) whether It is a fa rt that the 

Director of Housing has been employed 
on a contract basis:

(b> if so. when the period of con 
tract expires;

(c) whether he has been Managin' 
Director of the Government Ho\isin^ 
Factory, Delhi; and

(d) whether he is. or was technics: 
adviser to the Ministry of Rehabilita
tion and what advice be gave «s re
gards the Swedish hard4>oard huts 
which collapsed in the rains last ^ a r ?

The Minister of OomiMntBn«loi|s 
(Shri Kidwai): (a) Yes.

(b) 4th October, 1951.
(c) Yes; up to the 25th April, 1951. 

after which he has been relieved of al! 
responsibility for the management of 
the Factory.

(d) He was consulted by the Minis
try  of Rehabilitation on technical m at
ters whenever necessary. He was pre
sent a t the meeting held under ih ^  
chairmanship of the then non. Minister 
(Rehabilitation) at which the decision 
was taken to place an order for the 
huts in qiiestion. I te s e  huts did not 
coUaose during tin  rains but leaked 
heavily.

I n d tan  R a r e  V a r t r s

•3711. Frof. S. N. MIshra: (t) Will 
thp  Minister of Nataral Rewwrces and 

IM W k  be to stite
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w hether It is a fact, as reported by 
the New Delhi Correspondent of the 
N ew  Y o rk  T im es  recently, tha t 
Indian rare  earths of great value in 
atomic energy production have been 
made available to the United States?

(b) If 80» which are the rare earths 
referred to in the above report?

(c) Is it also a fact that American 
interests have been licensed to pur
chase most of India’s current output of 
beryl, a rare  earth  tha t yields 
berlyllium. a component of extreme 
Importance in construction of an 
atomic pile?

The M inister of N atural Resources 
and Scientific Research (Shri Sri
P rakasa): (a) and (b). Hare Earths 
are not used for atomic energy produc
tion. The Indian factory that is beini? 
•et up by Indian Rare Earths Ltd., a t 
Alwaye will produce Rare Earth Car
bonates and Rare Earth Chlorides 
which will be available for sale to 
foreign buyers after internal demands 
for these earths have been met.

ic ) .  No. Sir.

vifkvnft unftnit

( ^ )  ftfTT ^  w m r  % fn m  

anfWft «nf?r«fir «i5t «nf%
#  flfr ^  »if

^  *rf w r  

(#r) 

(<fV) »T̂f iPr »rf t.
WT t ?

Aborioxnal Thibes

Skri OraMi: Will the Minis
te r of Home A C ura be pleased to state:

(a) whether any enquiry, which was 
requested to be made, w ith regard to 
the complaints regarding the recording 
of caste and re li^on  of the aboriginal 
tribes in the census operatiQQj^ in Qihar. 
Uas been instituted;

(b) if so, w hat were the resulta; cuid
(c) if not. w hat are the reasons

therefor?]
The M inister of Home 'Aifalrs (Shri 

Rajagopalachari): (a) to (c) Govern
ment have received a few complaints 
including one from the Member him- 
<?ejf representing tha t in South Bihar, 
Government officials were recording, in 
oonijertion with the 1951 census, the 
religion of tribal communities as 
‘HINDU’, against their wishes. Govern
ment are satisfied th a t there is no 
reason to suspect tha t cfTlcials have 
acted in the m anner alle^eii. The an
swers were recorded as given w hatever 
they were. Most of the enum erators 
were tribals or Adibasis themselves and 
it is certain tha t no instructions were 
issued by any officers contrary to the 
soeciflc direction tha t the answer to 
the question on religion should be re
corded as stated by the person 
enum erated.

P owers o r Officers

♦3743. ShH R aj Kanwar: WiU the 
M inister of Home Affairs be pleased to
state:

(a> whether (i) Superintendents. 
(M) Under Secretaries, and (ill) 
Deputy Secretaries employed in the 
Central Secretariat or in the attached 
offlces are vested with any powers of 
interm ediate or final disposal of cases 
dealt with by them  and if so, w hat are 
those powers;

(b) whether any" such powers are 
clearly sperifie<^ and defined In any 
Departm ental Handbook and if so, 
where; and

(c) whether, for the expeditious 
disposal of rases. Government propose 
to derentralise the existing powers?

The M inister of Home Affairs (Shri
Ra.iafp:opalachari): to (r». Rule?;
and conventions relating to the disposal 
of Government busir^ess have, from 
time to time, been adopted. In accord- 
flnce with thes®. the authority for the 
final disnosBl of certain classes of m at
ters is dê **<?nted to differ^^nt jrrade^ of 
officers. These rules and conventions 
relate to m atters of the internal func^ 
tioning of the machinery of Govern
ment and I must regretfully decline to 
go into details. Any nubile discussion 
of the distribution of interni^l responsi
bility which is not statutory would lead 
to undesirable results.

Irrespective of the level at which any 
ca*:e is disnosed of in any Ministry, the 
resnons^hilitv for the deci sion or action 
constitutionally re^ti on the MlxUater ia  
charge
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N. C. C.

. Ktehorimohan Tripathi:
(a) Will the Minister of Defence be 
pleased to state whether it is a fact 
th a t some members of the N. C. C. 
were to be interviewed by a Selection 
Board a t Bangalore in April, 1951?

(b) W hat was the number of such 
persons caUed for interview?

(c) Has the interview been held and* 
if so, what is the number of persons 
selected?

The Minister ol Defence (Sardar 
Baldev Singh): (a) Yes. Sir.

(b) 50.
(c) Yes. Result is ^waited.

"A Childrbn’s Act**
•3745. Shrlmati Jayashri: WUl the

Minister of Education be pleased to 
state:

(a) whether it is a fact tha t a Com
mittee was appointed to prepare a 
model D raft of “A Children’s Act";

(b) whether this Committee has 
prepared this Act;

(c) whether it is the intention of 
Grovernment to ask the various State 
Governments to modify their A c t on 
the lines of this model Children's Act; 
a^d

(d) whether Government intend to 
introduce in the Centrally Adminis
tered Area '̂A ChUdren's Act** on this 
line?

The Minister of Education (Maulana 
Asad): (a) Yes.

(b) The Committee has since drafted 
the Act which is under the considera
tion of Government.

(c) I t will be brought to the notice 
of P a rt ‘A' and ‘B* State Governments, 
so that they may consider falling in 
line w ith it.

(d) Yes.

Ram Raj P akxsuap

*3746. Prof. S. N. MIshra: WiU the
M inister of Home Affairs be pleased 
to make a statem ent giving details of 
the activities of the Ram Raj Parishad 
which, according to a recent report of 
the Delhi Correspondent of the 
National H erald  has been found by the 
Government of India to be involved in 
a big conspiracy to stage a coup d ' e ta t 
and found a Hindu Kingdom?

The Minister of Home Affairs (Sliri 
Rajagopalachari): Government is not
aware of any danger of the kind refer
red to in the question. I presume the 
jpreas report m m tiooed b^ th^ ho^t

Member is the one published in some 
papers about the I6th March 1051 under 
the caption 'Jagirdars Plan Disturbances 
in Central India*. Government is un
able to give the details asked for a.s 
they have none in their posseasion.
Change or P rogrammes or A. 1. R. at 

Vuayawada

•3747. Shri P. Kodanda Ramlah:
Will the Minister of Information and 
Broadcasting be pleased to state:

(a) whether the attention of Govern
ment has been drawn to the News 
Articles in A ndhrapntrika  and Andhra- 
prahha  the two prominent News 
Dailies of Madras, about the change of 
programmes of the A. I. R. at 
Vijayawada on February 13, 14, 20, 22,
25 and March 22 and 24, 1951 in 
V ani the official organ of the A, I. R. 
and the substitution of other items, in 
which the Station Director of the 
A. I. R. was alleged to be hiterested; 
and

(b) if so. what action has been taken 
in the m atter?

The Minister of State for Information 
and Broadcasting iShri Diwakar); (a)
Government have seen the articles re
ferred to.

(b) The deviations from the schedul
ed programmes, which occurred on only 
three of the dates mentioned, were due 
to the fact tha t in one case the artist 
originally scheduled expressed his in
ability to fulfil the engairemcnt and in 
the other two cases the normal trans
mission was extended to include broad
casts by prominent visiting aitists. Oc
casional deviations from bcheduled pro
grammes of hundreds of items planned 
several weeks before are unavoidable 
in any broadcasting organisation.

Criminal T ribes Act Enquiry Com- 
MrrTEE

•3748. Shrl Sanjivam : (a) WiU the
M inister of Home Affairs be pleased to 
state whether the report of the 
Criminal Tribes Act Enquiry Com
mittee has been circulated to the State 
Gov«xxinimits forn[>btaining their views 
/9n the recommendations made therein?

(b) Have Government received such^ 
views from the various State Govern*, 
ments?

(c) If so, has any deeisioo boon 
taken by Government?

The Minister of Home Affairs (Shrl 
Eajagopalachari): (a) Yes.

(b) and <c). The reply of only one 
SUte Government has been received nq 
fV . ................  *
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G rants- in -aid to  M adras

*3749. Shri Sanjivayya: WiU the
Minister of Home Affairs be pleased to 
state whether the Government of India 
have given any grant-in-aid to the 
State Government of Madras for the 
welfare of Scheduled Tribes and for 
the administration of the Scheduled 
Areas and if so, how much?

The Minister of Home Affairs (Shri 
lUJagopalachari): No Sir. Allotments 
can be made only after s(’heme«j for 
development are received and approved. 
No scheme has yet been received from 
Madras except a request for Rs. 10,000 
to be spent on a preliminary survey to 
enable formulation of ochemes.

G eologists  sen t  to T e h r i G arhw al

*3750. Thakur Krishna Singh: (a) 
Will the Minister of Natural Resources 
and Scientific Research be pleased to 
state whether the party of geologists 
sent to Tehri Garhwal, UP., for survey 
has submitted its report?

(b) If the answer to part (a) above 
be in the affirmative, what steps are 
Government taking to Implement the 
recommendations, if any, of the said 
party of geologists?

The Minister of Natural Resources 
and Scientific Research (Shri Sri
Prakasa): (a) and (b). Yes Sir. A 
report of a oreHminary investij?atlon in 
Tehri Garhwal has been received and it 
indicates that further investifiations are 
necessary. T>>e work is, therefore, 

cing continued.
G old P roduction

258. Shri Kamath: Will the Minister 
of Natural Resources and Seientific 
Research be pleased to state:

among the Board employees and on 
what proportion?

(c) By whom are these selections 
made and what is the minimum quali
fication for candidates?

(d) When will the selections in the 
year 1951-52 be made?

The Minister of Defence (Sardar 
Baldev Singh): (a) Partly by direct 
recruitment and partly by promotion.

(b) and (c). Selection is mainly 
made by direct recruitment. Vacancies 
not exceeding 33J per cen t, occurring 
in the Class II cadre of Cantonment 
Executive OflRcers, are ttiled from 
amonst the Class III stall of the Service 
and employees of Cantonment Boards, 
provided suitable candidates are avail
able.

In the case of direct recruitment, 
selection is made by the Union Public 
Service Commission from amongst 
candidates who nualify at the Indian 
Administrative, Indian Audit and Ac
counts, etc., Services iiixamination. The 
candidates must hold a I>egree of a 
recognised University.

In the case of departmental promo
tions. selection is made by the Depart
mental Promotion Committee on the 
basis of the sen^orUv ^^n^dential 
 ̂eoorts of the Individuals eligible there
for. No minimum quaiixication has 
been laid down.

(d) Selection of direct recrujlts was 
made on the 14th April Ui51. The 
question of filling thfe remaining vacan
cies is at present under consideration.

D elh i M u n icipa l  Co m m itt b e , D elh i 
(G ra nts)(a) the annual gold production in ^

aw . DeAbandhu Gupto; Willyears since 1936; and
(b) the annual gold production in 

Tndia during each of the aforesaid 
years?

The Minister of Natural Resources 
and Scientific Research (Shri Sri 
Prakasa): (a) and (b). A statement 
living information available with the 
Geological Survey of India is placed on 
the Table of the House. [See Appendix
XXIII. ^nnexure No, 5M 
E x e c u t iv e  O rncE R S  or C a n to n m e n t  

B o a rd s
259. Shri Shiv Charan Lai: (a) Will 

the Minister of Defence be pleased to 
state how selections to the posts of 
#^T^^nt*ve o^^'^rs of Cantonment 
Boards are made?

(h) Are all tb® selections made 
direct r^cjruitmeat or is l^  froni

the Minister of Health be pleased to 
state the total grant given by Govern
ment under different Heads to the New 
Delhi Municipal Committee, Old Delhi 
Municipal Committee and the Notified 
Area Committee, Civil Lines Delhi 
each year during the last 15 years?

The Minister of Communications 
(Shri Kidwai): A statement containing 
the information required is placed on 
the Table of the House. [See Appendix
XXIII, annexure No. 52.1

Incom e  fr o m  d istribu tio n  of 
E lectricity  in  N e w  D elh i

261. Shri Deshbai__ _ Gupta: WiU
the Minister of Health be pleased to 
state the amount of income realisf'd by 
the New Delhi M :nicinal Committee 
I5ach year from t ^  distrJfrvtJpn of
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electricity sinco the fraDt ol the 
Lacence to the Committee up to the 
end ot 1950?

The Minister uf CummunlcatioBs 
Shri Kidwai): A statement contaiiiing 
the required information is placed on 
the Table of the House. [Sec Appendix
XXIII,annexure No. 53.j

D. V. C. C ontractors Cla im s

262. Shri Jnani Bam: WiU the Minis
ter of Natural Resources and Scientifle 
Research be pleased to state:

(a) the number of contractors whose 
claims aijd bills for the worlds done at 
various dam sites before the D.V.C. 
came into operation have not been 
satisfied as jet;

(b) the reasons lor the same; and
(c) whether any one ol them has 

gone to court lor settlement ol his 
claims?

The Minister of Natural Resources 
and SclenUflc Research (Shri Sri 
Prakasa): (a) to (c). The information 
is being collected and will be laid on 
the Table of the House when available.

M ilk  P o w d e r  b e n t  b y  U.NJ.C.EJT.
263. Shri Jnanl Ram: Will the

Minister of Healtli be pleased to sUte:
(a) whether the U.N.I.C.EJ. has 

Hent milic powder for the use ol 
children in India;

(b) 11 so, the quantity supplied in 
the year 1950-51; and

(c) the States to which it has been 
distributed?

The Minister ot Communications 
(Shri Kidwai): (a) to (c;. Yes. Dur
ing 1950>51, the United Nations Inter* 
national Children’s Emergency Fund 
has allotted to India milk powder to 
the extent ol 7.709,724 lbs. costing that 
Organisation U. S. $ 154,000. The milk 
powder is under distribution in the 
various States in India through the 

States Governments. A *?tatenient show
ing the quantity of mile supplied is 
attached. [See Appendix XXIII, an- 
noxure No. 54.]

Indian Co in s  jn  P axzstan

261 Shri Sldhva: (a) WiU the Minis
ter of Finance be pleased to sUte 
whether Pakistan Government have 
issued a Notiiication that Indian coins 
of all denommations shall not be 
accepted in Palustan lor encashment 
with effect Irom 1st July, 1951?

(b) What is the total amount ol
Pakistan coins in India?

(c) Is there any restriction in India
for encashment of FaKistan coins?

The Minister ol Finance (Shri C. D. 
D eshm ukJi): (a) Pakistan Government 
have issued a notiilcation in the terms 
referred to by the hon. ;4ember. Under 
the Pakistan (Monetary System and 
Reserve Bank) order 1947. Indian coins 
were to continue to be legal tender in 
Pakistan for a period at least one year 
after the Pakistan Government mtro-
duced their own coins. Necessary en
cashment facilities were to be given by 
that Government during the period and 
thereafter so as to ensure gradual re
placement of Indian coins by Pakistan 
coins. Pakistan Government first in
troduced their own coixiage on 1st 
April 1948 and ail Indian coins ceased 
to be legal tender in Pakistan by 1st 
September 11̂ 50. They were however 
acceptable at the Govermnent treasur
ies and offices of the State Bank ol 
Pakistan thereafter. By the recent 
noiiiilcation, these facilities cease as 
from 1st July^ 1951; but special cases 
would be considered by the State Bank 
of Pakistan on merits, up to 30th Sep
tember 1951.

(b) As Pakistan coins wers never 
legal tender in India the quantity m 
this country is limited to the negligible 
amounts that may have been brought 
in by passengers; the exact amount is 
not known.

(c) Pakistan coins ace treated like 
other foreign coins. No facilities are 
given by the Reserve Bank or the

(suries lor their encashment bui 
Banks and money cnau^ci^i authorised 
to deal in foreign exchange, are per
mitted to make arrangements for cpo- 
version of such coins.
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The House met at Half Past Eight 
of the Clock.

[M r . Spea k e r  in the Chair]

. QUESTIONS AND ANSWERS

(See Part I)

^ - 3 0  A.M.

ELECTION TO COMMITTEES 

Council fo r  Technical E d u c a t io n .

d.s IfyS; ^ ilX̂ &j -
jx>ju:*3 .li j t  -d

Iaax*.! 2  !)>>'-• 

<16 1 ^ *)

-

[The Minister of Education (Manlana 
Aiad): I beg to move:

“That this House do proceed to 
elect, in such manner as the hon. 
the Speaker may direct, a Member

137 PSD -

from among themselves to be a 
Member of the A ll India Council 
for Technical Education v^e  
Pandit Lakshmi Kanta Maitra 
resigned, for the unexpired portion 
of the term i.e. upto the 29th 
April. 1952.” ]

Mr. Speaker: The question is:

“That this House do proceed to 
elect, in such manner as the hon. 
the Speaker may direct, a Member^ 
from among themselves to be a 
Member of the All India Council 
for Technical Education vice 
Pa^dit Lakshmi Kanta Bilaitra 
resigned, for the unexpired portion 
of the term i.e. upto the 29th 
April, 1952.”

The motion was adopted.

C e n t r a l  A d v iso ry  Com m ittee o f  
N a t io n a l Cadet C o rp s

The Minister of Defence (Sardar 
Baldev Singh): I beg to move:

“That this House do proceed to 
elect, in such manner as the hon. 
the Speaker may direct, one Mem
ber to serve on the Central 
Advisory Committee of the
National Cadet Corps in accord
ance with Section 12 of the 
National Cadet Corps Act, 1948, 
vice hon. Shri- Mahavir Tyagi,
resigned.” •

Mr. Speaker: The question is:

“That this House do proceed to 
elect, in such manner as the hon. 
the Speaker may direct, one Mem
ber to serve on the Central 
Advisory Committee of the
National Cadet Corps in accord
ance w!th Section 12 of the 
National Cadet Corps Act, 1948, 
vice hon. Shri Mahavir Tyagi,
resigned.”

The motion was adopted.
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C ent r al  T ea B oard

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): I beg
to move:^

“That this House do proceed to 
elect, in such manner as the hon. 
the Speaker may direct, one mem
ber from among themselves to be 
a Member of the Central Tea 
Board in terms of sub-sections (3)
(iii), (4) and (5) of Section 4 of 
the Central Tea Board Act, 1949, 
vice Shri Upendranath Barman, 
resigned.”

Shri Brajeshwar Prasad (Bihar): 
May I know why Mr. Barman has 
resigned?

Shri Karmarkar: That question
should be addressed to Mr. Barman 
himself. It is a matter of mutual 
conve,nience.

Mr. Speaker: This has been raised 
more than once in the House: it is a 
question of the Member’s convenience. 
The question is:

“That this House do proceed to 
elect, in such manner as the hon. 
the Speaker may direct, one mem
ber from among themselves to be 
a Member of the Central Tea 
Board in terms of sub-sections (3)
(iii), (4) and (5) of Section 4 of 
the Central Tea Board Act, 1949, 
ince Shri Upendranath Barman, 
resigned.”

The motion *was adopted. 

Co m m it t e e  o n  P.u b l ic  A cco unts

The Minister of State for Parlia
mentary Affairs (Shri Satya Narayan 
6inh%): I beg to move:

“That the Members of ‘ this 
House do proceed to elect, in the 
manner required by sub-rule (5) 
of rule 143 of the Rules of Pro
cedure and Conduct of Business 
in Parliament, one Member from 
Amongst their nû jnber to serve on 
che Committee on Public Accounts 
for the unexpired portion of the 
financial year 1951-52 vice Shri 
Dev Kanta Borooah, resigned.”

Mr. Speaker: The question is:

"That the Members of this 
House do proceed to elect, in the 
manner required by sub-rule (5) 
of rule 143 of the Rules of Pro
cedure and Conduct of Business 
in Parliament, one Member from 
amongpt their number to serve on 
the Committee on I^blic Accounts

for the unexpired portion of the 
financial year 1951-52 vice Shri 
Dev Kanta Borooah, resigned.”

The motion was adopted.

Shri Kamath (IV^adhya Pradesh): In 
case a Member who is a Member of 
a Standing Committee of the House 
resigns from one of the Com^mttees 
is it open to him to make a statement 
on the floor of the House giving the 
reasons for his resignation if he so 
desires?

Mr. Speaker: At the present stage, 
the question is hypothetical. If any 
Member wishes to make a request to 
me to allow him to give the reasons 
for his resignation from a Committee 
I shall consider it at that time. I  do 
not mean to decide that question lust 
now. Obviously, as was explained by 
the hon. Minister for Parliamentary 
Affairs last time, the hon. Member 
knows that a large number of com
mittees are formed and things are ad
justed through elections. It may be 
inconvenient for a Member to be on a 
piarticular committee for various 
reasons. It may be a case of want of 
time or the Member may go out of 
Delhi or he might prefer to serve on 
some other Committee, when another 
Member may make room for him and. 
things are adjusted. It is no use put
ting this question every now and then. 
If a Member resigns * for something 
serious, I have no doubt that he would 

Uke to make a statement. (Shri 
Kamath: Would he be allowed?) Let
us not anticipate it: when the occasion 
arises we shall consider it. I cannot 
say anything just now.

Mr. Speaker: I have to inform hon. 
Members that the following dates have 
been fixed for receiving nominations 
and holding elections, if necessary* in 
connection with the following Com
mittees, namely:

Date f  r Date-for 
mminaticn election

(1) AU India Council '] 
for Technical f
Education 1

(2) Central Advisor^’- 1
committee of
the National '

Cadet Corps 3-6-51 IS 51
(3) Central Tea

Board i
(4) Coznmittee rn >

Public Accounts J
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The nominations for these Com
mittees will be received in the Parlia
mentary Notice Office upto 12 Noon on 
the date mentioned for the purpose. 
The elections, which will be conducted 
by means of the siagle transferable 
vote, will- be held in the Assistant 
Secretary’s room (No. 21) in the 
Parliament House between the hours 
10-30 A.M. and 1 p.m.

VISVA-BHARATI BILL—contd.

Mr. Speaker: Clauses 2 to 9 have 
been disposed of. I shall now take 
up clause 10.

Clause 10.— 1 The Paridarsaka 
(Visitor)]

Prof. K. T. Shah (Bihar): I intend 
to move all the amendments to the 
clause standing in my name.

Pandit Thakur Das Bhargava
(Punjab): I do not propose to move 
any of my amendments but I would 
like to speak on the clause.

Mr. Speaker: Prof. K. T. Shah’s 
amendments are Nos. 60, 62, 63, 65, 66, 
67. He may move them.

Prof. K. T. Shah: I beg to move:

(1) At the commencement of sub
clause (2) of clause 10, insert the 
following:

“On a formal representation be
ing made to him by any body,
authority, or teacher in the Uni
versity”

(2) In sub-clause (2) of clause 10, 
after the' word “University” where it 
occurs Jor the second time, insert the 
words “or its general or financial 
administration.”

(3) In sub-clause (3) of clause 10, 
after the word “give” insert the words 
“at least one clear month’s” .

(4) In sub-clause (3) of clause 10, 
after the words “to be made” insert 
the words “giving the names and 
addresses of the person, or persons he 
has appointed to make the inspection 
or conduct , the enquiry” .

. (5) In sub-clause (4) of clause 10,—

(i) for the \\fbrds “may address” 
substitute the words “shall forward 
to” . '

(U) for the words “with reference 
Jo the result” substitute the words 
the report together with his own 

views thereon” ;

(iii) after the brackets and words 
“ (Executive Council)” insert the words 
“the report of the inspection or inquiry 
and” .

(iv ) Omit all the words after the 
brackets and word “ (visitor)” where 
it occurs for the second time.

(6) In sub-clause (5) of clause 10,—

(i) after the word “shall” insert the 
following,—

“place before the Samsad all the 
papers and documents mentioned 
in the preceding sub-sections, to
gether with its own suggestions 
regarding the action. it thinks 
proper and necessary to take in 
the matter, and shall” ;

(ii) after the brackets and word 
“ (Visitor)” insert the words “the 
opinion of the Samsad, together with 
its directions on the” ;

(iii) Omit the word “such” occur
ring after the brackets and word 
“ (Visitor)” ; and

(iv) for the word “as” substitute 
the word “which” .

I will explain each amendment, and 
put it in its proper place in the clause 
where it occurs. But before I do so,
I should like to say that, on principle,
I am opposed to the idea of a Visitor 
in a corporation or a public body like 
a University and particularly a Uni
versity of this character. By general 
agreement a University is*regaMed as 
an autonomous body, and it should be 
an autonomous body in the best 
interests of learning and advancement 
of science, art or literature. That 
being the premise I think the intro
duction of any external agency, such' 
as a Paridarshaka, or Visitor, offends^ 
against the very idea of an autonomous 
corporation like a University. As such 
it ought,—even if there were no other 
ground at all,— b̂e objected to.

As a matter of history it would be'^ 
within the knowledge of many Mem
bers of the House that the idea of 
Paridarshak or Visitor in Indian Uni
versities was not included in the first 
constitution of the oldest Universities 
in India; and it Was not till the time 
of Lord Curzon that suspicions, perhaps 
in the minds of the then authorities of 
the official world so developed regard
ing the teaching in the Universities,, 
th^t they thought it necessary to have 
an overriding authority included in 
the constitution. Where, therefore, 
the then authorities felt the Univer
sities were developing a line of inde
pendence inconvenient to them, th ^
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could check it in time. lu many Uni
versities, Sir, historic struggles have 
occurred with regard to the provisions 
of the Indian Universities Act of 1902 
(or was it 1904?), wherein the repre
sentatives of the Indian people, the 
then members of the senates of those 
Universities, strongly protested against 
the officialising tendency visible in 
introduction of changes of this 
character.

The very presence of an outside' 
authority like the Visitor, and that, 
too. the head of the State, is an indi
cation, to my mind, an index, of an 
attitude of suspicion with which the. 
.activities of a body-like a University 
were being viewed. In the official 
mind the very idea of a perfectly free 
atmosphere for the cultivation of 
knowledge, for the advancement of 
science, for the advancement of 
thought even, is viewed with suspicion. 
For those who are interested in main
taining the existing order it is always 
inconvenient that progressive elements, 
or elements which may not be satis
fied with Ihe mere .hiatus quo, should 
be allowed that freedom, that fullness 
of independence which may prove In
convenient, which may be upsetting 
their settled order of things.

This origin of the idea of a Visitor,— 
and I have no doubt that the origin at 
least was no other than the one that 
I am describing—even this origin of 
the presence of a Paridarshak or 
Visitor must be necessarily objected to 
now, in these days when w e ' claim 
that, not only are the people and the 
Government one and their interests 
identical, but that according to the 
Constitution, and according to the fre
quent piofessions of the leaders of 
Government, we have every desire to 
provide the fullest freedom for the 
advancement of thought, of learning 
and science. In an institution of this 
character, particularly where, even in 
the oifici.al days,, the original idea of 
the institution, and the founder of the 
Institution, were synon3mious with the , 
atmosphere of freedom that Gurudev 
stood for, and that he in his various 
activities symbolised to the chagrin of 
the then powers that were, the presence 
of a Visitor cannot but be an 
anachronism, an obstruction and an 
absurdity. In his various activities 
such, for instance, as his surrender of 
his title to the Government of the day 
when the Government was acting in a 
manner repugnant to all their own 
profession.'? of freedom in a civilised 
socie+v. the Poet symbolised an idea of 
academic freedom which the provision 
of an official Visitor cannot but 
obstruct. I say in a corporation of this

character, in an institution of this 
origin and nature the presence of an
outside agency, like the Paridarshaka, 
is Hot only an index of suspicion to
wards the possible development.of this 
University, or of the activities of this 
University, but is a negation of your 
own professions, and an indication that 
you are feeling uneasy with regard to 
the growth of free sentiment, free 
thought in an institution with the tradi
tions such as this institution has.

It is an irony, Sir. that a Govern
ment, composed of freedom-lovers such 
as our present leaders are, should have ' 
thought fit to include—and, fn my 
opinion, it is a stigma utterly un
deserved—a provision like this in a 
corporation like the Visva-Bharati, 
that we all unanimously claim was 
the dream of a great soul in our 
country, and whose constitution, whose 
entire purpose and object should be 
left as free and uncontaminated and 
undefiled by our provisions as possible.

On principle, therefore, I would 
object, and would have suggested the 
complete deletion of this clause. At 
the time of the general discussion^ this 
matter was also referred to by several 
speakers who objected as I do to this 

. clause. In his reply to the objections 
raised by several hon. Members,—I was 

' not among them—to the very fact of 
there being a visitor, the hon. Minister 
said that it is conceivable that there 
might arise occasions when an outside, 
independent authority such as the 
President, may be necessary to give an 
impartial decision when questions of 
the character envisaged arise.

I have, of course, no objection to the 
President giving an impartial decision. 
What I object to is th.at the President' 
is not likely by himself to act entirely 
on his own authority. He would neces
sarily be advised by his constitutional 
advisers, probably the hon. Minister of 
Education for the.time being. It is not" 
;ir.iiVoiy that the advice of the hon. 
Minister of Education may be such, and 
the President may be made to act upon 
that advice to such an extent, that the 
basic interests of the institution may 
suffer. The points, therefore, made 

' against the inclusion of the Visitor 
have not, in my opinion, been answered 
by the hon. Minister of Education.

Even supposing that it is conceivable 
that in a situation of this character 
that he dreads some difficulty may 
arise, there is always the Pai’liament to 
save it. The Parliament, which passes 
this legislation, can also alter it, and 
can also provide further safeguards. 
PerSonallv, I have no such apprehen
sion. But if you genuinely fear appre
hensive on this score, why do you for
get that there is such a body as- the
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Parliament of India always available 
in a moment of emergency when it 
arises in  an institution of, as you call 
‘i t , “national importance” . If you fear 
the infusion of party sentiment, and 
even if Parliament is guided by Party 
motives at a time when the amendment 
of this Act becomes necessary to its 
mind, that party motive will be in the 
ordinary arena of party politics, and 
will not involve the high dignity and 
prestige which must necessarily be 
associated with the name of the Presi
dent. From the propriety of the 
matter also. I would say that the 
presence of the Visitor is highly objec
tionable and at any rate the constitu
tion of the President into a Visitor is 
indefensible.

Lest, however, this may be regarded 
as merely a negative attitude, I am 
trying to make, by my amendments, the 
provision as harmless as possible, 
though I fear that it might not entirely 
neutralise the evil effect of having the 
President as the Visitor. The first 

, amendment I have suggested would 
make the President unable to act, ex
cept on a representation being made by 
anybcidy or authority of the Univer
sity. Of his own accord the President 
will not be able to intervene as he is 
allowed to do in the section as it 
stands. Only they know the shoe best 
who wear it and feel where it pinches. 
In the event of a representation being 
presented to the visitor by some res
ponsible body like the Court, the Exe
cutive Council, the Academic Council, 
or even a teacher, then only he will go 
into the matter. Past experience shows 
that if intrigues occur in a University, 
as they do elsewhere, they centre more 
or less round personalities. I have, 
therefore, suggested that the invitation 
for intervention should be made by 
some responsible body or authority 
which would include, of course, the 
Executive Chiefs, the Acharya, the 
Upacharya or even an aggrieved indi
vidual, like a teacher. These terms are 
specificaUy defined in the Act. I am, 
therefore, importing no outside notion 
in proposing this amendment. I am 
confiiling, be it noted, the right to make 
such a representation inviting inter
vention of the President only to three 
categories, and not extending it to out
siders or even to all the officers of the 
University. That is as far as my first 
amendment is concerned.

As regards my next amendment, I do 
not wish the right of inspection aiid 
enquiry on the part of the Visitor to be 
a very wide one. I do not want him 
to set up a roving Commission, as it 
were. The right must be definitely 
restricted, although some attempt is 
rnade to restrict It In the present sub
clause itself, I would urge the addition

of the words “the general and financial 
administration” . The Visitor should 
have no right to interfere in purely 
academic matters. For example, he 
should have no right to go into com
plaints about the honesty of the conduct 
of examinations, or the propriety of 
certain courses, or the composition of 
certain syllabi, or the prescription of 
stancic '̂d;. of atlainmen^ or of text
books. He is entitled morally to inter
vene, to safeguard the general ad
ministration of the University; and 
because Government make a financial 
grant, he is entitled to intervene in 
financial matters. But he should not 
intervene on the purely academic side 
even if there is a request.

I have not altered or touched the 
other things mentioned in this sub
clause, because I take it that they 
must also be considered from the 
general or financial point of view. The 
addition of these two words towards 
the end will necessarily limit or 
restrict the function of the visitor in 
interferii^ with the University ad
ministration to the financial and ad
ministrative side only. The academic 
side should be sacrosanct and free 
from any such intervention.

My next amendment is:

“That in sub-clause (3) of clause 
10, after the word ‘give’ the words
*ai least one clear month’s’ be 
inserted.”

That, I take it, is so obvious that 
it ought not to require any special 
commendation from me. The present 
sub-clause runs:

“ (3) The Paridarsaka (Visitor) 
shall in every case give notice to 
the University of his intention to 
cause an inspection or inquiry to 
be made, and the University shall 
be entitled to be represented 
thereat.”

It does not specify the period of 
notice. I  suggest that there must be 
some definite minimum period, at any 
rate, fixed by the Act itself of w h iA  
notice must be given, so that the 
various authorities of the University 
concerned, and the various members 
of the University, may have time to 
take counsel together, and be in a 
position to say whether there is any 
justification whatsoever of interven-*
tion of the kind demanded 
Visitor.

by fhm

I have not gone into the details of 
the notice, but it is obvious that the
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notice should not come during the 
vacation period, when ordinarily the 
bodies of the University would not be 
functioning, when many of the mem
bers may be absent from headquarters. 
But I take it that those familiar with 
the working of the Universities and 
their habits would see to it that the 
provision is not abused in a manner 
as to take undue advantage, or in
directly to undermine the very work
ing of the University.

My next amendment is No. 65.

Mr. Speaker;'But that is a conse
quential amendment.

Prof. K. T. Shah: It relates to the 
"‘giving the names and addresses of the 
person or persons he has appointed to 
make the inspection or conduct the 
enquiry/’ It is necessary for the Uni
versity to know who are going to 
conduct the inquiry, if the inquiry is 
g o i^  to be conducted at -all. Even if 
it is made at the invitation pf the 
University Authorities, it is but pro
per that the party, the Visitor, if he 
conducts the enquiry should let them 
know who are the people who are 
going to conduct the enquiry and what 
are their addresses. I would, there- 
fora, not dwell much upon it.

The next Amendment is a little 
more substantial. The first portion of 
it runs:

“That in sub-clause (4) of 
clause 10,—

(i) for the words ‘may address’ 
the words ‘shall forward to’ be 
substituted.”

. Mr. Speaker: Is that also not more 
or less consequential?

Prof. K. T. Shah: As it is, it is dis
cretionary: I would like to make ic 
compulsory—'‘shall forward it to the 
parties concerned” . There should be 
no discretion allowed to him. Nor 
should he be given any groimds for 
excuse. My whole idea is to reduce 
his intervention to. the minimum, and 
to neutralise the virus of that inter
vention as much as I can.

is:
The next portion of my amendment

**That in sub-clause (4) of 
clause 10,—

(ii) for the words “with refer
ence to the result” the words 
"•the report together with his own 
view5  ̂ tliereon*̂  be subsUtuted.”

The “result” may be stated in a nut
' shell—that such and such person is to 

be dismissed, or that such and such 
a person is to be compensated, etc. 
It need not give the reasons. The 
result would mean only the final con
clusion, as I read or understand that 
term. If a university is to be regard
ed as an autonomous body, I consider 
it necessary that the Visitor shall for
ward to the University authorities,
through the Vice-Chancellor, his whole 
report, the report of the enquirers or 
investigators or inspectors, and his 
own views thereon. He must not
spring a surprise upon them He
must not, in my opinion, sit judg
ment upon the University, after the 
University authorities have communi
cated their views on the matter; and 
then he, as it were, sits as a Supreme 
Court Judge on the total material 
before him and give his own verdict 
thereafter. It is not in consonance, in 
my opinion, with the dignity of the 
University or of the President.

In so far as you want the President 
as a Visitor, to be really a friend and 
well-wisher of the University, in so 
far as you want the President or the 
Visitor to act as a peace-maker, as it* 
were, one interested in the smooth- 
running of the University, I think it 
but right that even when an occasion 
arises when he must make an enquiry 
at the request of the University 
authorities, or individually, he should 
forward a complete report of the 
Inspection, or Inquiry, together with 
such views as he has formed, to the 
University. Until the University is in 
possession of his own mind and how it 
works upon the information laid be
fore it. Until and unless the Univer
sity comes to know the reasons for 
the report or the result put forward. I 
am afraid the university bodies will 
be at sea as regards how and in v'hat 
manner the Visitor will take action 
thereafter. They would be all the time 
on their trial, and would not know 
how to shape their own reply or re
joinder on a matter like this. After 
all the intervention of the Visitor will 
not be a common occurrence: it would 
be very extraordinary. It means, 
therefore, that the University would 
be on tenter-hooks and would be 
anxious to know as to how the matter 
has developed. It is, therefore, of the 
utmost importance, in my opinion, not 
only that the University should know 
all the reasons and the complete text 
of the report and the worki^ of the 
mind of the Visitor himself. I am not 
taking away—please note—the right 
of the Visitor to have, as it were, the 
last word in the matter. Only» I do 
not want the Visitor to act as a sup
reme authority, a supreme appellate 
authority at a premature stage.
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The next- part of the amendment is:
“ (iii)-after the brackets, and 

words ‘ (Executive Council)’ the
• words ‘the report of the inspection 

oi’ iiiquiry and’ be inserted.”

Now the communication must be 
made to the karm a sanuti, of which, 
o f course, the Vice-Chancellor is a 
member. Usually the President or 
Chairman guides the karma samiti 
and therefore he would in the normal 
course give his advice to the karma 
sam it: Vvhen it meets and considers 
the report, together with the reports of 
the Paridarsaka.

The next amendment is:

“all the words after the brackets 
and word ‘ (visitor)’ where it
occurs for the second time be
omitted.”

Now, I want, by this amendment, 
that the Executive Council also should, 
at the first moment when it considers 
the report and the views of the 
Visitor, be free to take any line of 
action it thinks proper. The Vice
Chancellor also should not prejudice, 
so to say. the opinion of the Karma 
S am iti or the Executive Council by 
giving his own views. He will have 
every time, occasion and opportunity 
to do so v/hen this K arm a S am iti sits 
formally as a body and considers the 
report. He will be a member of the 
body, and he will have every oppor- 
tunitjr and right to guide the delibera
tions,' if he thinks proper, as to what 
is the particular line of action to be 
adopted in reply to the report that is 
given.

My next amendment deals with sub
clause (5) and runs:

“after the word ‘shall’ the 
following be inserted, namely:—

‘place before the Samsad all the 
papers and documents mentioned 
in the preceding sub-sections, to
gether with its own suggestions 
regarding the action it thinks 
proper and necessary to take in 
the matter, and shall*.”

By this amendment the final power 
is sought to be given to the supreme 
University authority, namely ̂  the 

. Samsad, as to what reply should be 
given and what line of action should 
be adopted in dealing with the report 
that the Visitor has'sent to the Vice
Chancellor. The Karma Samiti is 
therefore to meet after considering the 
report, to report itself to the Samsad.
A formai meeting of the Samsad

should be called. That should con
sider the report and the advice, if any, 
of its own Karma Samiti and then 
make a final reply to the Visitor. Not 
any other body but the Samsad. the 
supreme governing body of the Uni
versity, should be, and should alone 
be, the body to give the Visitor its 
answer on the matter. I, therefore, 
provide that, not the Karma . Samiti, 
not the Vice-Chancellor, but the Court, 
in proper meeting assembled, shall 
consider the report, and shall give its 
advice or opinion to the Visitor, in 
reply to the Visitor, as it were, defend
ing the University, explaining the 
University’s line of conduct, justifying 
it. if necessary, and even turning the 
tables where and if it should be neces
sary on an unfounded or irrelevant 
investigation that may have been con
ducted. .

It is true that the ‘University is to 
be represented at the enquiry. But I 
am not quite clear in my mind as to 
what these words mean, namely that 
the University shall be represented 
thereat. Does it mean that it will be 
allowed to be heard or does it mean 
that it would be included in the ner- 

thr C-'nmi^rac or it 
would ba included in the per
sonnel of the enquirers? I am not 
ouite clear as to the meaning, reading 
the words as I do. It may be clear to 
the draftsmen. It is not clear to me.

I would, therefore, like the hon.
Minister when he replies to it to make 
it clear as to what is included. I f it 
is a mere question of ,the representa
tive being present—as a prisoner at 
thp bar—it is incompatible with the 
dignity of the University to be treated, 
even before the matter is fully dis
cussed. as if it was an accused person.
I think the right of the University to 
be included in the personnel should 
be made beyond .̂doubt. • But in that 
part I have advisedly not made a
suggestion by way of amendment, 
because I want to give the benefit of 
the doubt— whether they give me or 
not—of the best of intentions, and I 
beg the hon. Minister to make it clear ; 
that what is meant by this is* that the ] 
University’s representative shall be on 
the Committee which conducts the 
enquiry so that it will be in a position 
to give a proper advice even at that 
stage of the proceedings. Even if you 
do' not make it a member—mind you 
I do not agree with that—even if you 
do not make it a member of the 
Enquiry Committee, you must at least 
give it the position of some sort of 
advisers or assessors in the matter. 
You have, therefore, to mdke it clear 
that the words in the sub-dause relat
ing to the representation of the Uni
versity before the Committee of
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Enquiry must be placed beyond a 
shadow of doubt. ~

The last thing is:

“after the brackets and word .
‘ (Visitor)’ the words ‘the opinion
of the Samsad, together with its 

. directions on the’ be inserted.”

The opinion of the Samsad would 
be forwarded to the Visitor, and also 
the Samsad’s own indication of the 
line that should be followed in the 
matter. This is in consonance with 
my idea, and logically follows from 
my promise that the University is an 
autonomous body. The Visitor has 
brought to its notice some flaw, some 
defect, some shortcoming, some groimd 
for complaint in its working, and, 
therefore, has placed the same before 
It, through unimpeachable authority, 
after proper enquiry, at which the 
University was represente ’ and new 
the supreme governing bocy of the 
University is called upon lo give its 
own line of action. When the supreme 
governing body takes a line which 
may be prejudicial or which may not 
appear to be a proper line, perhaps 
the Visitor has authority io  say the 
last word. But all these stages in my 
opinion must be gone through if you 
want that the Visitor should remain.

‘ I repeat—I will not be tired of 
repeating—that the very presence of 
the Visitor‘is an eye-sore to me. It is 
an offence to the idea of an autono
mous body like a University—and a 
University of this tradition, of this 
origin, of these memories. I think, 
therefore, you should withdraw that 
clause altogether. But if you must 
have that clause, if you must inflict 
this stigma, if you insist on this sus
picion in the working of the Univer
sity, I bQ£ you to make it as innoccuous 
as possible. I beg you to maintain the 
integrity and autonomy of the Uni
versity, its dignity and self-respect, to 
the maximum degree possible, and 
allow the Visitor to function only.as 
a sort oi amicus curice, a friend of the 
University, and give it proper advice, 
after independent enquiry, on which 
the supreme governing body of the 
University has been represented, and 
which in the fullness of time may 
give its own line of action. We canno( 
assume that the Court of the Univer
sity will be composed of such partisans, 
such perverts, as would simply insist 
obstinately upon their view, and 
would not listen to the good advice 
that may come from a friend of theirs. 
I  at least refuse to believe that in res
pect of any University, much less of a 
University with these traditions. I 
trust, therefore, that the various parts

of my amendment will be accepted and 
that the clause will be modified 
accordingly.

[M r . D epu ty -Speaker in  th e  C h a ir ]

Mr. Deputy-Speaker: Amendments
moved:

(1) At the commencement of sub
clause (2) of clause 10, insert the 
following:

“On a formal representation being 
made to him by any body, authority,
or teacher in the University”

(2) In sub-clause (2) of clause 10, 
after the word “University” where it 
occurs for the second time, insert the 
words “or its general or financial ad
ministration” .

(3) In sub-clause (3) of clause 10, 
after the word “give” insert the words 
“at least one clear month’s” .

(4) In sub-clause ■ (3) of clause 10, 
after the words “to be made” insert 
the words “giving the names and 
addresses of the person, or persons he 
has appointed to make the inspection 
or conduct the enquiry” .

(5) In sub-clause (4) of clause 10,—
(i) for the words “may address” 

substitute the words “shall forward 
to” :

(ii) for the words “with reference 
to the result” substitute the words 
“ the ■ report together with his own 
views thereon” ;

(iii) after the brackets and words 
“ (Executive Council)” insert the words 
“the report of the inspection or inquiry 
and” .

(iv) Omit all the words after the 
brackets and word “ (Visitor)” where 
it occurs for the second time,

(6) In sub-clause (5) of clause 10,—
(i) after the word “shall” insert the 

following,

“place before the Samsad all the 
papers and documents mentioned tai 
the preceding sub-sections, together 
with its own suggestions regarding the 
action it thinks proper and necessary 
to take in the matter, and shall” ; .

(ii) after the brackets and word 
“ (Visitor)” insert the words “the 
opinion of the Samsad, together with 
its directions on the” ;

(iii) Omit the word “such” occurring, 
after the brackets and^word “ (Visitor)^; 
and

(iv ) for the word “as” 
the word “which” .

substitute
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• ♦

(g) the conditions- of residence 
of the students of the University 
and the levying of fees for resi-' 
dencf? in Bhawanas (Halls) and 
Chatravasaa (hostels) and of other 
charges.

(i) the maintenance of discipline 
among the students of the univer
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(English translation of the above
(speech)

Pandit Thakur Das Bhargava: Sir, I  
have carefully heard the discussioi^ 
on Prof. K. T. Shah’s amendment and 
so far as principles are concerned I  
conform with them. Yesterday, I had 
submitted that the. constitution of 
Visva-Bharati as it has been framed 
would not fulfil the objects which we 
had cherished to achieve from Visva- 
Bharatj. .The constitution embodied 
in the Bill is in a way against the cen
tral conception of Visva-Bharati. Sir, 
if you will only look to the  ̂ powers 
given in this Act to the Karma Samiti, 
the Shiksha Samiti, the Samsad and 
the Paridershaka, you will find that 
the Shiksha Samiti which is the very 
life of a University has in reality been 
rendered a lifeless body in the BilL 
So far as education or allied matters 
are concerned, the 'Shiksha Samiti 
should have been given full powers. 
But in the present Bill the Samsad 
has been declared to be the body com
petent for making Statutes, Ordinances 
and Regulations. Samsad would make 
Statutes but the draft will be prepared 
by the Karma Samiti. It has also been 
mentioned that the ^ainsad ^ ill have 
the right to prepare the draft i f  it so 
desires, but usually the draft will be 
prepared by the Karma Samiii and 
Samsad would pass it into a Statute. 
Similarly, other Ordinances related to 
education, which are of really very 
important nature, will be made by the 
Karmo Samiti and the draft of thal
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•will be prepared by the Siksha Samiti. 
The Siksha Samiti has no power to 
p̂ass any Ordinance; it will only pre
pare the draft. After the drsrft has 
been prepared, the Karma Samiti will 
give it the final shape.. I want to 
.sybmit that clauses 28 and 29 of this 
B ill are so worded as to have become 
difficult for the common man to under- 
-Btand. It will be seen from the powers 
of the Karma Samiti which it possesses 
over the drafts of the Siksha Samiti 
under clause 29 that the Karma Samiti 
in many cases can to a great extent 
turn down the proposals of the Siksha 
Samiti. Nevertheless, however, there 
is an appellate authority, a revision 
authority, and if the Paridarshaka so 
desires he can make changes in the 
Ordinances made unde® the authority 
' )f both the Siksha Sa)uiti 

Karnia Samiti. Therefore in this Bill 
•Ihe Paridarshaka is not merely a con
stitutional head or a figure head as 
Prof. Shah thinks, but he has got dic- 
i;atorial powers. He can do anything, 
he can make it or mar it. Such are 
the powers that have been vested in 
the Paridarshaka regarding ordinances. 
I  would like to draw your attention 
in this connection to clause 28 which 
«ays: ,

“28. Ordinances.—Subject to the 
provisions of this Act and the 
Statutes, the Ordinances may 
provide for all or any of the 
following matters, namely:—

(g) the conditions of residence 
•of the students of the University 
and the levying of fees for resi
dence in Bhawanas (Halls) and 
Chatraimsas (Hostels) and of other 
charges.

(i) the maintenance of discipline 
among the students of the Univer
sity ^
There are many matters in which 

very large powers have been given to 
the Paridarshaka. Thus he has also 
got powers with regard to Statutes. 
He can, by his inspection, twist any
thing as he likes according to his 
desire. And if things  ̂are not done to 
his liking, he can demand explanation. 
I  think that the scheme of Visva- 
Bharati Bill is such that if the 
Paridarshaka were merely a consti
tutional head, the amendments of Prof. 
K. T. Shah would have been suitable. 
But in the present structure of the 
Bill the Siksha' Samiti has been given 
the least powers while the Karma 
Samiti possesses the powers of the 
Samsad and above all dictatorial 
powers have been given to the 
Paridarshaka. Indeed, the whole

scheme of the Bill needs be changed; 
otherwise aU these amendments are 
rendered inaflectual. The Bill, as it is, 
gives, on one hand, so large powers to 
the Paridarshaka that he can do what
ever he likes and under clause 10 can 
cause an inspection or enquiry to be 
made by some other person and also 
give his opinion on the report when 
it is submitted to him, and, on the 
other hand, he has not the power to 
make an inspection himself—I cannot 
understand how these two things are 
logically consistent.

The Minister of Edncatioit (M anlaaa  
Azad): It provides both the things— 
he may do the insi>ection him^if or 
get it done through somebody else.

Pandit Thakur Das Bhajvav^: I
would submit that I have read the 
clause 10 and the wordings there are 
not consistent in themselves. It says:

“The Paridarsaka (Visitor) shall 
have the right to cause an inspec
tion to be made by such person or 
persons as he may direct, of the 
University............ ” .

Maulana Azad: I have understood 
the point. It is not intended to be an 
ordinary section. The Visitor, will 
interfere only if there _ arises some 
special occasion necessitating the 
Visitor’s intervention. For this pur
pose he has been given the right to 
appoint some eminent educationists of 
the country, in whom he has confidence.

Pandit Thakur Das Bhargava: I have 
no doubt that as the hon. Maulana 
Saheb has explained, the purpose is to 
set things aright through some other 
person. But I want to submit that tiie 
Universities of today as also the stu
dents are not like those of re olden 
times. The students 'of today strike 
every now and then, run away from 
the examinations, leave the examina
tion papers unfinished, often quarrel 
with their teachers and sometimes 
even murder them. Hence it was 
necessary that in the present times the 
Paridarshaka should have been em
powered to inspect himself. I think 
thai the original idea of the hon. 
Msulana Azad was very good that tiie 
PnTidarshaka should himself have the 
right of inspection. I had tried to 
bring about a small change which is 
noted in the amendment numbers 60 
and 64. that if any such opportunity 
arises, if any situation like that occurs, 
the Paridarshaka may personally go 
there and put everything' in order. I 
think if this power is added, no harm 
is going to be done. The logical con
clusion of the powers that have been 
given will be that he himself could go 
and set things aright. That is the im-
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[Par-dit Thakur Das Bhargava] 
pressicn of the hon. Maulana Saheb 
also and I would urge upon him to 
bring it into effect by considering oyer 
these two amendments and accepting 

-them so that his impression that the 
P aridarshaka  could personaUy go 
there snd clear tjie issue, may be 
ren(Jered practically possible. The 
Siksfui Sam iti should also be given 
more powers to enable it to function 
as an autonomous body. In my 
humble opinion it was not proper to 
have given such powers to Sam sad, 
K arm c Sam iti and Paridarshaka. But 
you have the right to change the 
whole scheme of the Bill ancUgive effect 
to the amendments put forth by Prof. 
K. T Shah. So far as my amendment 
goes, if the structure of the. whole Act 
is all right, the P aridarshaka  should ' 
logically be given this power.

Maulana Azad: But there is no 
restriction about it. When he has been 
appointed .a Visitor, there is no handi
cap for his intervening when he deems 
it necessary. When he thinks it desir
able he can himself set aright the 
matters and such a situation can also 
arise when he may appoint some other 
person. There is no such restriction 
in it.

PaBdit Thakur Das .Bhargava: I
fully agree with the hon. ])ilaulana 
Sahc-L .hat such an occasion would be 
rare when a personal intervention may 
be necessitated. But with the exist
ing wordings in clause 10 it would not 
be correct to say that the right of 
personal inspection is included in the 
powers vested in him. In this connec
tion I beg to submit that if a parti
cular procedure of doing something nas 
been prescribed by law, that thing can 
be done only in that prescribed 
manner and not otherwise. It is a 
point of law 'regarding which if any 
authority is required in support I can 
in support of it cite High Court and 
other authorities. Take for instance 
the case of the confession of a criminal. 
The manner of writing the confession 
has been laid down in section 164 of 
the Criminal Procedure Code. But if 
that is not written in the prescribed 
manner and if the criminal himself 
writes the whole confession then that 
statement would be invalid.. It is a 
pi^nciple of law that when you have 
laid down some power, it must also be 
seen that they are given effect to. I 
would submit that your real purpose 
with which I am also in full agree
ment cannot be fulfilled by clause 10. >
I would therefore request that with 
the inclusion of these few words:

'*Shall have the right to inspect 
•r cause an InspecUon to be made” • 

your purpose as well as ours would be

served; otherwise, if you do not do it  ̂
there would be left a lacuna regarding, 
personal intervention in rare cases.

Dr. S. P. Mockerjee (West Bengal): 
This clause, from some points of view, 
is one of the most important classes 
in the Bill. I do not wish to say much 
on the general question of policy of 
giving large powers of inspection to the 
visitor, who happens to be either the 
Head of a State or the Head of the 
Indian Union. We will have to work 
for creating conditions so that the uni
versity may function in an atmosphere 
of freedom. Of course, the Govern
ment is responsible not only for finding, 
funds, but also for ensuring that the 
universities get a machinery which 
will enable them to perform the func
tions which are allotted to them by the 
statute. Here, the powers which are 
given to the President as visitor are 
extremely wide in character. The 
powers given here include not only 
the right to inspect or order inspection 
regarding atoinistrative and financial 
matters, but regarding academic ques
tions also. I would like to suggest for 
the consideration of the hon. Minister 
a compromise which I think should 
meet the exigencies of the situation. 
Obviously, when grants are made to a 
university, it should be somebody’s 
business to see that so far as adminis
tration and financial management of 
the university go, there is nothing; 
that can be complained against. I f  
the visitor feels that occasionally 
enquiries should be made or if com
plaints are made against such adminis
tration justifying an enquiry, let us 
have a provision to that effect. But, 
to have a provision of this type enabl
ing the visitor to direct inspection 
regarding every academic matter 
which may come within the purview 
of a university, and then also to be 
the final deciding authority as regards 
the implementation of any recom
mendation which may be made by such 
a committee of enquiry, I think, is 
extremely harmful for the proper 
development of such a university as 
we are contemplating. It pr^tically 
means that the entire academic policy 
of the university under the law may 
be subject to directives which jnay be 
issued by the visitor. Of course, the' 
hon. Minister may say that these are 
intended for reaUy emergent occasions.
If such an emergent occasion should 
arise when a university,' such as the 
Visva-Bharati,. is found to neglect the 
academic responsibilities which are 
entrusted to it, then, the university, 
which is a creatufe of statute, may 
be dealt with in so many other ways. 
You can stop the grant; you can 
amend the law; you can influence the 
decision of the university tmrougb 
pressure of public opinion. I wouldl
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therefore suggest this to the hon. 
Minister. I am not suggesting any 
formal amendment, because I am leav
ing the matter in the hands of the Edu
cation Minister. I f Jje is prepared to 
accept this idea, then his advisers and 
draftsmen may prepare a proper draft 
amendment of this clause so as to keep 
the powers of inspection in the hands 
of the visitor in regard to adminis
tration and financial matters; but with 
regard to academic matters, let the 
visitor have the power to bring to the 
notice of the university any matter 
concerning its academic activities, and 
to make any suggestions for their im
provement if such suggestions are 
really called for. Obviously, if we 
follow such a procedure, then, any 
university worth its name, specially 
one of the character that we are con
templating will not do anything which 
may go against the real academic 
needs of the country or of this special 
institution. I would beg of the hon. 
Minister not to endow the visitor with 
such wide powers so that on any and 
every matter concerning the univer
sity he may direct an enquiry and also 
force the results of such enquiry and 
his decisions thereon upon the univer
sity. So far as I have been able to 
find, Sir, such a drastic procedure is 
not in existence anywhere. The uni
versities in England enjoy a special 
autonomy and they are extremely 
reluctant to part with such autonomy 
even though they are in receipt of 
large funds from the Government. As 
you know, the University Grants Com
mission is working in the U.K., con
sisting of distinguished educationists 
and other administrators, and by co
operation and understanding with the 
universities, they are able to influence 
the working of the universities in a 
way which is fully consistent with 
national interests. Also, the right vests 
in the Parliament of England to 
appoint a Royal Commission from time 
to time if such an occasion arises for 
enquiring into the affairs or activities 
of particular universities. Of course, 
we are working under a different 
pattern. I hope gradually our uni
versities will be completely free from 
any sort of control or interference 
irom Government. I am not saying 
this because Government interference 
IS bad as such; but we are visualising 
the development of our country 6n 
aemocratic lines and naturally the 
powers of Government will vest to 
parties which may be ruling over the 
destinies of the country for the time 
being. It is of the utmost importance 
that our uniyersities should function 
as reaUy independent organisations 
Where the teachers and the workers 

be entitled to express their view 
concern their 

aca<]eBie activities and also on matters

of national importance completely free 
from fear or from exp ia tion  of 
favour. That is also the policy which 
the hon. Minister has in view. The 
compromise which I am suggesting, I  
tlunk, will meet both the points of 
view. If the hon. Minister is agree
able, then, instep of continuing the 
discussions now on this clause, he may 
instruct his advisers to prepare a draft 
which may be brought into the House 
half an hour later. Meanwhile, we 
may continue with the other amend
ments.

Mr. Depnty-Speaker: Are there such 
far-reaching powers given in the 
Benares Hindu University Act?

able to find any such provision.
Mr. Depaty-Speaker: In the Aligarh

University Act?

I have not seen 
the Aligarh University Act. But, I  
have seen the recommendations o£ the 
Radhakrishnan Commission which 
make no reference to them.

^  J J I

[Maulana Azad: Sir, I may tell for 
your information that the^ powers 
have been given in this as well.]

Dr. S. P. Mookerjee: I  do not know 
if a proposal has b^n  made for amend
ing the Act in this manner. In any
case, so far as the Visva-Bharati is 
concerned, it is functioning on a differ
ent plan altogether, and it cannot be 
the intention that the visitor should be 
clothed with such large porwers.

(_fc ^  jx .

^  »}

^  jW  H / (visitor)
i  (inqniry) ^^1^1

u v ^  *<t J i

r .  ^

avudemic council J-Jjf
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J  »5 ^  )^ i ^

/  5̂ jMprinciple )

-  >  >1*5 JJ i

TMaulana Azad: So far as I under
stand w hat has been said by  the hon. 
Syama Prasad M ookerjee, it is that 
so fa r  as the pow ers of the Visitor are  
concerned, he can use them for inspec- 
-tion and enquiry
other similar things of the Universrtj^ 
But for other tilings he would only 
send his opinion to the academy 
councU  ̂ and it would not be that his 
•decision would be final. This is ^ e  
only difference. Keepmg this P^nciple 
in view I am prepared to consider this 
^uggsetion.] -

Mr Deputy-Speaker: Then, let the 
discussion on this clause stand over.

Shri Kamatb (Madhya Pradesh): Is 
it 'going to be held over?

Mr. Deputy-Speaker: Yes; I shall pro
ceed to clause 11.

Clause II.— IThe Pradhana (Rector)]

Dr. Deshm ukh (Madhya Pradesh): I 
do not wish to move my amendment; 
I will speak on this clause.

Mr. Deputy-Speaker: Why not the 
hon. Member reserve l:us . observations 
to some other clause? They are aU so 
intimately connected that if 
Member wants to make a few observa
tions he can make them m connection 
with any other clause. Why not I put 
this clause now to the House?

Some Hon. Members: There ^ are
other amendments to this clause. Prof. 
Shah has some. ^

Mr. Deputy-Speaker: Very well.

Prof. K. T. Shah: I beg to moVe:
For clause 11, substitute the follow- 

~ing:
“ 11. The Pradhan (Rector) .— (1) 

Whenever the Samsad finds it 
necessary so to do, it may, by a 
resolution, passed by not less than 
two-thirds of the members present 
and voting at a meeting of the 

'Samsad convened specially for the 
purpose, resolve to institute the 
post of a Rector of the University.

(2) The Rector shall be elected 
by the Samsad, at - a meeting of 
that body called specially for the 
purpose, and by a majority of not 
less than two-thirds of all the 
members present and voting at the 
meeting, from amongst the names 
submitted by the Karma Samiti 
for the purpose.

(3) Within three months after 
the Samsad has resolved to insti
tute the post of the Rector, the 
Karma Samiti shall prepare and 
submit to the Samsad a panel of 
no more than three names for elec
tion by the Samsad as Rector.

(4) The Rector shall hold office 
for three years from the date of 
his election, unless earlier resign
ed, or removed from his t>ffice by 
a resolution of the Samsad passed

■ by not less than three-fourths of 
the total members of that body 
present and voting at the meeting.

(5) The Rector shall have power 
to supervise the administration of 
the University and for that pur
pose do all things necessary, call 
for any document, report, or officer 
for any explanation he finds neces
sary on any matter relating to the 
University.”
Sir, this section, like the preceding 

one, is objectionable on principle, at 
least in my view. It is part, of course, 
and parcel, of the CSrovernment’s atti
tude in the matter, of oUicialismg this 
University and departmentalising it 
completely. In one case you put the 
Head of the State, or rather the Head 
of the Union, -as the Visitor, and 
endow him with very wide powers of 
intervention at any time and in any 
matter relating to the University, and 
the University is reduced to a mere 
skeleton without life, purpose, or soul. 
In the next case, you create the Head 
of the State in which geographically 
the University is situated, the Rector, 
both equally objectionable.

The term Rector, in its origin, is 
ecclesiastical. It really means some
one who maintains discipline/someone 
who keeps you in order, ^«o to say, 
someone, therefore, who is a kind of 
a dictator in your University. To 
have a dictator in the University is 
not a desirable thing in itself; but to 
have a dictator of the kind you want 
to create in the University from the 
official world, and to make the Gover
nor of West Bengal ex'cffic io 
Is, to my mind, negativing the very 
Idea of this University.

This is, of course, I repeat it again. 
In tune with the idea that the Govern
ment seems to have. -Everywhere thev
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want to have someone, for the miror- 
able pittance of two or th r^ l a ^  
that they are pleased to give th^ Uni
versity as against a Trust or Endow
ment or Foundation of Rs. 15 crores or 
so that my hon. friend mentioned as 
being necessary for carrying out the 
functions of this University in a fitting 
manner. To quote a Biblical idiom^ 
you want to sell the heritage of this 
University for a mess of pottage. Gov
ernment gives two or three lakhs of 
rupees; and for that consideration you 
cive wide powers to the Head of the 
State, and to the Governor of West 
Bengal who apparently does not even 
have any connection with the Univer
sity. You want to make him the 
Rector entrusted with very consider
able powers in his own sphere.

Rectors in British universities, free 
from Ecclesiastical influence, are select
ed from amongst men of eminence and 
have a nominal connection with the 
university concerned. The Rector of 
the University of Glasgow, of Edin
burgh or of Aberdeen has a very 
limited connecti )̂n with the university. 
They are r^ lly  '*nam-ke-vaste'\ These 
people as il were, add ornaments or 
dignity to the bodies of whicii they 
happen to be lifelong members. Here, 
of course, the office is to be co-termi- 
nous with the period for which the 
Governor happens to be the Governor 
of West Bengal. I think, therefore, 
that on principle this is objectionable 
and for my part I would like deletion 
of the clause.

Once again, however, with the desire 
that is characteristic of me, to be as 
reasonable as possible, I am trying not 
to negative it altogether but to meet 
as much as I can the opposite side if 
only they would be reasonable at aU. 
T have, therefore, suggested to give 
the power to the University, if they so 
think, to have a Rector if they think 
one necessary.

For that purpose, the procedure I 
suggest is as follows: In the first place, 
let their supreme governing body 
resolve that there shall be a Rector, 
that the post of Rector shall be insti
tuted. If they consider, from a variety 
of reasons, all bearing upon the Uni
versity’s needs and not from outside 
considerations, that it is necessary to 
have, after the Acharya and the 
upacharya, a Rector, let them have 
one by all means. Let them make that 
post a paid one or an honorary one 
just as they think it proper. But the 
initial step, the first demarche, should 
he that of the University’s suprewie 
governing body—the Samsad. The 
Samsad should resolve that there shall 
De a Rector. And lest there should be 
®ny misuse, lest there should be 
occasion for wire-pulling or intrigue, I

137 PSD

provide for a specific majority, that it 
should not be a chance or scratch vote. 
It must be a decision after due con
sideration, and after deliberately 
properly thinking out the needs, 
requirements, and the duties, powers 
and functions and terms of oflfice and 
all that.

The next step is: when the reso
lution is passed to institute the post 
of Rector. Having instituted the post 
the next step is to appoint the person.

I suggest that the appointment must 
be by election by the body which 
institutes the post. That the election 
should become a matter of intrigue, I 
further provide that there shall be a 
pane) of names regarded fit for this 
post, to be prepared by the Executive 
Council—the Karma Sainiti—and pre
sented to the electing body—the 
Samsad. This is a guarantee that the 
Executive Council will consider much 
more the fitness and the propriety and 
the suitability of the individual 
suggested to be the Rector, and to be 
really of the University, for the Uni
versity and in the University, and 
really choose the man most suitable*

Lest, however, the University’s Exe
cutive Council be also misled. I pro
vide that the election by the Samsad. 
from amongst the names suggested by 
the Karma Samiti, must be by a very 
specific majority of two-thirds of those 
who are present and voting at a meet
ing specially convened for the purpose. 
The members will have notice that 
this item is on the agenda, so that as 
many of them as possible would be 
present and there would not be a 
chance vote, or an election by a mere 
nominal majority.

The term of office of the Rector I 
prescribe is not only definitely three 
years, but I provide for the contingency 
tljat he might resign. It does not 
follow necessarily that the post is 
permanent. It may be instituted, in 
the first instance, for two or t^ ee  
years as the case may be. If an 
incumbent, at any given time resigns, 
dies, or is removed from office, the 
same procedure may be followed or 
the post kept vacant as the Samsad 
may like. The important point is that 
it is not an ex-officio post which will 
always be filled, whether an individual 
is competent or incompetent, oi 
whether he desires to have any connec
tion with the University or not. This 
is the tradition of the old British Gov- 
orn-nent in India, which. I think, the 
sooner we depart from the better for 
the University. I would, therefore, 
suggest here as in the previous case 
that the University should not be tied 
to the official leading strings, and toat 
for no consideration whal?oe '̂e^.
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IProf. K. T. Shah]

The right of removal is the crux of 
applying the principle, as I view it in 
this. The right of removal must be 
vested, in the Samsad so that the 
Rector does not consider himself apart 
from, or independent of, the University. 
The Governor of West Bengal must 
not consider himself and conduct him
self as something not belonging to the 
University, something quite apart from 
and independent of the imiversity. The 
Rector chosen by the University, or 
elected by the University authorities 
by a given procedure, should not be so 
independent, indiflFerent or careless 
about the University’s opinion. Even 
if such a person should feel or act in 
any manner that may seem objection
able, the proper University authority, 
the supreme governing body should 
have the right to remove him.

The right to remove in my opinion is 
a much more important sanction in 
the hands of public bodies than the 
right to appoint. The right to elect 
does not give a charter of misbehaviour 
for the period of election. I hope and 
trust that aU those of us who want to 
have elective offices, all those who 
claim to possess the confidence of our 
electorates or our people, should also 
bear in mind the responsibility, viz. 
that the election, once completed, does 
not give us a right to misbehave for 
the period of election. We must feel 
responsible for every moment. And 
in order that the responsibility should 
not be forgotten or lost sight of, even 
by a person of the level of the Rector 
of the University, I suggest that the 
right to remove him should be pro
vided for. He must not be made in 
any sense utterly independent of the 
University. I know that the right can 
possibly be misused. I have, there
fore, suggested that the removal reso
lution cannot be passed except at a 
meeting specially convened for the 
purpose, and by a three-fourths 
majority. Whereas in the previous 
case I was content with providing for 
a two thirds majority, so that no in
justice may be done or there may be 
room for intrigue, here I ask for a 
still larger majority for similar reasons. 
The right to remove is important as 
well as needed. Let me give an 
example. Supposing he is found 
drunk at his post. There must be 
some power or authority to remove 
him, to bring him to book or call him 
to account and then remove him. This 
Is too big an office for ordinary dis
ciplinary action to be effective. You 
may take disciplinary action against 
a member of a party, and threaten 
nim with removal. But a Rector of 
Ihe University must not be threatened

with mere disciplinary action of this 
kind; nor must we give him the posi
tion of snapping his fingers at the 
University. The disciplinary action 
must be one and one o ^ ,  namely his 
removal from the office.

I hope I have made out a sufficiently 
good case in the place of the ex-officio 
Rectorship of the CJovernor of West 
Bengal.

Mr. Deputy-Speaker: Amendment
moved: .

For clause 11, substitute the follow- ’ 
ing:

“ 11. The Pradhan (Rector).— (1) 
Whenever the Samsad finds it 
necessary so to do, it may, by a 
resolution, passed by not less than 
two-thirds of the members present 
and voting at a meeting of the 
Samsad convened specially for the 
purpose, resolve to institute the 
post of a Rector of the University.

(2) The Rector shall be elected 
by the Samsad, at a meeting of 
that body called specially for the 
purpose, and by a majority of not 
less than two-thirds of all the 
members present and voting at 
the meeting, from amongst the 
names submitted by the Karma. 
Samiti for the purpose.

(3) Within three months after 
the Samsad has resolved to insti
tute the post of the Rector, the 
Karma Samiti shall prepare and 
submit to the Samsad a panel of 
not more than three names for 
election by the Samsad as Rector,

(4) The Rector shall hold office 
for three years from the date of 
his election, unless earlier resign
ed, or removed from his offire by 
a resolution of the Samsad passed 
by not less than three-fourths of 
the total members of that body 
present and voting at the meeting.

(5) The Rector shall have power 
to supervise the administration of 
the University and for that pur
pose do all things necessary, call 
for any document, report, or 
officer for any explanation he finds 
necessary on any matter relating 
to the University.”

The amendment is self-explanatory 
and after the lucid exposition by the 
Mover I do not think it is necessary 
to have a discussion. (Interruptioriy 
Hon. Members have a right to speak 
on any amendment and we have SO 
many clauses and amendments. How
ever, I would like to limit the speeches 
to five minutes.
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Shrl Kamaih: It is a new rule you 
are promulgatiM <or discussion on a 
Bill.

Mr. Deputy-Speaker: It is not a rule 
but only a desire.

Shri Kamath: Sir, there is much to 
be said lor the amendment just moved 
by my hon. friend Prof. Shah. The 
House will see that even as regards 
the Acharya and Upacharya (The 
Chancellor and the Vice-Chancellor) 
ttie successors to the first Acharya and 
Upacharya will be elected, by the 
Samsad in the case of the Acharya, 
and in the case of the Upacharya the 
Board of appointment shall be as laid 
down in the statute. I am referring 
to clauses 13 and 14 of the Bill.

The House will also see that the 
power to make statutes has been con
ferred on the Samsad, that is the Uni
versity Court. The only exception, so 
far as I can see, to this very soimd 
provision as regards election to the 
various offices of the University, is 
this office of the Pector or Pradhan, 
who throughout will be the Bengal 
Governor ex-officio.

The Constitution lays down that the 
Governors shall be nominees of the 
President, that is to say, the President 
acting upon the advice of his Council 
of Ministers at the Centre. Therefore 
the Pradhan of Visva-Bharati is going 
to be always a nominee of the Central 
Government. I for one am afraid that 
this provision stipulating that the 
Rector wiU be the Governor, in other 
words the nominee of the Central Gov
ernment or the President, militates 
against the spirit of freedom from 
interference and control of Govern
ment, which ought to pervade A true 
university, particularly a university 
that has been nurtured on spiritual 
foundations by Guru Dev. I fail to 
see why when even in regard to the 
Chancellor and the Vice-Chancellor the 
power has been conferred on the 
Samsad to elect them—I am referring 
to the successors to the first Acharya 
and the Upacharya—the Rector alone 
should be the Governor of West 
Bengal ex-officio. My friend Prof. 
Shah has in his lucid speech made it 
clear why it is desirable and necessary 
that the Rector or Pradhan of Visva- 
Bharati should be elected by the 
Samsad, as he seeks to do in his 
amendment.

Mr. Depnty-Speaker: What are the 
powers of the.Rclctor?

Shri Kamath: I am coming to that 
also presently, namely the second 
l»m t adverted to.

11 A.M.
It is strange that the Bill is com^ 

pletely silent on the powers and fune- 
tions of the Rector. The only refer
ence is the one line refeatnce to the 
Pradhan that so-and-so shall be the 
Rector of the University. Throughout 
this Bill of over 44 clauses and laying 
down as it does the powers, duties 
functions of the various bodies and 
other officers of the University, it is 
strange indeed that the Bill should be 
completely silent as regards this parti
cular matter. If he is going to be a 
mere ornamental officer, if this 
Rectorship or Pradhan’i  office is going 
to be an ornamental office, even then 
I feel that the Samsad, the University 
C9urt must have the power to elect 
him just as that power has been con
ferred on th^t court so far as the 
Acharya and the Upacharya are con
cerned. I would therefore ask the 
Mmister to tell us whether he has at 
all tried to consider what exactly the 
fmictions, powers and duties of this 
^ c to r  will be and why he has thought 
It fit to make him a nominee of the 
Central Government, of the President 
always and why a different mode has 
been adopted or prescribed for the 
appomtment of the Acharya and the 
Upacharya, that is to say by the 
Samsad “as laid down in the statute** 
—‘he statue itself to be made by the 
Samsad. TJis is the only exception to 
the rule which so far as I can see 
militates against the spirit of a true 
University and especially of a Uni
versity of the Visva-Bharati type I  
therefore support the amendment 
moved by my friend. Prof. K. T. Shah 
^ d  earnestly appeal to the House to 
give consideration to this matter and 
see that the Pradhan of Visva-Bharati

?hTp“ sident” “

Dr Deshmukh; In my view there 
are tcM many persons concerned with 
the admmistration of this Universitr 
We have the Visitor, then we have the 
Rector a r^  then the usual Chancellor 
^  Vice-Oiancellor are there. As has 
^ n  pwnted out by my friend already 
no ^ ^ lo n s  have been assigned to 

^  certain
r^hts of nonunation contained in 
clause 18 (xv), which reads: **persons 
noimnated by the Pradhana (Rector)” .

statement of objects and 
in paragraph 4 it has been

“4. It is, therefore, proposed to 
make such a deelaraOon and have 
the Visva-Bharati OMistltuted as a 
Centr^ University. The constitu
tion that is proposed to be given
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[Dr. Deshmukh]
to Visva-Bharati is in conformity 
with the recommendations made by 
the University Education Commis
sion with such modifications as are 
considered necessary to preserve 
the tradition and special features 
of the institution.”

I would like firstly to point out that 
the University Commission never re
commended a constitution like the one 
proposed in the Bill. In fact it 
visualized something much simpler. 
Secondly, I have the University Com
mission’s report before me and I do 
not find anything therein suggesting 
the appointment or any recommenda
tion with regard to the office of the 
Rector as has been suggested  ̂here. I 
therefore urge that this unnecessary 
office may easily be done away with. 
After all, we will have to have some
body as a Chancellor and if we look 
to the report of the University Com
mission on this point it will be found 
that the Governor is suggested as more 
or less the usual person who will be 
the Chancellor. In paragraph 40 on 
page 421 the Commission says:

“Present practice varies but in 
most provincial universities the 
Governor of the Province is ex
officio Chancellor. This arrange
ment has worked well, especially 
in Province with only one Univer
sity Where there are several 
universities in one province the 
Governor himself may feel that 
he cannot give to all of them as 
much personal contact as is desir
able. This is a question which 
should be settled by each Province 
(or State) for itself.”

So far as the Chancellor’s office is 
concerned we will have either the 
Governor or somebody else chosen by 
the Samsad. Then what would be the 
necessity for the Rector’s office? As 
has been pointed out, no functions are 
to be performed by him, arid since this 
is n Central University and since we 
propose that the President should be 
the Visitor with extensive powers, I 
think the policy should be to minimise 
these officials and not to increase them 
because it does create more compli
cations which should be our policy to 
avoid.

I am not moving an amendment but 
I think this is a superfiuous office which 
could easily be dropped. In any case 
the Governor ot the State would be 
there in some shape or the other and 
even if he is not there since it is a 
Central University there would be no 
harm. I suggest that the Chancellor, 
the Vice-Chancellor and the Visitor

should be the only officers of the Uni
versity. And since the draftee of the 
Bill themselves could not assign any 
function to the Rector’s post, it is 
quite obvious that it is being left to 
the Samsad to find out what functions 
he should perform and to search out 
what he should do. H is no good 
having an office first and then finding 
out work for the holder of that office. 
It would be much better to decide the 
functions that a person should perform 
and then to make provision for his 
appointment.

^  307% t  ^

% ^  ^  arRTT ^ ^

^  T̂TT 21̂  t  %

(Rector)
f  OT ^ T W  I

%

(Ex-oflFicio Rector) ^  
(Governor)

^  ^  ^

^ I ^ f,

^  ^  ^ I

^  3fk ^  3T5#

P̂T °Fnr ^

<<5?HI ^ ^

tfHim ^ I

3r q #PTT3ff %

afiT

(charter) ^

ftrirr I iTTvfjiT ftrerr ^
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-5TRWT W ^  ^  W  ▼Pt’T

^  ^  3ftr 3nc*TT ^  ^

*P T  f i W T  I T T ^ f t ^ T

^ f ^ a f f  i f  ^  3 f k

^  ^rnir if ^  

3TN% 2F^T g %  m x  ^

flT ^  '<5 t

3ftT 3TW  q f  t

^  f ^ » R ® r  % « r ^  t  ^  ^

^ f T T  %  q R  %  « f t  I ^

^  ^  3TTc»TT ^

T O T  ^  ^  %fl- I 3 R  v T ^  f t :

an^ft anrjrr

t ,  ^  r ^ s ^  HmrftRJ t  ftr

T n s fh T  ^R^nc ft>  T p s ^

^ ^ « T T 3 f f  ^  ^ »7? rT f  I

SFT ^ T T O T  sTFsr a r r r  f ^ -  

^TT^ ^ t:| |‘ arrr 5F?y

3ftr r̂PTT3ff ^  ^  ^ f  I

^  ¥^<rT3ff ^

3 n ^  ^  T O T  ^ J T T I , f t R T ^  ^ O T

3TT̂  ^  1^ ^ OT̂ jTT  ̂ ^

% I m x  3TTT OT arrsTT̂  ^  ^r% 

T T  f ^ R ^ f  <ft v j'i 'fH  srrf^TT 

^  T O T  ?r^7 I f t r ^

(B ill)  #’ aftr ^  ^ r r t  ^
t  ft?  ^  *TT ^  3TW 5C

f% rrTT̂ OT Sffa" >TRt ^Y^srmf I 

3 T N #  q f r s s f v  ?rr ^

ft̂ TT ^ ?np- (President)
^  I 3 T 5 ^  5  I a r f ^ ^ T

^  t ' l  ^  eft
^t t ^  a n ^  ^  m  f i R f I  3 r T fT

^  f^ 5 r »r  f  i

P?)T 3OT AlW % *i<Ĥ  ^  ^  
^Tft afVr • *n^ 3mw -

w, % h w

inft ^  ift T^ tar 1 1  ^  
fk ^  <Mpi r̂r<ift % ^  

jt? ^  ^prr TOfir >pt i 

^  ^ftrafer (Initiative) 
3TT ^ * J » * i r ,  3 n w n $ t

^ T % ift  I ? rt  ^ n r f R T T  f

arssT ^  i  ^ T  ^
(post) ^  3n«T ?TT (drop)
^  ?  I a f t r  a p T T  a m v t  < * a H r  ^  

t  ^  3 n f t

> f t  3 TTT M f e  %  q m  i  ^  I ^  

^  ^  ^  , ftrt̂ T̂ (visitor) 
^  aftr 3̂?T ^  I %f%5T 

q ^  3 r r r  ^  ^

(Universitjr) ^ ^
(Chancellor) ^  ^

^ T ^ T  S t ^ T  t i  *1 5 1 ^ 1  j  f t f

3mr ^T^WT aftr ft^fgT 
^  T f  ^  3 T O T  t  I 

qsF

3T58T ^rr =^ T^ t 1 ^
% 3rrr n̂?5T ^  ft» snrr 

3fk =qrPF9rr ^  ^  3rR»ft

I <ft ?ft ^  f f t

qT^^ ^  ^  I ^ in r̂fhr
ftrerr ^  snvrr ^»¥«n

ft» ^  srftRPTf  ̂ ^  3rervT 
TT^fhr * T ^  ^  %

q r  ^ 5^  w  ^ t i r ¥ i « R T ,  

^  (Red tapism) ^
TTTVi^T ^  \ q̂ rr

jp r r  Prctorv, P r d w

^RT PfT  ̂ ^  I ^

^  ft5T15?T ^  IT? 3̂TW»ft
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f«#l vs rWMH+MRf] 

irS 5jTinlt i

PPir rfr T>rTw % «m T  »pt

SRTR at|8>mdl t  =T

«ftr <ft(e ^  f  i

aftr ;i|f I  fifr ^  ^

«n>r ^  ^ ^ r f s r  ^

#  Jif ^  ?rf*iT ?ift̂

r? i g fl->«rT ^  

c f^ I  7«7 % fe r  i  ft:

arr'T 5rrf%ftnr̂  (Provincial
control) TO <rt 5T T# I 

5ft 3ft ^  sgrft ^  f  st?
T f  ISTTT fft

?̂TTT % feq- f ,

arrr ^

3n<r '̂»TT?r % >ra#r ^  3^  3ft? 
t', ^  ^  f  

arrr a m  ^ jt r i  % 5ift
w^r ? 3ik ^  ^

5ft JT? WTfr 5ft ?ni?r w srr
t  I ^

f  5fr înrar % >r^.h: v t
I JtTf f  f ^

’ irT'ftii ftr^n i f ^  ??r <t t  fsR-rc
V? I arrsr^

sm m ift i; ^  ^  ^ 7 ^  ft? ^

^ f t r  ftRT 

^  3TR?R ^  ^  ^ F m K

7t*rr. afk ^  ^ r^ -  

(Vice-chancellor) % r  
Tt̂ TT, wT55ij 

^  aftr ^

STT’T r̂r̂ TT ^

JTf ®rnr ^  t^ ' ftr

IR T #  ^HTRTT 3 r f v V T < t  ?T I ^  ?it

3rre«TT wk ^rnnft aftr

%  ^TPT 'd n + i ^ r f t T  ^  JPC I
^  ^  ^ ft  

^  ^  I ĵR% arrt" 2Ti| ^ t i t

^WPT I ^

^ TTj

% ^  qr, 3rrc*n' % ^  rt, T5T- 
(Control) -̂3TPT ^  

^  ?, 3TPT fFT (drop) ^  ?
^7^  rsf^^ •«fi'»ri IT =̂TTT ^TTT ^ 

3TTT ^  ^ f t ^  ^  ^

^ I

(English translation of the above 
speech)

Shri Indra Vidyavachaspati (Uttar 
Pradesh); I want to submit to the hon. 
Minister of Education, something 
about the amendment which is before 
the House. In spite of there being no 
hope of this amendment being carried 
through, it is my submission to him 
that for the preservation of the insti
tution, for which he is enacting this 
law, it is essential that the proposed 
post of Rector should be omitted. I  
quite agree with this part of amend
ment that there should be no ex-officio 
Rector and there is no necessity of giv
ing this place to the Governor of West 
Bengal. Not only it is unnecessary 
but also it may prove harmful. Our 
aim is to preserve this national insti
tution, which has been giving a good 
lead to other institutions of the country, 
and not to close it. When you will 
enact similar laws and grant charters 
to other national institutions, the aim 
of those will be the preservation and 
development of these institutions and 
not their suppression and annihilation. 
The hon. Minister of Education stated 
earlier that by enacting this law he 
wants Visva-Bharati to continue as it 
is and to preserve its spirit. I tell you 
from my own experience of long asso
ciation with the national institutions 
that if this institution could continue 
for so many years even without the 
Government aid, and could keep up its 
spirit, the only reason is that it was 
not under the control of the Govern
ment. Its freedom was the protector 
of its spirit. Now, when we have our 
National Government, it is natural 
that the Government should realise 
that they have got to preserve 
the national institutions. As you are 
affording legal protection to Visva- 
Bharati today, similarly you can extend 
the same protection in future to other 
institutions also. The aims and objects



79fi8 Visva-Bharati BUI 2 MAY 1951 Visva-Bharati BiU 79B9

« f  such protection would be to preserve 
the spirit of those institutions, which 
so far has been preserved due to their 
freedom. If you curtaU their freedom 
and exercise rigid control on them, 
their spirit cannot be preserved. 
There is a great drawback in this Bill 
that there would be too many officers 
to exercise supervision over it and the 
problem of its control would become 
cumbersome. It is indeed very good 
that you have appointed the President 
iis the Visitor of this institution. He 
has been vested with great powers. 
He can appoint any Government ser
vant or outsider to inspect that insti
tution if he so likes. You have made 
provision for the Governor of West 
Bengal and also for the inclusion of 
the Minister of Education of that state 
in the court of that institution. You 
may just think how this institution 
win be able to develop itself having 
£ 0  many officers to supervise it? How 
it can have initiative and how it can 
maintain its freedom? I am of the 
cpinion that it would be the best 
course to drop the post of Rector. If 
you are keen on keeping this post, 
then this also can be held by the 
President himself. Both the offices of 
Visitor and Rector can be held by one 
man. The more you increase the num
ber of posts, the more difficulties will 
be faced by that institution. The 
Chancellor of a University is the life 
and soul of a University. I am of 
the view that it would be better if the 
President is appointed Visitor and 
Chancellor both. In Delhi University, 
the work is going on very smoothly 
as both the posts are held by the same 
person. This is a good example for 
us to come to the conclusion that 
only one man should hold both these 
posts. The appointment of two per
sons will destroy the very spirit of that 
institution. I would request the hon. 
Minister of Education that it would be 
the Umit of red-tapism if we burden 
this institution of national importance 
and of an independent character by 
appointing so many officers. There is 
a Visitor, a Rector and one Superin
tendent, whom will they consult? This 
will simply create more difficulties in 
luture. When you have appointed the 
President as the Visitor of the institu
tion, there is no need to appoint the 
Covernor of West Bengal as the Rector 
and there is no necessity of creating 
any other post. Not only that it wiU 
have no advantages at all but on the 
contrary it will be detrimental to the 
interests of the institution. I am 
suggesting it for the sake of inde
pendence of this institution not to keep 
any provincial control on it otherwise 
It will lose its national character. By 
introducing thi.c Bill you are aiming to 
«ive  it an international importance.

and do not confine it to India only. 
Then why do you involve the Govemor- 
of Bengal in it. His appointment will 
serve no purpose. If you were tp- 
apj^int the Governor of Bengal as its 
visitor and do not appoint the Presi
dent on that post, then it may have 
some meaning but the Governor Of 
Bengal should not be appointed whe^ 
you have already appointed the Presi
dent. My submission is that the hon. 
Minister of Education should give due' 
consideration to i t  Perhaps our 
Prime ^n ister is the present 
Chancellor of this institution, I would 
request him to think over the situation 
if two officers were appointed over the 
Chancellor how would that Chancellor 
be able to perform his duties as a 
Chancellor, as also a Vice-Chancellor 
as Vice-Chancellor. Therefore if yott 
want to protect all the independent 
institutions, you should keep in view 
that there should not be too mai^ 
officers, otherwise their very spirit- 
would die and with it their physical 
existence too. There are so many biĝ  
universities functioning in our country, 
how could these small institutions 
function in comparison to them. Such 
institutions can only run on the 
strength of their independence and 
spirit. Therefore, you should do away 
with this control and drop the idea. 
No doubt you can move amendments 
with respect to other provisions, but 
this must be deleted.

I j* '

y i j  „ l  - ^

(authorities) > 3„«3t ^  ^

^  ^  >rf I '
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, [•*»)'

^
>e- c5«< ^

• ^  1.5**̂  *) ^

- ^  «> -  a  ^  ^

J ^  y  ,J^
^JJ Lj;ef ^  K j i t t ,  ^

)}> -a?

y> 0*-:^U‘h)̂  If

- ̂ ^ •  L »* ‘ ’•’■ « ^ -

«ft V1*W : w r

(function) f  ?

(practically) - .>151

Jltti c5^>* j*^  ^ 1  H

l t I ^  « r » * 3  u ^ l ^ J J J .

Lj»i^ - f ) *

-  - i  l t '
(English iranslaiion of the above 

speech)

Maulana Azad: The purpose of this 
provision was that as the institution is 
located in Bengal so Government ol 
Bengal, which is taking interest in this 
Institution may continue to do so in 
future also. That the Governor of 
Bengal should be appointed at this 
post was settled in consultation with 
the authorities of Visva-Bharati.

Shri Kamath: Now this institution 
has attained the national importance.

Maulana Azad: No doubt it has 
assumed the status of national import
ance. but at the same time the R^tor 
has not been given special powers. 
You may study it thoroughly and see 
as to how far he can interfere into the 
affairs of the institution. Whatever 
has been laid down in the Bill, has 
been done, keeping in view the unique 
position of Visva-Bharati, otherwise it

is, as good as a paper scheme. All 
thieve powers have been vested in t ^  
PfSSlderit. The Provision has been laid 
th^re only with this idea in view that 
B ^ $ l  also should have some say and 
interest in it. It does not effect the 
powers of the Visitor in any way and 
therefore I think that this provision 
should remain.

Shri Kamath: What are his
functions?

Manlana Asad: Practicallj the
Bengal Governor would be connected 
with this institution in an honorary 
capacity. There is no special function 
assigned to this post.

Shri R. K. Chaadhnri (Assam): What 
are his functions?

Mr. Deputy-Speaker: The functions 
are to have an eye upon the institution. 
The question is:

For clause 11, substitute the follow
ing:

“ 11. The Pradhan (Rector).— (1) 
Whenever the Samsad finds it 
necessary so to do, it may, by a 
resolution, passed by not less than 
two-thirds of the members present 
and voting at a meeting of the 
Samsad convened specially for the 
purpose, resolve to institute the 
post of a Rector of the University-

(2) The Rector shall be elected 
by the Samsad, at a meeting o f 
that body called speciially for the 
purpose, and by a majority of not .. 
less than two-thirds of all the 
members present and voting at 
the meeting, from amongst the 
names submitted by the Karma. 
Samiti for the purpose.

(3) Within three months after 
the Samsad has resolved to insti
tute the post of the Rector, the 
Karma Samiti shall prepare and 
submit to the Samsad a panel of 
not more than three names for 
election by the Samsad as Rector.

(4) The Rector shall hold office 
for three years from the date of 
his election, unless earlier resign
ed, or removed from his office hy 
a resolution of the Samsad passed 
by not less than three-fourths o f 
the total members of that body- 
present and voting at the meeting.

(5) The Rector shall have power 
to supervise the administration of 
the University and for that pur
pose do all things necessary, call 
for any document, report, or 
officer for any explanation he finds 
necessary on any matter relating 
to ttie University.”

The motion was negatived.
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Mr. Depniy-SpeidMt: The question is:

**That clause t l stand part df 
the Bill.”

The motion was adopted.

Clause 11 was added to the Bill.

Claiise' » (Officers of the University) 
Amendment mdde:

After part (iii) of clause 12, insert 
the following new part:

‘*(iiia) Karma-Sachiva 
trar)” .

(Regis- 

— [Shri B. K. Das]

Prof. K. T. Shah: I beg to move:

Renumber clause 12 as sub-clause
( i )  of that clause and add the follow
ing sub-clause as sub-clause (2):

“ (2) A lf the officers mentioned 
in sub-section (1) shall be elected 
by the Samsad of the University 
in such manner as may be pre
scribed in that behalf by the 
Statutes: -

Provided that the Statutes may 
lay down different periods for the 
duration of Uie different officers ”

What I want to bring out is the 
elective character of these officers. The 
term is used in this Bill rather indis
criminately. In one place the word  ̂
^appoint’ is used and in another the 
word ‘elect’ is used. I thmk it is but 
proper that we should have uniform 
phraseolo^ and this should relate to 
the elective character. If you leave 
these things to be determined by 
statutes, as you have provided here. I 
have no objection* But I do want to 
stress the elective character of these 
officers. They are a part and not apart 
as it were from the University bodies 
with which they have concern. They 
should be properly elected according 
to the procedure provided by the 
statute and there should be no ques
tion of appointment or selection. The 
principle of election is the most 
important thing to my mind. Secondly, 
the mode or procedure of election shall 
be also determined by statute. I can 
conceive of the term of office of a 
VU<?e-Chancenor being different from 
that of the Chancellor and similarly 
the tertn of office of the Artha Sachiva 
may be different from that of the 
Karma-^achiva whom we have added 
just now. But I want that all these 
people should be elected and hold office 
durii^ the term to be prescribed by

I conwnend the amendment to the 
House.

Mr. Depuly-Speaker: The questioD Ik

Renumber clause 12 as sub-clause 
(1) of that clause and add the follow
ing sub-clause as sub-clause (2):

“ (2) All the officers mentioned 
in sub-section (1) shall be elected 
by the Samsad of the University 
in such manner as may be pre
scribed in that behalf by the 
Statutes:

Provided that the Statutes may 
lay down different periods for the 
duration of the different officers.**

The motion was negatived.

Mr. Depaty-Speaker: The question is: 
“That clause 12. as amended, 

stand part of the B ill”

The motion was adopted.

Clause 12, as amended, was added 
to the Bill.

CUuse 13.— [The Acharya 
(Chancellor)]

Shri Biswanatb Das (Orissa): I
have given notice of an amendment to 
this clause.

Mr. Deputy-Speaker: But it was
given only at 10-30. At any rate is the 
hon. Minister prepared to accept i t

[Maiilana Azad: No. I do not agree
to it.]

Mr. Deputy-Speaker: Then there is 
no point in moving it.

Dr. Deshmakh: Sir. this article
refers to the election of the Acharya 
(Chancellor) and it is provided that 
the successors to the first Acharya 
shall be elected by the Samsad (Court) 
in the manner prescribed by the 
Statutes. '

Now. Sir. althouKh it is left to the 
statutes to detehnine as to how the 
Chancellor shall be appointed. I 
submit. Sir. that there is every reason 
why it should be indicated in the Act 
itself as to how the Chancellor shall 
be elected.

So far, under the British Rule the 
ChancellorshlD of a University always 
went to the Governor of the province 
and the provision here for the el«:tion 
of an Acharya is evidently due to the 
fact that the West Bengal Governor
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[Dr. Deshmukh]
has been ^ven some other office and, 
therefore, the Chancellor has got to be 
elected. I have no quarrel with the 
powers of the Samsad of electing a 
Chancellor, but whether it should be 
merely left to the choice of a court or 
whether the selection should not be a 
matter of some concern to the Central 
Covemment who have taken over this 
institution of national importance is a 
question which has been agitating my 
mind. I should really have thought 
that the Minister in the Centre or the 
Government of India should have some 
say not only in regard to the appoint
ment of the Acharya, but also of the 
Upacharya (Vice-Chancellor) with a 
view to seeing that a suitable person 
is elected. Wherever you may look, 
our experience is that the method of 
election has not been very happy in 
all such cases. So far as this question 
is concerned, the University Commis
sion has made certain recommenda
tions. They were not absolutely con
vinced about the method of election, 
but they think that these officers should 
continue to be elected. They have, 
however, suggested that the election 
should be left to the Executive Coun
cil, that is the Karma Samiti must take 
the responsibility of sending up only 
one name and that should be the name 
which should be accepted by the 
Chancellor for appointment. If we do 
it so far as the Vice-Chancellor is con
cerned, I think. Sir, it should be done 
with regard to the Chancellor also. 
My suggestion, therefore is that it 
should be laid down in the body of 
the Bill itself that the Samsad should 
recommend about five names and the 
freedom of appointing a particular 
person who would be best suited to 
carry on the traditions and the work 
of the University should be left to the 
Central Government.

I hope you will permit me to offer 
some remarks so far as the Vice
Chancellor’s appoinlment la concern
ed for which I have given notice of 
an amendment.

Shri Biswanath Das: I had given 
notice of an amendment to omit sub
clause (4) of clause 13. I am sorry, 
Sir, I was absent during the discussion 
of this most important Bill. But I fe^  
very strongly that the Universities 
should not have the power of confer^ 
ring honorary degrees.

It has become a rather very un
fortunate part of the activities of our 
Universities to go about begging for 
conferring honorary degrees on per
sonages, however eminent they may 
he. These degrees mean nothing for 
persons of eminence like our hoa.

Education Minister or our leadw 
Pandit Jawaharlisd Nehru. Is it. on the 
other hand, a recognition of the Uni
versity that confers degrees on them? 
Why should the Universities be so 
very anxious to run after politicians 
and educationists for conferment of 
hr*^crary degrees upon them? It took 
m / !ife away when I read comments 
ô  •< daily newspaper which stated 
’« ■ V succinctly: “Why wait on deputa- 
I n for conferring degrees? Why not 
all the universities come to one place 
and then confer degrees on gentlemen 
of respect and repute?’* Sir, that is 
the position with regard to the confer
ment of degrees.

Sir, this reminds me of the glorious 
traditions of our universities of yore. 
You look into Maha Bharata, 
Bhagavata, or Ramayana. You see 
what glorious traditions our univer
sities set up. You read of King 
Parikshit who goes to a university as 
an ordinary citizen without any pomp 
or glory. He goes th^e, passes 
remarks and quick comes the reply 
from a vidhyarthi.

Mr. Depaty-Speaker: How does the 
omission of this clause improve the 
position?

Shri Biswanaih Das: If you omit this 
clause, the University at least will be 
spared of the privilege^ of conferring 
honorary degrees and give up 
sycophancy. That is what I want to 
plead with the hon. Minister for Edu
cation as also with the hon. Members 
of this House.

Mr. Depaty-Speaker: Does the hon. 
Member think there must be a positive 
prohibition otherwise?

Shri Biswanath Das: I do not want 
any prohibition. I want that this 
clause may be omitted so that this 
University, which is a University of 
international reputation, will be ^ared 
from that blessing, which I consider a 
misery, for any University to have the 
right or the privilege of conferring an 
honorary degree on any individual. I 
am very sorry that the Government of 
India have not found their way to 
come forward with amending Bills to 
save the reputed Universities of 
Banaras and Aligarh from the shackles 
of official interference. Now that this 
University was free from these 
shackles, you have brought in many. 
Why put a further himiiliation on it 
by conferring this so-called 'power'? 
It is not a power. I join issue that in 
these hard and difficult times this is 
no privilege either. This is a positive 
danger—danger to the freedom of the 
University, danger to the reputation of 
the University, danger to the sanctity
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o f the Universitj and for wbat it 
stands for. Time there was when our 
Universities did not care to confer 
^ g ree  for the man and his culture was 
^old, for all that. But now unfortu
nately you want them to have a stamp 
and you authorise the Universitj to 
£ive the mark. By all means give it, 
if you so desire. But do not go fur
ther than what is absolutely necessary. 
Ourudev stood for a very high ideal. 
It reminds me of the days when 
reference was made by the Indian 
National Congress to Gurudev regard
ing Vande Matharqm, He withstood 
like a rock against public opinion from 
Bengal, which was all against him. 
He ruled out of order Certain passages 
in it without caring for the public 
opinion of the people of Bengal. That 
is the sturdy independence which was 
-displayed by the founder of this great 
University to which you want to give 
statutory recognition. I appeal to you 
and to the hon. the Education Minister 
to do nothing to impair that inde
pence which he so scrupulously main
tained and the spirit which he incul
cated in the minds of his followers. 
Under these circumstances I appeal to 
the hon. the Education Minister to see 
that not only sub-clause 4 is wiped off 
but also the sub-clauses in clause 26 
connected with the conferring of 
honorary degrees are also wiped off. 
I f  you want to respect the honour, the 
dignity, I should also add the honesty, 
and the independence of these Univer
sities, I think, it is better that Visva- 
Bharati and with it all the other Uni
versities be saved from these ‘powers’.

^

f t  I 3 T T ^  ^  f W d H

f t

^  f  I ^  ^  ^

% ^  ^  

i ,  ^  ^  ^  
w f  ^2? I art, ^

^

«Rff ^  ^  M l
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I anr? ^tct ̂  ft?

3#tr ^  ^
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(English translation of the above
speech) .

Babu Ranmarayaii Sinsli (Bihar): It 
is the way of the world that it'every 
person may go oh earning an honest 
living, none would be put to any diffi
culty  ̂ The root cause of all the con
flicts in the world at present is the 
increasing number of such persons as 
depend on others’ alms. I strongly 
support the proposal of Shri Biswanath 
Das challenging the practice of confer
ring honorary degrees. People should 
receive degrees only after undertaking 
some sort of studies and passing cer
tain examinations meant for the pur
pose. A  person may or may not 
deserve it but he should not be deco
rated with an honorary degree in any 
case. If such a practice prevails. I 
may say, our freedom will be lost. 

“ Many things are being said with res
pect to Visva-Bharati University. It 
would have been quite in fitness of 
things if Visva-Bharati would have 
been kept quite independent. But I 
find that the Governor of Bengal and 
also our President have alreaciy been 
involved in this institution and it Is 
just possible that some others may also 
be involved. To my mind the better 
course would have been to vest the 
University men themselves with all the 
power and the degrees would have been 
conferred on the deserving candidates 
alone. I am totally opposed to con
ferring any honorary degrees and I, 
therefore, submit to the House to do 
away with this practice. As I said 
earlier just as one should not depend 
on others' alms, in the same way 
degrees should also be conferred on 
only such persons as really deserve 
them or pass some examinations by 
labouring hard. I f  certain thing is 
achieved after begging for it. it does 
not do any good but on the other 
hand, it only tends to bring some harm. 
The same thing can be said in respect 
of honorary degrees as well, for in 
this way even the non-deserving per
sons also get them. So I once again 
support the amendment and sincerely 
hope that the hon. Minister, who him
self is a hardrworker. will not like the 
practice of conferring honorary degrees 
and will accept this amendment.
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^English translation of the above 
" speech)

Maulana Azad: K my humble opinion 
is asked in this connection. I have no 
hesitation in saying that I am opposed 
lo  conferring honorary degrees and I 
do not like such a practice. Parti
cularly in view of the way in which 
these degrees are being abused in our 
country, I am doubtful if any person, 
whosoever, can like it. May I tell yoU 
why this provision was made in this 
Bill. Visva-Bharati is an institution 
which can be said to be an inter
national university in the true sense. 
We are going to give it a form of uni
versity only today but as a matter of 
fact it has been functioning as a uni
versity since the very first day. Shri 
Babindra Nath Tagore had himself 
called it an international university. 
It is possible that some great men from 
t)ig universities and institutions of 
foreign countries may come here and 
pay a visit to this institution. Under 
these circumstances, this institution 
may feel the desirability of conferring 
some degrees on such i^rsons. So we 
should look at this provision with these 
things in view. Should no such pro
vision be made, it would not be possi
ble to get an opportunity to confer 
degrees on these distinguished visitors. 
I believe probably such an opportunity 
will only do good to the institution it
self. I wish to make it quite clear 
that it is merely in view of its inter
national status that this provision has 
been made. This provision does not 
lay down compulsion, it merely pro
vides if such a proposal is made it will 

necessary for the C^hanoellor to con

fer the honorary degree. That is why 
such a provision has been made b m . 
In view of its international aspect, it 
would be better if the practice of con
ferring honorary degrees is not done 
away with. '

Shri B. K. Das (West Bengal): Was 
not an honorary degree* conferred on 
the poet himseW?

[Maulana Azad: I do not know.]
Mr. Deputy-Speaker: There ^re no 

amendments to this clause.

The question is:

“That clause 13 stand part of the
■ Bill.”

The motion was adopted

Clause 13 was added to the Bill.

Clause 14 was added to the Bill.

Clause 15 was added to the Bill

New Clause 15A

Amendment made:

After clause 15, add the following 
new clause:

“ 15A. The Karma-Sachiva (Reg
istrar) shall act as the Secretary 
to the Samsad (Court) and the 
Karma Samiti (Executive Council) 
o f the University and shall perform 
such functions as may be prescrib
ed by the Statutes and the Ordi
nances and the manner, the terms 
and conditions of the appoint
ment of the Karma-Sachiva shall 
be laid down by the Statutes.”

— [Shri B. K. Das] 

New clause i5A was added to the Bill.

Clauses 16 to 19 were added to the Bill.

Clauses 20 and 21

Prof. K. T. $hah: Here 1 should like 
to point out one thing. On a previous 
occasion I had suggested in an amend
ment that along with the word *powers* 
the word ‘duties’ should be added. I 
was then told that it was a question 
of drafting. I again point out that in 
this clause the heading reads thus: 
“Powers and duties of the Samsad’* 
and the words ‘powers and duties* are 
included together. Therefore, I hope 
it would not be within the sole and 
absolute discretion of the draftsman to 
take or not to take it.
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Mr. Depnty-Speaker: Have we not 
passed that clause?

Prof. K. T. Shah: It was left as a 
matter of draftsmanship when I 
suggested that the word ^duties' should 
be there along with the word ^powers’.

Mr. Depaty-Speaker: The draftsman 
will take note of that. The question 
is:

“That clauses 20 and 21 stand
part of the Bill.”

The motion was adopted.

Clauses 20 and 21 were added to the 
Bill.

Clauses 22 to 25 were added to the 
BUI. '

Clause 26.— (Statutes)

Amendment made:

In part (c) of clause 26, after the 
words “powers” insert the words 
“ functions and duties” . ^

— [Shri B. K. Das]

Shri B. K. Das: I am not moving my 
amendment No. 89 in the list but I 
may point out that on a previous 
occasion, we have inserted the word 
‘employees’ instead of ‘servants’.

^ 5

-  2 ^  *«»< ^

[Maulana Azad: I do not see any
particular reason to change it. After 
all we all are public servants.]

Mr. Deputy-Speaker: The question is:

“That clause 26, as amended, 
stand part of the Bill.”

The motion was adopted.

Clause 26, as amended, was added to 
the Bill.

Clause 27.— (Statutes how made)
Dr. S. P. Mookerjee: I beg to move:

For sub-clause (1) of clause 27, 
substitute the following:

“ (1) The first Statutes shall be 
framed by the First Acharya 
(Chancellor) and shall be subject 
to the approval of the Paridarsaka 
(Visitor)” .

I have to' submit. Sir, that the hon. 
Minister is willing to accept this 
amendment. It has been suggested to 
me that it would be better if we only 
say “by the First Chancellor” . He 
will of course appoint a committee for 
the purpose.

Mr. Deputy-Speaker: Amendment
moved:

For sub-clause (1) of clause 27, sub
stitute the following:

“ (1) The first Statutes shall be 
framed by the First Acharya 
(Chancellor) and shall be subject 
to the approval of the Paridarsaka 
(Visitor)” .
Pandit Kunzru• (Uttar Pradesh): Are 

Government accepting this amend
ment, Sir?

Mr. Deputy-Speaker: Yes.

Pandit Kunzru: I am very glad ta 
note that the Education Minister has- 
at last been good enough to realize the 
desirability of the Statutes being fram
ed, not by the Central Government 
autocratically, but by those connected 
with the University, that is going to 
be established. As the future adminis
tration and character of the Univer
sity Visva-Bharati will depend almost 
entirely on the Statutes, it is of the 
utmost importance that they should be 
made in such a way as to take account 
of the experience of other universities^ 
and also bear in mind to what extent 
the recommendations made by the Uni
versity Commission should be modified 
in their application to the Visva- 
Bhacati.

Mr. Deputy-Speaker: The question is:

“ (1) The first Statutes shaU be 
framed by the First Acharya 
(Chancellor) and shall be subject 
to the approval of the Paridarsaka 
(Visitor)” . -

The motion was adopted.
Mr. Deputy-Speaker: The question is:

“That clause 27, as amended, 
stand part of the Bill” .

The motion was adopted.
Clause 27, as amended, was added t^ 

the Bill.

Clause 28.— (Ordinances)

Shri Yenkataraman (Madras): I only  ̂
wanted to suggest that after the words 
“ the admission of students to the Uni
versity” in sub-clause (a), the words 
“and the qualifications for such admis
sion” be added. It is a suggestion:
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which, if acceptable to the hon. Minis
ter, may be considered.

Mr. Dcpaty-Speaker. His point seems 
to be that ordinances should provide 
lor qualifications also.

: ^f)i i< V  

-  ^  J > ^  i ^

[Maolana Azad: But admission
covers qualifications as well.]

Mr. Deputy-Speaker: All right; ad
mission includes qualifications also.

Amendment made :

“ In part (e) of clause 28, after the 
word “conditions” insert the word 
“and” .”

— [Shri B. K. Das]

Shri B. K. Das: I do not want to 
move my next amendment. But, I 
may just point out that the condition 
of residence of the students of the uni
versity have been laid down, but no

• provision is made as regards the 
appointment of provosts and superin
tendents. The creation of such posts 
is not prevented; but I think it will 
be better if it be put down here defi
nitely.

-  ^  UC* ^

[Maulana Azad: It is not needed. It 
can be done.]

Mr. Deputy-Speaker: Here is a clause 
(1) which says “any other matters 
which by this Act or the Statutes are 
to be or may be provided for by the 
Ordinances.” Any other thing as may 
be necessary, will be done.. The 
question is:

“That clause 28, as amended,
stand part of the Bill.”

The motion was negatived.

Clause 28, as amended, was added to 
the Bill.

Clause 29.— (Ordinances how made)

Amendment mude:

98. In part (b) of the proviso to suh- 
clause (1) of clause 29, after the wcwd 
“conditions” insert the word “and**.

— [Shri B. K. D « ]

Dr. S. P. MookcrjM: I  h^rm got tw&
amendments. I beg to move:

(i) In sub-clause (4) of (dause 29.—
(a) after the words “meeting to- 

cancel” occurring in line 3, insert the- 
words “vary or revise” ; and

(b) for the words “be void” substi
tute the words “will stand varied^ 
revised or cancelled as the case may 
be” .

(ii) In sub-clause (5) of clause 29„ 
after the word “Ordinance” occurring 
in line 4, insert the words “on the 
ground that it is iaconsistent with or 
repugnant to the provisions of the 
Act” .

The Bill provides that if an Ordi
nance is proposed, it goes to the court 
or samsad. Under sub-clause (3), the- 
samsad may consider the proposaL 
Under sub-clause (4), the samsad has 
the right to cancel a particular ordi
nance by not less than a two-third * 
majority. I  enquired of the hon. Minis
ter what exactly are the rights of the 
samsad; can it only approve or cancel 
or can it also vary or revise? Suppose,, 
it cannot vary or revise, and it decides 
to cancel, there will be a deadlock. 
There is no provision in the Bill to 
provide for such a contingency. But^
1 was assured by the hon. Minister that 
when an ordinance will be placed .be
fore the court, the court may also vary- 
or revise. So, I suggest that that mar 
be made absolutely clear. When the* 
ordinance goes to the court, it mar 
do one of four things: either approve* 
or vary or revise or cancel; in the case 
of the latter, it must be done by not 
less than a two-third majority. That 
is one aspect of my amendment

Mr. Deputy-Speaker: I think “cancel 
or modify” any such ordinance, would 
be better.

Dr. S. P. Mookerjee: Yes; modify 
may be accepted.

The other is about the powers of thê  
Visitor.

The Minister of State for Traaspoii 
and Railways (Shri Saathanain); Ini
that case, the latter half should also be 
suitably modified.

Dr. S. P. Mookeijee: That would be 
consequential. .

The other amendment is about the 
powers given to the Visitor, regarding 
approval of the ordinances. Accord 
ing to the BiU, ordinances deal
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[Dr. S. P. Mookerjee]
academic matters. In the opinion of 
some of us, the Visitor should not be 
^iven large powers to cancel any ordi
nances or direct the university to 
accept whatever he decides. Here, the 
powers of the Visitor will be limited 
to two items: first, if the Visitor con
siders that there is any matter which 
is inconsistent with the Act or is 
Tepugnemt to the Act, then his decision 
shall be final and he can cancel any 
ordinance and that cancellation shall 
be binding. The second is, under sub
clause (7) if there is a difference of 
opinion between the executive council 
and the academic council regarding the 
justification of a particular ordinance, 
then, that matter will have to be 
finally decided by some one and that 
may be left to the Visitor to decide 
as proposed in the Bill. These are the 
purposes for which I am suggesting 
these amendments^ which the hon. 
Minister has seen and his advisers also 
have looked at from the drafting point 
of view. They may be accepted.

Shrimati Renuka Ray (West Bengal):
I  have an amendment to sub-clause (5).

Mr. Deputy-Speaker: Let me dispose 
of sub-clause (4). I shall come to that 
presently.

^  r  3ll̂  V--. : of3? U V
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[Maulana A*ad: As I have just now
*ald to my friend, there is absolutely

no restriction in the sub-clause 4. But 
if they would like to make some 
amendments they cannot do so; oh the 
other hand if they want some safe
guards they can have them with the 
help of two-third majority. But if 
they want that we should make it more 

 ̂ clear, I will have no hesitation in doing 
' so because I agree with its principle. 

But at the same time it would be 
better if its wording would be left to 
the draftsman.]

Shrimati Renuka Ray: 1 want to 
change a word in sub-clause (4).

Mr. Deputy-Speaker: What is that?

Shrimati Renuka. Ray: After the 
word “meeting” in the third line, sub
stitute the following:

“to modify or cancel any such 
Ordinance and such Ordinance 
shall from the date of such reso
lution, stand modified or cancelled 
accordingly.”

Shri Sondhi (Punjab): Where is the 
amendment? Sir, amendments of 
which notice has not been given and 
which have not been circulated are 
being moved and accepted.

Shrimati Renuka Ray: It is a very 
slight modification that I am suggest
ing.

Shri Venkataraman: Probably it
would be better to have the words “as 
the case may be” at the end.

Mr. Deputy-Speaker: I have got the 
amendment here and I shall put it in 
the proper form. The question is:

In sub-clause (4) of clause 29 for all 
the words occurring after the word 
“meeting” in the third line, substitute 
the following:

“to modify or cancel any such 
Ordinance and such Ordinance 
shaU from the date of such reso
lution, stand modified or cancelled, 
as the case may be.”

The motion was adopted.

Mr. Deputy-Speaker: Then we come 
to sub-clause (5) and Dr. Mookerjee 
has already moved his amendment.
He has suggested a modification and 
Shrimati Renuka Ray wants substitu
tion.

Shrimati Renuka Ray: I am not mov- 
mg my amendment. If Dr. Mookerjee 
will accept a little change in his own 
amendment. I will not.move mine. I 
want the words “if the Ordinance is 
repugnant or contravenes any of the 
provisions of the Act” to be added.
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Dr. S. P. Mookerjee: The language 
will be looked into by the draftsmen; 
that is what the hon. Minister has said.

Mr. Deputy-Speaker: I f this is agreed 
to. I shall put it accordingly to the 
House.

The question is:

In sub-clause (5) of clau f̂e 29, after 
the word “Ordinance” occurring in line 
4, insert the worHs “on the ground that 
it is repugnant to or contravenes any 
of the provisions of this Act” .

The motion was adopted.

Shri A. C. Guha (West Bengal): I 
do not like to move my amendment, 
Sir; but I say that in view of the 
changes now made in sub-clauses (4) 
and (5) sub-clause (6) also requires 
re-drafting. Otherwise the President 
will have power to suspend any of the 
Ordinances.

Dr. S. P. Mookerjee: That is not 
necessary. The consideration of the 
matter by the Visitor may take ool 
more than a mqnth only. Even if he 
decides not to approve of any Ordi
nance on the ground that it is repug
nant or contravenes any of the pro
visions of the Act, he will require some 
time and the maximum time given is 
one month. And so far as the powers 
are concerned, they are limited under 
sub-clause (5).

Shri A. C. Guha: Well, if it is not 
considered necessary by the Govern
ment I  do not press it.

Mr. Depnty-Speaker: The question is:

“That clause 29, as amended,
staled part of the BiU.”

The motion was adopted.

Clause 29, as amended, was added to 
ttie Bill.

Clauses 30 to 43 were added to the BUI.

Mr. Deputy-Speaker: No amendments 
fire moved to clause 44?

I have suggest- 
amendment which the hon. 

kindly agreed to accept.
imnnlt Sir. is an
mportant one which gives the power '

win difficulties. First the Court
othir constituted, also the
in fhe w ’ power was given
I Centrnl Government,
ter Minis-
tion-^-tl 4 - to sugges-
shoulH f  important powerssnould really vest in the Visitor and

not in the Government and th« Visitor 
should act in consultation with the 
Vice-Chancellor of the University so 
that the academic aspect of the matter 
may be properly kept in view.

Amendment made:
In clause 44, for the words “the Cen

tral Government” substitute the words 
“ the Paridarsaka (Visitor) in consul
tation with the Vice-Chancellor” .

— [Dr. S. P. Mookerjee] 

Mr. Depnty-Speaker: The question is:

“That clause 44, as amended, 
stand part of the Bill.”

The motion was adopted.

Clause 44, as amended, was added to 
the Bill.

Mr. Depnty-Speaker: Now I had over
looked it. Dr. S. P. Mookerjee has to 
move his amendment regarding a new 
clause after clause 33.

New Clause 33A

Dr. S. P. Mookerjee: Yes, I shaU 
move it now, though it concerns more 
the Finance Minister than the Minister 
of Education. I beg to move:

After clause 33, insert the following 
new clause:

“33A. There shall be paid from 
out of the Ojnsolidated Fund of 
India a sum of not less than Rs. 4i 
lacs and such additional sums as 
may be required for revenue and 
capital expenditure and recom
mended by the Central Govern
ment.''

The Government has made the 
following note, on page 16 which 
embodies the memorandum attached to 
the Bill, dealing with the financial 
provisions.

“The new University will also 
require a maintenance grant to the 
extent of Rs. 4J lakhs per year.”

And it also says that certain capital 
grants and some interest free loans 
will have to be granted to the Univer
sity in order to enable it to carry out 
its activities. The last paragraph in the 
financial memorandum state.*;:

“No specific reference to the 
grants proposed to be paid by the 
Central Government has been 
made in the draft Bill.”

I do not wish to make a long speech. 
The provision of a statutory grant for 
a university is a very necessary factor
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[Dr. S. P. Mookerjee] 
not only for the purpose of enabling 
it to carry on its activities but also for 
clothing it with the necessary security 
and freedom. I do not wish to 
embarrass the Government by suggest
ing a higher grant than what the Grov- 
ernment has already agreed to accept.
I think from every point of view, even 
as a gesture, it will be a good thing 
if the Finance Minister agrees—I am 
sure the Education Minister will not 
object to it—to make a statutory prcn 
vision in favour of Visva Bharati. 
There is no additional obligation on 
the Government to pay more than 4̂  
lakhs which Government has decided 
to pay to the University and it is only 
making a statutory provision, so lhat 
there may not be any ambiguity and 
the University may be given full 
security and frefedom to carry on its 
activities.

Shri Santhanam: May I suggest that 
the latter half of the amendment is 
wholly out of order. It suggests that 
such unlimited amounts as may be re
commended by the Central Govern
ment may be paid. The first half of 
the amendment may be all right if the 
hon. Finance Minister agrees; But no 
payment can be made without express 
provision by law. If it is sanctioned 
by Parliament it will come under the 
Budget. The latter part of the amend
ment is out of order.

Dr. S. P. Mookerjee: It is only a 
technical point. To satisfy him I can 
say “approved by Parliament” .

Shri Santhanam: If it is approved 
by Parliament crores may be paid. It 
is wholly unnecessary. The Parlia
ment has precisely the power of dis
posal of the Consolidated Fund. When 
a thing is approved any amount may 

. be paid.

Mr. Deputy-Speaker: This Parlia
ment passes the legislation. So far as 
particular legislation is concemexi 
power is given to Grovernment to make 
a grant. They will make the pro
vision.... .

Shri Santhanam: Specific provision 
may be made, not provision for an 
uncertain amount. So far as that is 
concerned it .depends on the Govern
ment to make a recommendation and 
the Parliament may approve. We 
cannot make a law that in future the 
Central Government may make a re
commendation and the Parliament may 
sanction an uncertain amount.

Mr. Deputy-Speaker: Apart from the 
Question of taking the Minister by sur
prise I do not think there is any techni
cal objection. It is Parliament that

passes the legislation and empowers 
suitable grants to be made by the Cen
tral Gk)vernment. No doubt the Cen
tral Government would include it from 
year to year.

The Minister of Finance (Shri C. D. 
Deshmukh): I am afraid this wiU be 
a very unusual kind of provision. It 
is likely t5 prove an embarrassing 
precedent. Also I am not sure if in 
actual practice it will serve any useful 
purpose. Our general experience has 
been that the minima are never possi
ble to adhere to and it may be that 
the needs of the University will require 
larger sums. (Interruption.) I do not 
know but it may work that way, not 
necessarily but that is the general 
experience. You may cast your mind 
back on the grants with which the 
various universities started and com
pare them with the grants they are 
getting now. There is a general 
tendency that way. I do not think it 
serves any practical purpose and I 
think it is likely to prove in other 
respects an embarrassing precedent. I 
am sorry I am not able to recommend 
its acceptance to my hon. colleague.

ItCv yj : liljl UUy#

O*^ ^  J  -  ^

[Maolana Azad: I can say this much 
that there are three central univer
sities of Banaras, Aligarh and Delhi 
which receive grants from the Central 
Government. No amounts have been 
specified for them in the acts con
cerned.]

Dr. S. P. Mookerjee: It was suggest
ed by Mr. Santhanam that the latter 
portion may be omitted and the amend
ment confined to the first part, which 
is already covered by the recommenda
tion in the Financial Memorandum.

Shri C. D. Deshmukh: I did not con
fine myself to the second part at all. 
I confined myself more to the first 
part.

Mr. Deputy-Speaker: The grant pro
posed to be paid by the Central Grov
ernment has not been made in the Bill 
itself. .

Shri C. D. Deshmukh: That is inten
tional, because all the grants are not 
statutorily provided for.
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•Dr. S. P. Mookerjee: There are some 
which are provided for.

Shri C. D. Deshmiikh: I am not
aware: I cannot think of any precedent 
for this. I do not_know if my hon. 
colleague is aware of any grant which 
is provided statutorily as a minimum 
grant for a university.

Shri Santhanam: The amendment 
cannot be moved without the recom
mendation of the President.

Mr. Deputy-Speaker: So far as the
recommendation is concerned I have 
my doubt. I would like to hear the 
Finance Minister about this matter. If 
Members will refer to the Bill this 
matter has been recommended. 
(Interruption.) Order, order. Hon. 
Members must have the patience to 
hear me. This Bill involves commit^ 
ment by the Central Government of 
expenditure from out of the Consoli
dated Fund. In the Financial Memo
randum which is under the rules 
attached to a Bill specific reference is 
made to this and therefore the Presi
dent has given his sanction for the 
consideration of this Bill to the extent 
of lakhs. He wants to introduce 
the sanction granted by the President 
as a clause in the Bill. I do not think 
the sanction stands in the way.

Pandit Kunzm: I think the President 
alone has the privilege of recommend
ing to us provisions for money grants.
I do not think that it is in the power 
of any private Member to bring for
ward a provision asking Parliament to 
make a grant, simply because its 
principle has been approved by Gov
ernment. Government must not mere
ly approve of the principle but also 
come forward with a motion asking 
for a grant of the money by Parlia
ment. Apart from this I think the 
suggestion made by my hon. friend Dr. 
Mookerjee should not be accepted. 
There are many central universities 
and not one of them gets its grant 
except in the ordinary way: that is by 
inclusion in the Education budget. This* 
gives an opportunity of considering, if 
we so desire, the affairs of these uni- 
vereities. But if the grant is to be 
paid out of the Consolidated Fund 
there will hardly be any discussion on 
it. I think this is highly undesirable.
I know that many years ago it was 
desired that the ^ s e  Institute should 
^  placed in this position, namely that 
it should get its grant out of the Con
solidated Fund. That is, the grant 
should not be open to discussion by * 
the Legislative Assembly.

Shri Sondhi: That is a non-voted 
grant.

Pandit Knnzm: It should become a 
non-voted. grant. Happily this propo
sal was never placed formally before 
the Government. I am surprised that 
so experienced a Parliamentarian as 
my hon. friend Dr. Mookerjee should 
have come forward v/ith this proposal. 
I respect his love for "the Visva-BharatL 
Perhaps he thought it his duty as an 
admirer of Guru Dev, who was the 
founder of the University to come for- 
.ward with this proposal. I entirely 
agree with the Finance Minister that 
the acceptance of this proposal would 
create an undesirable precedent and 
further would place undue restriction 
on the power of Parliament to discuss 
a grant before voting on it. I am 
therefore strongly opposed to it.

Shri C. D. Deshmnkh: I wanted to 
point out that apart from , anything 
else the notice of this amendment has 
been too short. I unders^nd it was 
not circulated at all and in a matter 
like this one ought to set a precedent, 
which would make for safety, that it 
should have been properly circulated 
so that we should have time to consider 
it. Then, the point that you made, sir, 
that it has been referred to negatively 
in the sense that we have not made if 
provision, that is to say we deliberately 
came to the conclusion that it' would 
not be appropriate to make a provision, 
if a provision is to be made I consider 
that it does require fhe recommenda
tion of the President—under rule 84 of 
the Rules of Procedure the recom
mendation of the President has to be 
attached to the amendment. From 
that point of view also I do not think 
it is possible to accept that amendment
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[Maulana Azad: I beg to submit that 
it is not needed at all so far as the 
interests of the Visva-Bharati are con- 

%cerned. Some of my friends have just 
now reminded me that there are three 
universities which are connected with 
the Centre. These are Banaras, 
Aligarh and Delhi. I can say this 
much that no provision whatsoever 
has been made for any specific amount 
in all the acts which relate to them. 
It was, proposed in the beginning to 
sanction a sum of rupees three lakhs 
for them per year, but now a sum of 
rupees twenty lakhs to twenty-two 
lakhs is being sanctioned for them 
every year in the Budget. And I do 
not think that you are doing anything 
against their interests if you do not 
specify any amount in the Act which 
you are going to pass within a few 
minutes; I think there was no question 
about it too. Besides it this amend
ment has come all of a sudden. Before 
this neither any notice was given of 
it nor was it ever seen.]

Dr. S. P. Mookerjee: I have no desire 
to embarrass Government in any way. 
The principle, of making statutory 
grant is nothing new—it. has not been 
flung upon the House or anybody else— 
but I quite appreciate the difficulty 
that the Finance Minister and the Edu
cation Minister pointed out. I do not 
wish to press the amendment. The 
matter may be examined by Govern- 
menl independently.

Schedule
Mr. Deputy-Speaker: Very well. Now 

we shall take up the Schedules. We

have already adopted yesterday a 
motion to add a Schedule on clause 6. 
That will be the First Schedule and the 
Schedule to clause 7 which I shall now 
put to the vote of the House will be 
the Second Schedule.

Shri Kamath: There is a new word 
in this Schedule, Sir, which is un
known to me at least. It says:

“The area known as Santiniketan 
in the District of Birbhum in 
West Bengal, admeasuring 11*5
square miles............ **.

It says “admeasuring” ......

Shri Venkataraman: Admeasuring
is a word known to everybody.

Mr. Deputy-Speaker: Both mean
evidently the same thing. The question 
is:

“That the Schedule stand part 
of the Bill.”

The motion was adopted.

The Schedule was added to the Bill.

Clause 10..— [The Paridarsaka 
(Visitor)]—contd.

Mr. Deputy-Speaker: Clause 10 was 
held over. Has any agreement been 
arrived at?

Dr. .S, P. Mookerjee: Yes, I am mov
ing an amendment in that connection. 
I beg to move:

For sub-clause (6) of clause 10 sub
stitute the following:—

“ (6) When the Paridarsaka 
(Visitor) has, in pursuance of this 
section, addressed the Upacharya 
(Vice-Chancellor) in connection 
with any financial or administra
tive matter relating to the Univer
sity and the Karma Samiti (Exe
cutive Cjauncil) does not, within 

' a reasonable time, take action to 
the satisfaction of the Paridarsaka 
(Visitor) in respect thereof, the 

‘ Paridarsaka (Visitor) may, after 
considering any explanation fur
nished or representation made by 
the Karma Samiti (Executive 
Council) issue such directions as 
he may think fit and the Karma 
Samiti (Executive Council) shall 
comply with such directions.” '
Some Hon. Members: This amend

ment has not been circulated.
Pandit Kunzru: We should have a 

copy of that amendment before us 
before any discussion takes place.

Mr. Deputy-Speaker: I shall read it 
slowly so that Members can write it
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down. We held over clause 10 so that 
Government may look through it. If 
further time is to be taken up things 
will not proceed. Hon. Members, I 
suppose, have paper and pencils.

Shri Kamath; We are not being 
supplied with pencil and paper now
adays.

Mr. Deputy-Speaker: They are
usually supplied.

Shri Kamath: We have not got them 
now.

Iw l : 4>l3l

- ^  »» jUjf yi tS J>

[Maulana Azad: It is an amendment 
on which agreement has been reached.]

Prof. K. 7T. Shah: Sir, if the agree
ment is only to be between the hon. 
Minister and Dr. Mookerjee, and the 
rest of the House does not know it 
then I do not know............

Mr. Deputy-Speaker: That is not the
intention. Agreement means agree
ment of the whole House. All that the 
hon. Minister says is that on behalf 
of the Government he agrees to the 
amendment. Now I will read the 
amendment slowly for hon. Members 
to follow it. .

“ (6) When the Paridarsaka 
(Visitor) has, in pursuance of this 
section, addressed the Upacharya 
(Vice-Chancellor) in connection, 
with any financial or administra
tive matter relating to the Univer
sity and the Karma Samiti (Exe
cutive Council) does not, within 
a reasonable time, take action to 
the satisfaction of the Paridarsaka 
(Visitor) in respect thereof, th« 
Paridarsaka (Visitor) may, after 
considering any explanation fur
nished or representation made by 
the Karma Samlft (Executive 
Council) issue such directions as 
he may think fit and the Karma 
Samiti (Executive Council) shall 
comply with such directions.”

Shri Santhanam: There is hardly any 
«iifierence—the original clause seems to 
be as good as the amendment.

Dr. S. P. Mookerjee: My friend, Pro- 
l&ssoT Shah said that the draft as pro
posed is not entirely acceptable to him. 
Nor is it to me, but this is the amend
ment which Ck>vernment is prepared 
to accept in order to accommodate the 
various points of view which were ex
pressed on the floor ol the House. If

hon. Members would refer to clause 10 
as it stands, they will find powers are 
given to the Visitor to direct an inquiry 
to be made or inspection to be made 
into all aflairs of the University and 
such aflairs may relqjte to its buildings^ 
Library, equipment, any institution 
maintained by the University, exami
nations, teaching and other work con
ducted or done by the University. 
Once that inquiry is ordered then the 
University will also be entitled to be 
represented thereat. Later on, the 
visitor may address the Vice-Chancellor 
with reference to the result of such 
inspection and enquiry and call for the 
comments of the University. After 
receiving the comments, the Visitor 
may. according to the draft as it is 
before us now, direct that certain 
changes should be made or that certain 
steps should be taken by the Univer-

■ sity. and such directions shall be 
entirely binding on the University. 
Some of us had felt that this clause 
should not be there at all, and that 
the President should not be given such 
wide powers of inspection at all. It is 
felt by others that even if the powers 
are given, they should not relate to 
academic matters at least, which 
means that the enquiry must be con
fined to administrative or financial 
matters alone. This amendment which 
i§ acceptable to the Government pro-  ̂
vides that while the visitor will have 
the right to direct an enquiry to be 
made into all matters, administrative, 
financial or academic, without any 
restriction being put upon his discre- 

"tion. the final directives which may be 
issued by him to be binding on the 
University will relate not to academic 
matters but only to financial and ad
ministrative matters. In other words, 
if any proposals are made relating to 
academic questions, those proposals 
will be sent to the University and the 
University will be asked to consider 
them. How far they can be imple
mented will be a matter for the Uni
versity tf* decide. To that extent, we 
have made a positive gain. The 
visitor will not have the power to give 
any final directions to the University 
regarding academic matters. If the 
powers of the Visitor could be removed 
altogether, even in respect of the 
enquiry to be made, it would be per
haps acceptable to Prof. Shah and 
others, but the (government feels that 
the right to order an inspection need 
not be curbed but the final decision 
to implcfment conclusions in respect of 
academic matters may be left to th% . 
University. This may not be a cent, 
per cent, compromise.

Pandit Thakur Das Bhargaya: What 
about Section 29 which deals with 
Ordinances?
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Dr. S. P. Mookerjee: The hon. Mem- 
"ber was not here; there also a very 
important change has been accepted.

Pandit Thakup Das Bhargava: I was
here and I know how-far it has been 
amended. But still, you can amend 
and cancel.

Dr. S. P. Mookerjee: No. With regard . 
to Ordinances, let us be very clear 
about one thing. The only power which 
the visitor will now have will be in 
respect of two things. One is that if 
there is any Ordinance proposed which 
is repugnant to the Act or which con
travenes any of the provisions of the 
A-ct, then obviously the visitor may say 
that such an Ordinance shall be void 
ft is nobody’s case that the University 
may be given the liberty or the licence 
to do things repugnant to the Act 
which Parliament is passing. The 
second thing is that if there is a differ
ence of opinion between the Academic 
Council and the Court, then somebody 
has to decide. There should not be a 
deadlock. There the power has been ‘ 
given to the visitor to intervene, but 
if all the bodies of the University can 
pome together and agree on some 
formula, then obviously the visitor will 
not interfere. Then, with regard to 
the right of inspection, under clause 10, 
although inspection may cover all 
matters, the right to issue final direc
tives is confined only to administrative 
and financial matters and does not ex
tend to academic matters. Speaking 

V?® University’s point of view, I 
think this is a substantial change and 
If later on the powers are abused 
either by the visitor or by the Univer
sity then the Parliament is here wide 
awake to its responsibilities and it can 
•do whatever it likes at any stage.

Mr. Deputy-Speaker; Amendment 
■moved:

For sub-clause (6) of clause 10 sub
stitute the following:

“ (6) When the Paridarsaka 
(Visitor) has, in pursuance of this 
•section, addressed the Upacharya 
(Vice-Chancellor) in connection 

•with any financial or administra
tive matter relating to the Univer- 
•sity and the Karma Samiti (Exe
cutive Council) does not, within 
a reasonable time, take action to 
the satisfaction of the Paridjirsaka 
(Visitor) in respect thereof, the 

Taridarsak& (Visitor) may, after
• considering any explanation fur

nished or representation made by 
the Karma Samiti (Executive 
‘Council) issue such direc?tions as 
lie  may think fit and the Karma 
Samiti (Executive Council) shall 
<romply with such directions.”

Maulana Azad: I accept it. ^

Pandit Kunzru: I want to say a word
with regard to the amendment propos
ed by Dr. Syama Prasad Mookerjee. 
His amendment, if accepted by the 
House, would enable the visitor to 
issue directions to the Vice-Chancellor 
with regard to the carrying out of the 
recommendations made by the Com
mittee of Enquiry appointed by him 
only in respect of financial and ad
ministrative matters. But I see no 
reason why the power of the Visitor 
to issue instructions to the Vice
Chancellor should be confined only to 
such of the recommendations of the 
enquiry committee as are concerned 
with financial and other administrative 
matters. It is quite possible that the 
standard of teaching in a University 
may go down; it is possible that the 
examinations may be made so easy as 
to make its degrees almost entirely 
worthless. We know that at least in 
the case of one.........

Mr. Deputy-Speaker: I am afraid 
the hon. Member was not here ^̂ 1len....

Pandit Kunzru: I was here through
out. ,

Mr. Deputy-Speaker: Order, order. A  
number of amendments were moved by 
Prof. Shah and following that speeches 
were made. Dr. Mookerjee also spoke 
on this matter and wanted to introduce 
an amendment. Considering the 
volume of opinion, Government 
thought that they must go half-way. 
Not that * I am objecting to the hdn. 
Member speaking on this matter now. 
But I thought that it was agreed that 
in academic matters the Visitor ouglit 
not to have, such extraordinary powers. 
The hon. Member may go on if he likes.

Pandit Kunzru: I was present here 
when this was done.

Mr. Deputy-Speaker: It would have 
been better if the hon. Member had 
intervened then and tried to shape or 
influence the opinion of Government.

Pandit Kunzru: But I was not given 
an opportunity to intervene: things
were managed so quickly. The matter 
was postponed for further considera
tion till a draft in the proper legal 
language had been placed before the 
House. So this is the first opportunity 
that I have of expressing my opinion 
on this matter.

1 was saying, Sir, that we know that 
at least in the case of one University 
the Government was compelled to 
institute an enquiry into its affairs, not 
on financial or administrative grounds, 
but on academic grounds. Such a 
thing may happen again. I hope it
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will never happen in the of
Visva-Bharati. But Visva-Bh^ati tro 
is a human institution. Its affairs too 
may need to be looked after by s ^ p a -  
thetic supervUors sometimes, ^ d  il 
we are prepared to aUow the Vmtor 
to issue instructions to the Vice

' ChanceUor in respect of financial and 
administrative matters.-there is no 
reason why we should doubt his oona 
fides when after making a proper 
enquiry on which the University wiU 
be represented he tells the university 
that he feels satisfied that its academic 
affairs are not being properly, managed 
and that certain steps must be taken 
in order to bring them into order. In 
the absence of this power the Visitor 
or the Government will be able to 
intervene in two ways; either an Act 
will have to be passed by Parliament 
authorising the Visitor or the Central 
Government to issue instructions to 
the Visva-Bharati in respect of aca
demic matters, or the grant will have 
to be stopped in order to compel the 
Visva-Bharati to improve its academic 
side. Now, is it desirable, Sir, that 
either of these extreme steps should be 
taken? I think it would be a lesser 
evil if the Visitor continued to. enjoy 
the powers proposed to be conferred . 
on him by the Bill before us rather 
than drive Government' to any of the 
alternatives, mentioned by me, in an 
emergency. I do not think therefore 
that the amendment put forward by 
my hon. friend Dr. Syama Prasad 
Mookerjee. ought to be accepted by 
this House, and I cannot congratulate 
the hon. the Education Minister on 
having been in a hurry to accept the 
suggestion made by Dr. Mookerjee on 
the spur of the moment.

I>r. S. P. Mookerjee: Not on the SDur 
of the moment, and not suggested by 
me alone but by so many Members.

Pandit Kunzni: My hon. friend Dr. 
Mookerjee has great experience of ad
ministrative and academic affairs of a 
big University and what he says is 
entitled to our respectful consideration. 
But I venture nevertheless to submit 
that on the grounds that I have placed 
before the House his amendment 
should not be accepted. There is time 
yet for the Government to reconsider 
its position. I repeat that it would be 
much better to allow Ihe Visitor to be 
invested with the powers proposed to 
be conferred on him by the Bill rather 
than make the change proposed by 
Dr. Mookerjee and then compel Gov
ernment either to stop the grant to the 
Visva-Bharati or to get legislation 
passed in order to bring its academic 
affairs into.order.

^rof. K. T. Shah: It was on account 
of my amendment that the change was

necessitated and the clause wai oeld 
over and therefore I may be allowed 
to say a few words.

I am not going to say a word about 
Dr. Kunzru’s remarks, because there 
seems to be a radical difference of 
opinion. He does want to have the 
Visitor and plenary powers to the 
Visitor, whereas I do not want the 
Visitor at all. So there is no argument 
about that.

As regards the amendment, let me 
say at the outset that it may be an 
improvement up to the point it goes, 
but it does not explicitly remove the 
academic matters from inspection or 
enquiry by the Visitor at alL My 
understanding was that these matters 
would be completely taken out of the 
powers of the Visitor, to order an 
enquiry or make an inspection or make 
suggestions.

I recognise the distinction, now made. 
The distinction made is that 
in the first case, that is to say, in 
respect of financial and administrative 
matters, which may be within the 
legitimate purview of the Visitor, when 
they do not take action within a cer
tain time to his satisfaction, the Visitor 
may issue directions and they \icill 
have to be binding. In the second case 
they would be merely in the -nature , 
of a suggestion. I see the distinction. 
But I do not see the distinction repre
sents agreement, so far as Dr. 
Mookerjee and myself are concerned.
I want academic matters to be com
pletely removed, and an express state
ment to be inc^ded in sul^ause (1) 
that these inspections shall be con
fined only to administrative and 
financial matters. '

I f a mere suggestion is to be made 
by such an exalted personage as the 
Visitor of this University, who will be 
the President of the Union, these 
suggestions will have the force, if not 
of command, of very weighty recom
mendations and as such they cannot be 
lightly ignored. I do not regard even 
that as a desirable feature in a Uni
versity constitution. That an outside 
authority, acting on its own—I had 
made the suggestion that his action 
should be at the request of the Uni
versity which is not included— 
should make even suggestions on 
academic matters is objectionable on 
principle, and to that extent there
fore, this does not represent what I 
thought would be the accepted idea of 
the Government.

Pujidit UtotoTlj# (Uttar PMdesh): I
should like to submit in thig matter 
that the question of academic or other 
control, which Government should
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[Pandit Malaviya]
exercise over universities is a matter 
o l far-reaching importance. The 
tendency all over the world is that 
while grants are to be given by Gov
ernments to universities, they must 
have some machinery, some method 
of ensuring that the grants which the 
Government makes to those univer
sities are spent correctly and are 
utilized for the purposes for whioh 
they are made. To that extent, there 
As provision for control and inspection 
.and all that. Beyond that, even if 
there is some technical provision for 
the interference of the administrative 
set-up in university affairs, the 
tendency everywhere is, not to welcoriie 
that and not to allow that and parti
cularly in the matter of academic 
affairs, I submit, that the universities 
should be trusted to look after their 
own standards and not only by them
selves; there is an institution like an 
Inter-University Board in India in 
which every university is represented 
and which meets from year to year to 
discuss and decide about common 
problems, about matters of standards, 
policy, etc. Even then, if there are to 
be universities with different standards, 
it may not, after all be any great 
catastrophe. We know iii America 
there are so many universities about 
which—it is not a concealed fact— 
'Official lists are given saying toat these 
are Grade A Universities, these are 
tirade B Universities and these are 
grade C Universities etc. That helps 
in the spread of higher education and 
I submit that if higher education is to 
“be worth the name, the less of Gov
ernment interference, the less of Gov
ernment control, the less of enquiry 
and inspection from the administrative 
machinery of the day—after all, all 
this means Interference by the Gov
ernment— t̂he less o f if there is, the 
"better will be the chances of the growth 
of real higher education in this country 
<Hear, hear). The proposal which has 
been accepted by Government is in the 
right direction. I do not wish to go 
into the larger question of the powers 
which the Visitor will Jiave, of insti
tuting inquiries and all that. On the 
one hand, I am anxious that the Uni
versity should work and function in 
the most correct manner and should 
always be open to criticism and visits 
and inspection by all those who may 
be interested in them because there is 
always a desire on the part of Univer
sities to set right any mistake, any 
shortcoming which may be there, but 
on principle.........

Pandit Maitra (West Bengal): There 
is also the Central Advisory Board of 
Education which meets every year in 
different sub-committees.

Pandit Malaviya: So far as principles 
are concerned, I think the progressive 
nations all over the world, in Bigland 
and in America are more and more 
insistent that grants should be given to 
universities. Sir, the Cambridge and 
Oxford Universities receive grants 
from the British Government which 
someti^nes equal to 75 per cent, of their 
total expenditure. But there is a Uni
versity Grants Commission in England 
—and our Universities Commission 
also strongly suggested it—and it con
fines its activities to inspection and 
visits, and they are very frequent to 
see that the grants which are given to 
those universities are properly utilized 
for the purposes for which they are 
made. That is a very different matter. 
Therefore, I think—the financial 
matters and even administrative 
matters are there—that it will be in 
the right direction if academic matters 
are left out. I should have preferred 
that they should have been left out 
altogether even in the earlier clause. 
If they are not left out there, at least 
they should be left out in this clause 
which has been accepted by the Gov
ernment. which I feel is in the right . 
direction and I hope the amendment 
will be carried. •

Shri Syamanandan Sahaya (Bihar): 
Sir, enough has been said on thL< sub
ject already and there is hardly any 
time now. Even, then, I thought an 
amendment like the one which is pro
posed by Dr. Mookerjee deserved my 
support and that of this House. I was 
surprised, to say the least, to hear 
what I heard from Pandit Kunzru. In 
fact, one of the merits of this amend
ment is that it is perhaps the golden 
mean between the extreme views of 
Pandit Kunzru and • those of my hon. 
friend Prof. Shah. Pandit Kunzru has 
mentioned about the powers of inter
ference which in certain circumstances 
he considers necessary, by the 
Paridarsaka. One has to make a 
choice in academic matters as to 
whether such a power, howsoever 
necessary, must lie in the hands of one 
perpn even as high as the Paridarsaka 
or in the hands of the different bodies 
which constitute a university. I have 
no doubt in my mind that on a careful 
consideration it will be agreed that in 
academic matters, the powers ulti
mately must lie In the hands of the 
different bodies constituting the uni
versity. With regard to powers of 
inspection and ordering of enquiry left 
in the hands of the Paridarsaka. even 
in regard to academic matters, my 
hon. friend Prof. K. T. Shah gave away 
his case when he said that the recom
mendations of the Paridarsaka will in 
any case be weighty recommendations.
I see no reason why they should not 
be weighty. After aU, if the President
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of the Indian Union feels that in a 
certain university certain recomm^da- 
tions have to be made in the interest of
the University and the country, it is as 
weU that he should do so in the larger 
interests of the country and it is as 
well that the recommendations should 
be considered weighty enough. There
fore, I extend my wholehearted 
•upport to the amendment and 1 hope 
the House will accept it.

Shri Kamath rose— .

Mr. Deputy-Speaker:. We have had
enough discussion on this.........

Shri Kamath: When I was about to
speak, you said that the clause had
beeii b.cjcl over.

Mr. Deputy-Speaker: Hon. Members 
can insist on their rights.

Shri Kamath: I rose to speak then 
and you said that the clause had been 
held over. It was an assurance given 
by you, Sir.

Mr. Deputy-Speaker: All right. Mr.
Kamath.

Shri Kamath: The voice of Pandit 
Kunzru who has been nurtured all his 
life on liberal traditions, and who has 
been an advocate, I almost said apostle, 
of liberty and freedom, sounded 
strange in the House today. If his 
views are accepted in their entirety, it 
will mean t'hat Government would be 
invested with the power to interfere 
with the working .of this university at 
every step and at every stage. It has 
been observed by a philosopher that 
that Government is best which governs 
least. Whatever may be said for that 
in other spheres of governmental 
activity, at least in the educational 
sphere, so far as universities are con
cerned, I wholeheartedly agree with 
that observation of the philosopher, 
and Government should interfere the 
least. I therefore would have wished 
that even this unfettered right con
ferred on the Paridarsaka, the right 
to cause inspection or enquiry, should 
not have been unrestricted or un
fettered. It has been the tendency of 
the Government, especially during the 
last four or -five decades, or two or 
three decades to be more exact, to 
Interfere in every sphere of human 
activity, right from food to God. The 
Upanishadic sage said, “Annam 
Brahma” .

Mr. Deputy-Speaker: How is God a
human activity?

Shri Kamath: Without God. there is 
ao human activity at all.

Shri Naitraddin Ahmad (West 
Bengal): God is everywhere.
137 PSD.

Shri Kamath: Without God. joo  
would not be there, Sir, and we would
not be here.

I was saying that this tendency has 
been on the increase of late, I mean 
this tendency to interfere with the uni
versities, and some governments in 
Europe and also in Asia have tried to 
make universities centres of their own 
propaganda, for propagandizing their 
own ideology. I believe Germany and 
Italy tried to do it in the third and 
fourth decades of this century and also 
in Moscow I believe there is a tendency 
in this direction. And recently in the 
papers we read that Peking Govern
ment had stepped in and tried to 
dictate to a certain ancient university 
in that land. I do not suggest that our 
Government or our Paridarsaka are 
cast in that mould or want to arrogate 
to themselves the right and the power 
to interfere in any manner they like 
in our universities, particularly in 
Visva-Bharati which was founded, 
nurtured and brought to this stage by 
Gurudev Rabindranath Tagore. But. 
Sir, the danger is always there and 
with due "tleference to the President, 
the Paridarsaka and the Ministers who 
will guide him and advise him in all 
matters, there is no guarantee that the 
future Paridarsaka or the future 
advisers will be of the same calibre or 
of the same type. As Sardar Patel 
used to say, there is nothing permanent 
in this transitory world. We wish the 
Paridarsaka and our Ministers were 
permanently here, but there is a Gk)d 
above who guides the destinies of the 
world and in His wisdom He may 
ordain otherwise. Therefore, Sir, as 
we in this Parliament desire to legis
late for as long and as far as we can 
see, and make provisions for emer
gencies that might arise, 1 say that this 
right to be conferred on the 
Paridarsaka to enquire into the affaira 
of the University without any invita
tion or request made to him from the 
University is a dar^erous provision, 
and to my mind it is an objectionable 
provision. The Minister has agreed to 
the amendment moved by Dr. 
Mookerjee—I had almost said, agreed 
in a half-hearted manner to the amend
ment,— b̂ut clause 10 as it stands is 
very defective and dangerous. I only 
pray to Ck>d that he may vouchsafe 
wisdom to the Paridarsaka and his 
advisers here not to interfere at their 
sweet will and pleasure, not to inter
fere in the sacred precincts of learning 
according to their whim, fancy or 
caprice, but to do so only when really 
and truly the situation demands it, 
when there is real dissatisfaction with
in the University and that state of 
affairs has been conveyed to them from
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[Shri Kamath] 
a reliable and competent quarter. 
Otherwise, I for one am afraid that 
this provision is likely to be abused 
by the Paridarsaka, and human nature 
being what it is, I should not be sur
prised if the advisers of the 
Paridarsaka, if not to-day, at some 
later stage try to make even this Visva- 
Bharati University, whose heritage we 
all know so well a centre for the 
propagation of their own ideology or 
any particular idea that may catch 
their fancy at any time.

Yesterday this House voted down a 
suggestion for the incorporation of the 
words ''Shq,nlam, Shivcim  A dva iiam ", 
©r the Supreme Being. Suppose in the 
near future this is taken up, and if 
6ome proi’essor or A dhya p a k  or any
body else in the University teaches in 
the name of the Supreme Being that 
is S hantam , Shivarn and A dva ilam , 
am I to take it that'the Paridarsaka  or 
his advisers who have been invested 
with absolute power under this section 
will interfere even in that matter?

Mr. Deputy-Speaker: Not under the 
amendment. ,

Shri Kamath: They can interfere 
certainly and that is derogatory to the 
spirit of Visva-Bharati. Clause 10(2) 
gives the Paridarsaka unfettered right 
to inquire into any matter at any time 
and without giving any reason what
soever. Therefore even at this stage 
I would request that Prof. Shah’s 
amendment be accepted. I would 
however, omit the word “teacher” 
from the amendment and have it only 
as “On a formal representation being 
made to him by any body or authority 
in the University.” Only then should 
the power of the Paridarsaka be 
exercised in the matter.
1 P.M.

Mr. Deputy-Speaker: The question is:

For sub-clause (6) of Clause 10, sub
stitute the following:

“ (6) When the Paridarsaka 
(Visitor) has, in pursuance of this 
section, addressed the Upacbarya 
(Vice-Chancellor) in connection 
with any financial or administra
tive matter relating to the Univer
sity and the Karma SamitI (Exe
cutive Ck)uncil) does not, within 
a reasonable time, take action to 
the satisfaction of the Paridarsaka 
(Visitor) in respect thereof, the 
Paridarsaka (Visitor) may, after 
considering any explanation fur
nished or representafion made by 
tte Karma Samiti (Executive 
XIouncil) issue such directions as

he may think fit and th^ Karma 
Samiti (Executive Council) shall 
comply with %uch directions.”

The .motion was adopted.

Mr. Deputy-Speaker: Does Prof. Shah
want to press hi? amendments?

Fr9t  K. T. Shah; Yes, Sir.

Shri Santhanam: When we have 
passed this amendment, the other 
amendments cannot arise.

Mr. Deputy-Speaker: Instead of giv
ing a ruling I shall take the vote of 
the House. The hon. Member has 
raised the point that the other amend
ments are barred.

Pandit Kunzru: Prof. Shah’s amend
ment is totally inconsistent with the 
amendment just now accepted.

Prof. K. T. Shah: There are other 
parts to the amendment.

Mr. Deputy-Speaker: I shall put to 
the House No. 60.

Pandit Kunzru: May I suggest that 
No. 60 cannot be put to the House.

Mr, Deputy-Speaker: I cannot agree 
with the hon. Member. It only says 
that the initiation of proceedings by 
the Visitor may be macle under certain 
restrictions.

The question is:

(1) At the commencement of sub
clause (2) of clause 10, insert the 
following:

“On a formal representation 
being made to him by any body, 
authority, or teacher in thê  Uni
versity,”

Tho moj îon was negatived.

Mr. Deputy-Speaker: The question is:

(2) In sub-clause (2) of clause 10, 
after the word “University” where it 
occurs for the second time, insert the 
words “or its general or financial 
administration” .

The motion was negatived.

Mr. Deputy-Speaker: The question is:

(3) In sub-clause (3) of clause 10, 
after the word “give” insert the words 
“at least one clear month’s” .

The motion was negatived. %

Mr. Deputy-Speaker: The question is:
(4) In sub-clause (3) of clause IG. 

after the words “to be made” insert
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the words “giving the names and 
addresses of the person or persons he 
has appointed to make the inspection 
or conduct the enquiry” .

The motion was negatived.

Mr. Deputy-Speaker: The question is:

(5) In sub-clause (4) of clause 10,—

(i) for the words “may address” 
substitute the words “shall forward 
to” .

(ii) for the words “with reference 
to the result” substitute the words 
*‘the report together with ^his own 
views thereon”-.

(iii) after the brackets and words 
“ (Executive Council)” insert the.words 
“ the report of the inspection or inquiry 
and” .

(iv ) Omit all the words after the 
brackets and word “ (Visitor)” where 
it occurs for the second time.

The motion was negatived.

Mr. Deputy-Speaker: The question is:

(6) In sub-clause (5) of clause 10,—

(i) after the word “shall” insert the 
following:

“place before the Samsad all the 
papers and documents mentioned 
in the preceding sub-sections, 
together with its own suggestions 
regarding the action it thinks - 
proper and necessary to take in 
the matter, and shall” ;

(ii) after the brackets and word 
“ (Visitor)” insert the words “the 
opinion of the Samsad, together with 
its directions on the” ;

(iii) Omit the word “such” occurring 
after the brackets and word “ (Visitor)” ; 
and

(Iv) for the word “as” substitute 
the word “which” .

The motion was negatived.

Mr. Deputy-Speaker: The question is:

“That clause 10, as amended, 
stand part of the Bill.”

The motion was adopted.

Clause 10, as amended, was added 
t- the Bill.

Clause h-—(Short title and
commencement)

Prof. K. T. Shah: I beg to move:

“ In sub-clause (1) of clause Ir 
after the v/ord “the” insert the 
words “Rabindranath Tagore” .

I do not want to make any remark^ 
on this part, I will do so on the 
Preamble. I commend this amend
ment to the House.

^  J!  ̂ J i

■ U~S^ I**" ^

[Maulana Azad: It is unnecessary,., 
because when we see Tagore’s place 
in the world, it is fell that this Bill 
does not lack in any way if his name 
is not mentioned in it.l

Mr. Deputy-Speaker: The questiorj is:

“In sub-clause (1) of clause 
after the word “ the” insert the 
words “Rabindranath Tagore” .

The motion was negatived.

Mr. Deputy-Speaker: Then Pandit 
Thakur Das Bhargava’s amendment ]8 
barred, Shrimati Raiji’s amendment 
refers only to a question of speliinfc 
Shri Hazarika’s amendment is also 
barred. The question is:

“That clause 1 stand part of the 
Bill.” .

The motion was adopted.
Clause 1 was added to the Bill.

The Title was added to the Bill.

Enactiiiff Fonnala 
Prof. K. T. Shah: I beg to move:

After the long title of the Bill, add 
the following Preamble:

“Where^ it is right and proper 
to recognise and perpetuate the 
work and teachings of the poet 
and philosopher. Dr. Rabindranath 
Tacfore, and to set up and maintaiB 
a fitting memorial to his life of 
dedication to the cultural revival 
of this country; ,

And whereas the late Dr. 
Rabindranath Tagore founded an 
ii^titution known as the Tagore 
Vishwa Bharati at Shantiniket^ 
in the district of West Bengal 
Birbhum in West Bengal, donating 
all his land and property in that 
area, and endowing that infitltujivo
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[Prof. K. T. Shah]
with the whole amount of hla 
Nobel Prize as well as the income 
from all his copyright works, the 
objects of which are such as ro 
make the. Institution one of 
national importance.”
The point that I would like to mate 

fs a very simple one. , I would aMO- 
ciate officially in the title of the Uni
versity the name of the founder. 
There is no dispute, there is no sugtes- 
tion that anybody else but Dr. 
Rabindranath Tagore is the founder of 
this University. There are plenty of 
precedents whereby the names or 
founders or even donors have 
associated with the TJniversities in this 
ccKintry as well as abroad. You have 
the famous Smithsonian Institute of 
America. Most people do not know 
who SniitiiscMi was who founded the 
Institute. He was a chemist who gave 
some funds for its foundation, he dici 
not live to see the. Institute inaugurated. 
He only made a grant pf money. He 
died and his will was so complicated 
that but for Government intervention, 
tiie ’Univerbity would not have come 
hito being. His only service was the 
donation, w hereby his name has been 
perpetrated. Similarly, in the case oI 
ih?. Cornell University........

Mr. Deputy-Sppaker: In India yoû  
have got the Annamalai University.

Prof. K. T. Shah: That is all the 
more reason why we should incorpo
rate the name. The Cornell Univer
sity was also founded by the grant oi 
land. The donor did not survive, but 
his successors founded the University 
in his name. In this country, we have 
the recently established Sayyaji Rao 
University. The Annamalai Univer
sity also was founded on a donati^. 
The Osmania University also is in the 
same footing. It perpetuates the name 
of the Osmaniafi.

Shrimati Benuka Ray: In any case, 
the name wiH be there when one reads 
clause 2.

Prof. K. T. Shah: My point is why 
not perpetuate the name here? W 
do not want it, you can reject it. That 
is not my concern.

$&ri Santhanam: We have passed
clause 2 which says all that the hon. 
Member wants. We have also adopted

- a convention that we will not accept 
amendments to th9 Enacting Formula.

Mr. Deputy-Speaker: As Mr.
Santhanam has pointed out. is not this 
covered by clause 2?

Prof: K. T. Shah: Everything is not 
covered. Clause 2, I may humblr

submit, is really a part of the Proamble, 
namely, it recognises only perfunctorHy 
the original foundation by the Poet to 
which also full justice is not done. 1 
want this institution to be associated 
with the name that everybody knows 
and not merely that the name should  ̂
be known by reading clause 2 of this 
Act. I have given some illustrations 
to show how Universities are known 
by name. In my opinion, this Visva- 
Bharati also should be known by the 
name of Poet Tagore. .

Mr. Deputy-Speaker: But the House 
has rejected that amendment.

Prof. K. T. Shah: That is so far as 
Tagore Visva-Bharati is concerned. It 
was only consequential in that clause
2. Here, the Preamble is distinct and 
separate and I submit that any decision 
of the House previously does not bar 
my moving an amendment to the 
Preamble. Nor is my amendment out 
of order. (An hon. M em ber: Read it.)
I wanted to read it. but the Chair de
clared that it should not be read. May 
I read it, Sir?

Dr. S. P. Mookerjee: May I make 
an appeal to the Chair that we. should 
discuss this particular matter with all 
solemnity? The name of the Univer
sity was given by the Poet himself and 
if we really v;ant to honour it. it 
would be much better to keep it aa 
Visva-Bharati as the Poet himself had 
styled it and <iot change it in any way 
whatsoever. “

Mr. Deputy-Speaker: On a point of 
order, after the Constitution has come 
into force, we have not been having 
any Preambles. Therefore, I rule this 
amendment which relates to the 
''Preamble '̂ out of order. The hon. 
Member should not refer to ancient 
practice; let us follow the recent 
practice. The question Is:

“That the Enacting Formula
stand part of the Bill.**

The motion was adopted.
The Enacting Formula was added to 

the Bill, ___________

[Maulana Asad; I beg to mow:
'That the Bill, as amended, be

passed.’*]
Mr. Deputy-Speaker: I find several 

hon. Members ^ant to speak. I shall 
adjourn the House now.

The House adjourned till 'Half Past 
Eight of the Clock on Thursday the 
3rd M ay 1951.




